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LOK SABHA

Wednesday, December 6, 1967/ Agraha-
yana 15, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock

{MR. SPEAKER in the Chair]
QRAL ANSWERS TO QUESTIONS

PRESIDENT's RULE IN MANIPUR

*481. SHRI SHRI CHAND GOEL :

SHRI RAM AVTAR
SHARMA :

SHRI Y. S. KUSHWAH :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SHIV KUMAR SHAS-
TRI:

DR. SURYA PRAKASH
PURL:

SHRI RAMII RAM :

SHRI PRAKASH VIR SHAS-
TRI :

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) the details of the report which
the President received from the Chief
Commissioner, Manipur, as a result of
which the President assumed to himself
the functions of the Government of
Manipur; and

(b) the justification for taking
step ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUK-
LA) : (a) and (b), The Congress Minis-
try in Manipur by Shri M.
Koireng Singh resigned on the 4th
October 1967. The meeting of the

this

Legislative Assembly of Manipur which
was to take place on the 5th October
was, therefore, postponed to 16th Octo-
ber 1967. The United Legislature
Front which had claimed a strength of
17 members including the Speaker and
the Deputy Speaker was asked to form
the Ministry. The Front Ministry head-
ed by Shri Longjam Thambou Singh
assumed office on the 13th October
1967. According to the report receiv-
ed from the Chief Commissioner, the
Congress Party gave notice of a motion
of no confidence in the new Ministry
on the 14th October. The Assembly
which met on the 16th October gave
leave to the Leader of the Congress
Party to move the motion. Further
discussion on the motion was fixed on
the 23rd. In the meantime, the three
members on the panel of presiding offi-
cers tendered their resignation. The
Deputy Speaker also resigned at 10.00
AM. on the 23rd October. The Assem-
bly, however, met on the 23rd October
and discussed the motion of no confi-
dence and adjourned to meet at 11
AM. on the 24th to consider the mo-
tion further, However, before the com-
mencement of the sitting on the 24th
October, the Speaker also resigned. The
members who had assembled for the
sitting were informed of this by the
Secretary of the Assembly. Under the
Rules of Business of the Assembly it
was open to the Assembly to elect one
of its members to act as the Chairman
for the meeting. The Assembly could
not, however, do so. Thereupon the
Administrator consulted the Chief
Minister and also the Leader of the
Opposition and requested them to sug-
gest the name of a member from their
party to preside over the meeting of the
Assembly. Both of them expressed
their inability to suggest any name.
Therefore, the Assembly could not hold
its sitting on the 24th and conclude dis-
jcussions on the motion. In view of
this the Assembly was prorogued. The
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Chief Commissioner also reported that
no party was in a position to claim
majority as they were equally divided
and the Assembly could not function.
Thus a situation had arisen in which
the administration of the Union terri-
tory could not be carried on in accord-
ance with the provisions of the Govern-
ment of Union Territories Act, 1963.
In the circumstances, the President pro-
mulgated an order on the 25th October,
1967, under section 51 of the said Act
suspending the provisions of the
Act relating to the Council of Ministers
and the Legislative Assembly for a
period of six months.

=t sirdT Tige | FETe WERY, Wl
AERA ¥ a5 fAqgT v A %
FATATTEAL & Gr ST qE FATHC WA
D@ frFAE W T
ST &1 9T §, W AT G FHA
ST F AT wT A WminF g
IR AT TG AT A A AAA
gt aR fE s @
gfFagl T ag & fagmr awr
#feT F@war 7 4i, I9H! qied Faeq0
I FR A 771 0 IATKfEF @AHE
aqifad &1 @q oY ¥4 § o€ wWE {5
AR Wdt AEEd A1 g7 G R TH
ara & favare & g fs ag v =
@ 9gY A I9 B FL ACH
&Y o7 ol e ar gas s &
AT FHG T A WY AL G TCE
TIH 919 AFT ST LR M@ )
wrfaa @ FR WE FF T9fF a8
dramadt w3 § SR g & agi 9%
farad W € fr agr T ot aEn
AT § A AAF TFX T IWT Q@
€7 7 ag W e § f ¥ /i
# A9 T@ A9 & faww T g
f& o2 o A WIT A FWG § &7 qQ
T A A 9T ST g
1o WA ?
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sit farer arew e wfoge F e
wer 7 ag T fear & s oAt o A
#F 18 TEEHA § A IHT AWAY T |
A FE T AT T IEAT AW & W
g Tt seFC EA #) feafa § g
w9 § ar 7

st e fag Wit Afrge &1
W& Wl FA Y 7

it frererew e o S5 A
g1

ot Topdie g Wt o st e
A wE

ot fereracor yw : S WA T
qd 4 1 @1 T 999 T q0S #1 A+-
qeqre Sefafrgee & arw & o @
s imgwmimiraife
TTA GCHFT &AT TR | T A GH
qE &7 faware g SR TE 39 9V
ot ferar st o

st ofiiy W . awE ARG,
forer o wforgR & Tregafa wme |
faar T s aay AR " F F=T
gearw g 4 fow ag s giar & fe
g FT AT FAE I F 46 T HAT
FARE B F 8 ¥ A AW F 0@
aay 5 #9w 77 foe & ot w00
fF 9T g g 99N 7 9 g T
T AR I TEAT @ #R g
g w78 W FfeE & fF S seme
q faum @ F I A ArNd faar
a1, ¥ § 7g 0 fF a7 o A
agatee & fF oragr FTre wfwecd
g TTATEY FIAT § ASAW W HR AqE
e faar W &1 O §, a1 FGifE
AR AW Ag g fFRalF
AT TATTA FT [T F
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ot ferarercw e : e s A
¥ FA #1 ez agaq foen & o O
TH T T AFT < g f wfoge
AT FUT F WG | @ OF HeAm
F IS FT FAH g qg a1 SHiEC
g arfe sife agt o ol &1 o
Tdt 4t s¥raen ¥ s oonam
afz df 7 @I @1 37+ v w1 Fefa
7 IO %F @1 o1 gafa W s
AT S T ¥ TEAH 7T AT wF
faamg steqer & aoe 301 1 € o
FEX T |

ot o Fog wreg w0 AR
|/ OAH T T A oW A
f& wew & iR § s wegafa
raT Sy far aF g e ag FTw -
A9 st F fardaar ? sl
s g & smfafafaat ¥ weEw ¥ 0=
7w #7 & F Tegafa wm T #3
gl s &1 gfaffe wrm s afee ?

st frerwrew wew - Tgafy wEE
AR FCA FTAT F1 A F fawda
e g YT & 1 gt & feafa o
5 ®r§ o el wforgr 7 st aee
FAA F R 7Y 47 | AT W ARG W
AMT FTII0 M0 J7 7ZT g wRA
A a1 o R ¥ gw A
Zrat far mar & fv At OF a=-fade
@R F A F feafa 7 & at goat
IR FT AT & 1 afz gwwr
Aaw g1 v fF 9y o a@ R am
TFY & &1 TAW T A9 &7 A

oft v g vt : SR, Aforge
aOF BIET-HT 8 T &1 ATAR| FT 99
2 W gt I HRfww s
s2iad A A1 97 fawl S
AR A G § T fear fait W
=feq A A 9 & aw=w @ T
T\ AIFAT A A AEIET § T M7 Gl
g ¥ wfrgz &t @@ wer 7 =@ wfaw
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Ffa g fe @ oo uw adi s«
Ha AR fariie &7 & Fwradt A ¢
q1 AT T SqaEqT $1 G50 H q@i
TqTET TTET T F IfeT & a9 FE
THIX ITF 540 7

=t faaraow yw w3 wERT W
AW § 5 W T ¥ s8R W
s ot T amTe T § ag o €
fadis afcfeafesi % ror s M § )
afs amrg ofdeafa wdt @t wae
F Iz ywTfeT qegAAT 7 AR
&l g | =t affeafad F Fror
&9 81 9 T TE T 4w sormaifas
WET T IY | gEiAC T@ yoraitas
FTIT A FT I TN | IS A A
TS IFA® TS &1 W ¢ AfFA H

auwar g 5 afz 79 39 fnderigas
TARIT L &1 59 g # Ffear{ avy
agt s

SHRI D.C. SHARMA: May 1
know if the interests of the people of
Manipur, the interests of the security
of India and the interests of this border
State will be served better by a demo-
cratically constituted government or by
President’s rule or by some persons
who are in the habit of crossing the
floor every now and then and toppling
whichever government is in power ?

SHRI VIDYA CHARAN SHUKLA:
The trends that the hon. Member bas
mentioned are definitely unhealthy
trends; they do not serve a democratic
government or institutions. But it is our
firm conviction that wherever possible
we should institute a democratic form
of administration. That is why even in
these small Union territories we have
endeavoured to give as much democra-
tic set-up as possible under the circums-
tances.

ot syeren fegrdt wrendedt : sveaer wgieT,
aforgT % gzarl ¥ ag we fFawr e
T Nt Sqmfas AR dE g ¥ W%
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[ =it o fagrdt Ao |

T aeWA & yafe F ST R gen § !
T § 0q T qEA AT a7 famm awr
arét vk, s HT FH T AR}
Tegafa wEw AR w3 faar o |
# W g g 6 o Aforge § gew
fradi-ged afdfeafa & ot fox faum
91 &1 " eqfre F41 fwET = E
Wt A fear w7 wfoge i
SHIT F1 IH @ T AIFT WA
fem man fp ag T T 1F @
ffraam 4 samfaaad?

=t farem woor e - AT
T AR & fF Afage § 9 ge g AR
TIA A A B & W 97 $EH aga
AR g A avag g fF A%
A5 FE A FHIAIET G

it wrze fagrQt awogdt - 3t a@i At
I

sit feararcr e - gl S oga R
TF AR FET AT AR R gET
3!1'&"" (m) .....

St WAT W TR . AE ARIEY,
fwadi arx ago & T TG & AT
qEAA F AR ALY FGT AT (FAl AT
AT T HLA 7 AT e § A9 ?

it ey wrww e e 7R A
FfgFTHMAY |

o ST T TR : AT A Fa3T-
afg & qama—eny fFad o "
g7

st faaraw g g ofifeia
& ER | g Al T F AT
afefeafa o¢ fa=ume s@ € @i 98
7% 91 faegsr &1 & f7 gfwmn =
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ot feqfa 1 s< & a 4., wing+ %,
feqfiy & S8 agT a=a< &

oft wy fowrd - v T R fF
qZT ATTRT TLHTL T4 HT HIHT 8 1

SHRI INDRAJIT GUPTA: What-
ever the Central Government may have
done, now it is a fait accompli. In view
of the strategic nature of Manipur and
the fact that the security of the coun-
try calls not for President’s rule but for
a democratic set-up in which the people
have confidence, 1 want to know what
steps has the Government initiated by
way of asking the Chief Election Com-
missioner to proceed to Manipur, sce
the position for himself and make
arrangements so that at least mid-term
elections can be held definitely as soon
as the period of six months is over and
are not delayed further.

SHRI VIDYA CHARAN SHUKLA :
Now the Leader of the Congress Party
has claimed that he enjoys the majority
in the Legislature. (Interruption) That
claim has been made. The Administra-
tor of Manipur is trying to ascertain
the factual position and after ascertain-
ing it, if he is confident that any parti-
cular party or any particular person en-
joys a clear-cut majority in the Legis-
lature, he may decide to call upon him
to form the Ministry; if, however, he
finds that there is no person or party
that is able to form the Government,
then he may continue with it and may
send a report to us.

SHRI RANGA : [ think, my hon.
friend the Home Minister as well as his
Assistant have qualified themselves for
being very good actors in Kathakali. ..

MR. SPEAKER :
Hour.

SHRI RANGA : Is it not a fact that
what they did in Haryana holds a lesson
for them in Manipur also ? Whereas in
Haryana there was a majority by the
discredited Ministry and that Ministry
was dismissed for ultra-Constitutiona
reasons, here there was no majority at
all; they have manufactured the majo"

This is Question
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rity. Are we to understand that their
standards in regard to defection have
changed—now that they have been able
to get some defectors to come and give
them the majority, the defection has
become sacred, tolerable and a decent
political manoeuvre whereas when it
goes to the advantage of the Opposition,
it is a devil, a discredited political
manoeuvre ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
There is no question of judging the
defections. ([Interruptions)

MR. SPEAKER : Order, order. I am
not able to hear the answer.

SHRI Y. B. CHAVAN : Defections,
by themselves, are something which is
not very good and we do not propose
to encourage such things. What hap-
pens in Manipur is yet very uncertain.
Unless one has really formed a view
of the things there, 1 cannot express
one view or the other. Really speak-
ing, we have not encouraged anybody
from here. As the hon. Member said,
it is a border area and the stability of
administration is more important there.
There is no use trying to make fun of
us only because of defections. When
they started getting members from the
Congress, 1 had expected M. Ranga
then to say that this was bad. ..

SHRI RANGA : It is bad...(Inter-
ruptions)

SHRI Y. B. CHAVAN : Well, Sir, if

I am qualified to lead a troupe of
Kathakali, he may lead a Bharata
Natyam troupe. (Interruptions)

SHRI RANGA : Yes, you will get it
and you will be thrown out of power.

SHRI KRISHNA KUMAR CHAT-
TERJI: As Manipur is a border State
and a strategic area, stability of Govern-
ment is essential. In view of that fact,
will the Government examine that there
could be a popular Government as early
as possible.

SHRI Y. B. CHAVAN : The main
point is not merely the number who are
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on one side, because I know a stage
has been reached in Manipur when we
will have to satisfy ourselves whether it
is going to give a stable administration
in that area. It is not an arithmetical
thing. We will certainly look into that.

SHRI NATH PAI : I would also re-
gister my protest. Before I ask my
question, Sir, I cannot entertain with
equanimity the prospect of a Kathakali
troupe being led by Mr. Chavan and
a Bharata Natyam troupe being led by
Mr. Ranga. Sir, they are part of our
rich cultural heritage. To imagine these
two hefty men, one leading a Kathakali
party and another a Bharata Natyam
party. . . (Interruptions)

SHRI Y. B. CHAVAN : Possibly a
slim man like you would do. (Interrup-
tions)

MR. SPEAKER : Now, please come
to your question.

SHRI NATH PAI : Sir, this is above
Party—our  cultural heritage. Mr.
Speaker, while replying to the...

SHRI Y. B. CHAVAN : You can do
better twist.

SHRI NATH PAI: ... Haryana
issue, the Home Minister with much
flourish and aplomb had ridiculed this
concept of crossing the floor. He had
used his now famous term which has
been added to the Indian political
lexicon—'Ayaram’ and ‘Gayaram’, May
I know, Sir, was it a firm ridicule and
contempt of this, or he i; committed to
welcoming it when the crossing is from
the Opposition into Congress or was it
a moral protest against a nefarious prac-
tice which is eroding the values of de-
mocracy 7 If so, it will not be good
to say ‘You started it". What is the
Government's first commitment 7 Well,
he will reply that it is at the Siate level
and not here. Is Mr. Chavan not in a
position to issue instructions that those
who defect will be compelled to seek
the mandate of the people ? Well, he
encourages it when it suits his Party’s
convenience and ridicules it when it is
in the other direction.
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SHRI Y. B. CHAVAN : If it is in
my hands to issue directions to force
anybody to seek re-election, certainly I
will do it. Unfortunately, that is the
right of the Parliament,

st wg famd : a3 arml-trwa:m
TR

SHRI Y. B. CHAVAN : 7 LI
A § The question here is :
that at the present moment unless, either
all the Parties accept a conveation and
stick to it or there is some sort of a
statutory provision compelling thesc
people to seek re-election, this will not
stop. Certainly T am for both the
things if it can be done. But what can
we do in between ?

AN HON. MEMBER : You must
take the initiative.

MR. SPEAKER : He asks ‘What
shall we do in between 7

SHRI Y. B. CHAVAN : Certainly I
am prepared to take initiative in this
matter. I am prepared to do that. 1
do not want to avoid taking initiative.
But, in the case of Manipur, where
merely because some people have cross-
ed the floor, we have not taken any
view about this matter.

SHRI NATH PAl: Why do you
admit them into your Party ?

SHRI Y. B. CHAVAN : Well, Sir,
as Home Minister I cannot control
them. Whether they have accepted
them or not—I do not know. If it needs
the approval of the Congress Party or
the Congress Parliamentary Board, it is
for the Congress Parliamentary Board
to consider that, but as a Member of
the Congress Parliamentary Board I
shall certainly make my views known
to them. It is no use combining the
Party positions here. As I said, we have
certainly taken it up. This is not, real-
ly speaking, in any way going to be
helpful to the defectors as such because
this is something, 1 should say, like a
disease in the democratic political life
of India. T have no doubt about it.
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SHRI NATH PAI: Sir, as the
hon'ble Minister has just now said that
he is prepared to take the initiative,
may I know—we have a Bill before the
House—if the Government is going to
support it?

SHRI Y. B. CHAVAN : It is not
merely a question of trying to commit
oneself to a particular Bill. My point
was : whether we, all Parties concern-
ed, can sit together and evolve some
measure. That is the main point.

«ff T §aw qEw 9 AR,
ot T A FAFET HIT ARA-ATEAA
#1 I av% ¥ % gamm, § snawm
g g i gfanon, aemeam, Fma i
Ao # g 7 . i T TA &
Q@ §, ST A B @ gom ?
7% A &g & o wforge & frad W@y
A ¥ 53 g1, I ALY [ AAT
w7

=t g T Ty g famge
T FE @ a

REPLACEMENT OF VISCOUNTS WITH
IAC

*482. SHRI R. BARUA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Shankar Commities has
recommended r i the fleet of
Viscounts with the IA.C. with BAC
1-11 on major secondary routes; and

(b) whether it is a fact that no deci-
sion has been taken in this regard so
far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) and
(b). There has been no Committee of
the name of “Shankar Committee” to
consider and recommend replacement of
the Viscount fleet of the JAC. A team of
three officers was, however, deputed
abroad by the IAC in July, 1966, to
make an assessment of the various types
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of aircraft available for such replace-
ment. On the basis of the recommen-
dations of this team, the IAC made
certain proposals to Government. To
enable a more comprehensive study of
the matter, Government appointed a
Committee under the Chairmanship of
Air Marshal P. C. Lal, inter-alia, to
advise on the best arrangement for re-
placement of the Viscount fleet of the
IAC taking into account the eventual
replacement of Caravelle and having

regard to the economics of standardisa-.

tion to the extent that it may be feasi-
ble in the near future or later. This
Committee has submitted its report in
the light of which the IAC are recon-
sidering their proposals. Final recom-
mendations of the JAC are awaited.

SHRI R. BARUA: May I know
whether the fleet of Viscounts have al-
ready outlived their utility and econo-
mic performance, and whether it is
feasible to have some other type of
aircraft to replace these Viscounts ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : The Lal Commit-
tee has said very clearly that the
Viscounts have not outlived their utility
and that they are still good for another
five years. Of course, there are cer-
tainly more economic planes available
than the Viscounts or the other planes
that we have already in our country.
But new planes would involve a con-
siderable amount of money. There-
fore, that is a matter which is being
considered.

SHRI R. BARUA : Recently, some
Fokkers have been acquired by the
IAC. May I know whether there is
any proposal to establish a factory in
collaboration with the Netherlands Gov-
ernment to manufacture the components
of Fokkers ?

DR. KARAN SINGH: No, I am
not aware of any such proposal to
manufacture. The only factory that 1
know of is that we are now having the
Avro-748 factory at Kanpur.

SHRI GIRRAJ SARAN SINGH:
May I know whether it is a fact that
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the whole replacement programme of
the 1AC is entirely dependent upon the
decision in regard to the Jumbo Jets for
the Air India so that the 707s could
be turned over to the IAC?

DR. KARAN SINGH : No. In fact,
there is no connection whatsoever be-
tween the Jumbo Jet which is for Air
India and the IAC's programme. We
were at one stage considering the pur-
chase of 4 Jumbo jets, but since they
are far too expensive we are now omly
going in for two of these, which means
that there will be no surplus 707s with
Air India for being turned over to the
IAC.

SHRI LILADHAR KOTOKI: May
1 know whether the replacement of
Viscounts or other aircraft of the IAC
is going to be done by the Avro-748
which has now been tested, and if so,
what the programme is ?

DR. KARAN SINGH: The Avro-
748s are going to replace the DC-3
Dakotas. We have already been deli-
vered two Avros and another 12 are ex-
pected by 1970. These Avro-748s are
small planes, which are 40-seaters, and
they will replace the Dakotas which
have been in operation for many years;
they will not replace the Viscounts,

SHRI N. K. SOMANI: Whenever
the replacement programme of any par-
ticular type of fleet is envisaged, the
aspects of mortality, safety and profit-
ability are always to be kept in view.
But unfortunately last time when the
Dakotas were replaced by Avro air-
craft, this aspect was sadly neglected,
with the result that since this fleet has
been put into operation it has started
making a loss. May I know whether
Government have changed their views
and whether in the future replacement
programmes, these essential aspects will
always be kept in view ?

DR. KARAN SINGH: It is not
correct to say that the Avros have in-
curred loss. They have just begun to
operate and they have been in the
air for the last two or three months
only and, therefore, it is too early to
assess their economic performance. But
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[Dr. Karan Singh]

certainly the hon. Member has raised
an important point that in our replace-
ment programmes commercial considera-
tions must be given priority and we
intend to do so.

MR. SPEAKER : Next question.

SHRI S. S. KOTHARI : Sir, along
with Question No. 483, Question No.
488 may also be taken.

MR. SPEAKER : Yes.
HosTiLE ACTIVITIES OF NAGAs

*483. SHRI PREM CHAND
VERMA : Will the Minister of HOME
AFFAIRS be pleased to statc:

(a) whether it is a fact that a group
of hostile Nagas after receiving train-
ing and acquiring arms has re-entered
India at Akhrol in October, 1967

(b) whether it is also a fact that this
group has started training camps for
other Naga hostiles; and

(c) if so, the steps Government have
taken to liquidate this group ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) to (c). Government have no relia-
ble information regarding this. How-
ever, vigilance is maintained by the
Security Forces in the area.

NAGA-Mizo COLLABORATION

*488 SHRI S. S. KOTHARL: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a section
of Mizo hostiles has been in touch with
an ultra group of the Naga hostiles;

(b) if so, the extent of the collu-
sion; and

(c) the steps Government are taking
to counteract this move ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) to (c). Security Forces are vigilant
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and are taking appropriate measures.
The Government have reasons to sus-
pect such collusion to facilitate move-
ment across the borders, specially to
obtain arms and shelter of hostile
gangs.

st SRz =l : (F) AeTH HERT,
# g A WEET & qoAT @i g F
AT -TET | 91 4 qaEIT e § fE
FFQAC A Fiq & ZfAn AFC I AT
O ATl A SEEA—HTHT WA
(wfgr) oR zgafee (maEw) #
fiagfar &7 T wE § o g uF
% 50-50 T3 Ay 2F A @ E A w4
qd; WEIgT 4g Wi FaT W4 (¥ T
397 § F19 § glagd AR f3 s

(@) ¥ 7 W g ¢ 7 e
YT AT & wRET A I S
# O F fag fedi feew & &
FAATE! TG A A

(%) F1 Wi AT g Wl AAEA
% I AmTe F A stee (gREmEn)
oot faifeae ot @e o oF FTwE
FIT 7T TR A F fHo faawat A
1 1 97 T TH 1 1§ AT AGT ¢
W fowfay & o@ & oW §;
TTERTE?

SHRI Y. B. CHAVAN : I can assure
the hon. Member that we have conm-
siderable information on the aspects of
relationship between the Nagas and
Mizos and efforts made by MNagas
to establish contact with the Chinese.
It is a fact that certain training centres
for training Mizos have been working
for some time in the Manipur area, in
the Mizo area. [ cannot disclose all
the names. It is not necessary to do
so. But occasionally, whenever we get
certain information, certain actions also
have been taken. Certain confronta-
tions have also taken place in which
both sides have suffered some losses.
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off 8% e wwl : § ag A wERA
YqeTr g g fr srag gea g i
5 faaeaT #1 ae foew T 1967 F
AR FTHT FEAT T g5 O
AT SR qa Avmei & =T A
FHEl wErE HEer dR S e
IuT wfasr g ar A e gEl
& IEH F-FH TR g A A
FORT H FTE TEIT9 a6 AT 3L GAT
ar IaF aeda T ?

THR AT OF A FE

MR. SPEAKER : For the present, it
is enough.

SHRI Y. B. CHAVAN : I must say
that 1 cannot disclose some of the in-
formation here. We certainly have got
information on certain aspects, but 1
do not think it is necessary to disclose
it. But there is one basic point which
the House should know and which I do
not wish to conceal from it. That is
that the Nagas are trying to have con-
tinuous contact with the Chinese. There
is no doubt about it. But about certain
other information which we have, I do
not think it will be good for us to dis-
close it.

SHRI S. S. KOTHARI : For an ap-
preciable span of time now, the mili-
tary authorities have been in overall
control of the operations against the
hostile Nagas and rebel Mizos. What
is the broad strategy adopted by the
military forces, what are the shortcom-
ings and what are the achievements in
operations ? As regards the difficulties,
what are they and how do we propose
to overcome them ?

SHRI Y. B. CHAVAN : Can we dis-
cuss these aspects in Parliament 7

SHRI S. S. KOTHARI: What are
the difficulties they are facing? They
are not able to conclude the operations?
Sir, if it is not answered, let me put
my second question.

_ MR. SPEAKER: No second ques-
tion,
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SHRI BEDABRATA BARUA :
These collaborations and training cen-
tres may not be covered by the cease-
fire agreement. They are unlawful acti-
vities severely punishable by ordinary
law. May I know whether the ordinary
law will be applied to deal with these
Naga hostile activities, setting up of
camps, training centres and other opera-
tions ?

SHRI Y. B. CHAVAN : Certainly,
that s what I mentioned. The ordi-
nary law will be applied. Of these,
some cases are in the Mizo area. Even
in that area where it is said that the
cessation of hostilities applies, the capa-
city of the Manipur Government to
take action against persons who are re-
sorting to armed action is not limited or
restricted. They are free and they have
taken action.

SHRI SAMAR GUHA : Although
we are talking of the Chinese hand in
Naga affairs, really the matter is be-
tween the Nagas, Pakistan and China.
Constantly we are discussing in this
House the question of the Nagas poing
to Peking via Dacca. So, Pakistan, and
particularly East Pakistan, plays an im-
portant role in this matter. [ want to
ask the Home Minister why this ques-
tion of Pakistan interfering in the inter-
nal affairs of India has not been raised
in the UNO?

SHRI Y. B. CHAVAN : Certainly,
Pakistan is playing a very important
role in keeping the contacts with Mizos
and Nagas, there is no doubt about
that. It is certainly something which
is not very consistent with the relations
that Pakistan claims to have with India.
We have lodged a series of protests
about it.

SHRI SAMAR GUHA : Why have
you not taken it to UNO? I want to
submit that the hon. Minister did not
answer my question.

MR. SPEAKER : He did answer,

SHRI RUPNATH BRAHMA : It is
difficult for us to understand how in
spite of the security measures taken by
the Government such things could
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[Sbri Rupnath Brahma)

happen. From what I understand
from the hon. Minister's reply, it is
clear that the Naga hostiles are having
contacts with Pakistanis and Chinese,
We fail to understand how these things
take place. Is it because the security
measures have been slackened ? 1 want
a straight reply from the Minister whe-
ther the security measures or the border
have been tightened up.

SHRI Y. B. CHAVAN : My straight
answer 18 that we are taking all the
steps to stop it, but even then, the
geographical position and the other con-
ditions there are such that we cannot
say that we can completely stop
these things.

= o No MY : F4T Adi AERA
FT ST T A1T F1 A ATF(T g7 §
f ammdve 7 % snfaw wnfawt 3,
gt & Fifga; wfadi 7 @ 5w
& WeT o fRg £ fF &Y Ammee &
frami a8 &, S ags F &§m 9g
IR FC 7R E T T ATMEE BT
I AT AT THG qgl F AWl A
AT B G AT AW X W
wesifmar g 7 afs giar @@ waw
# g A g1 w2y fag § ?

SHRI Y. B. CHAVAN : I am aware
of some such thing, but I am sure the
Nagaland Government will take the
necessary action about it.

SHRI KARTIK ORAON: I would
like to know from the Government
whether the Government consider Naga-
and as a colony or a part and parcel of
India, If the former is the answer,
may I know why the Government have
not left them alone to look after them-
selves, and if the latter is the answer,
how is it that the Government has been
acquiescing in the treasonable and anti-
national activities of the Naga people
and refrained from being firm and
bringing them under control ?

—

SHRI Y. B. CHAVAN : The latter
is true. They are a part of India, and
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no part of India is a colony of India.
How can it be? It is a part of our:
own body, part of our own life, part of
our country. They are our own people,
and we must behave towards them as
our own people.

SHRI HEM BARUA : May I know
if Government are aware of the fact
that of late there has been a heavy con-
centration of Chinese troops on the
Nagaland border ready to aid the inten-
sification of the violent activities of the
Naga hostiles ? In pursuance of that,
Mr. Phizo has made a statement in
London, that the real war with the
Indian Government now starts. He has
further said that he would not budge an
inch from taking the help of China and
Pakistan in this matter, Now that the
collusion of Naga hostiles with China
and Pakistan has been established with-
out doubt, may I know what positive
steps this Government have taken to
disrupt that cononection between our
enemies and the Naga hostiles ?

SHRI Y. B. CHAVAN : I would like
to correct one impression : there is no
common border between China and
Nagaland. There is no question of
crossing of Chinese troops on the Naga-
land border. I want to make that matter
clear.

SHRI HEM BARUA: You might
call it Indian border in proximity to
the Nagaland frontier.

SHRI Y. B. CHAVAN : Even there,
I must say he is rather misinformed
about it. There is no question of
Chinese troops, but certainly this one
fact we have come to know and we do
not want to neglect or ignore this as-
pect and this will be kept in mind cons-
tantly : that some people have certainly
crossed to China; they are reaching
China border crossing through North
Burma. We have some information on
that aspect. Naturally, Phizo has made
some statement, and I have come across
that news, the views that he has given
in London. I know about it. I think
we have to take note of all thesc
things, and we have to continus our
approach which is there : that we must
continue to talk with our own people



4919 Oral Answers AGRAHAYANA

and persuade them to accept India which
most of them have done; some of them
have not done. If they do not, natural-
ly, whatever other alternatives are there,
they are open to us. )

SHRI HEM BARUA: He said,
“whatever other alternatives are there.”
We are just interested to know what is
the other alternative he has in mind.
(Interruption)

M'l_L SPEAKER : Order, order. Next
question.

ft vy fowd : g% O F A iAEE
21 og s @ Jarwg ¥ qeT =
g ;ifs aw1 & o o7 v € Afs
F IR T g T HATHG H @ 97 |
o WATHT  FY 3EF AL F oA
FGA O | o IFFT T NHEC AT
4T S a1 gErd fF AW &7 JE|
TG AT qdw | W F A e @
far sl T ot s HETe ST AgT e
REI Wa® WG o dwar & 7

sft cha Ty : oTIgE AT W@E

st oy femd - & wna g 2 oEa
#TT {HT FeT &I |

st vrfie fag : ow gfaq ar&dina

=t we foerd : g9 A € R WA
AGT  qTF |

MR. SPEAKER : It is true that the
question was addressed to the Minister
of Food. But the Ministry of Food has
transferred it to the Transport Minis-
try; they think that it is nearer to that
Ministry rather than to them. ({nterrup-
tion).

oft weg forerd ;g T}, @R
TEN NE WY ST FATET ¥ qT T
a1 | AT I Hifad |
“Will the Minister of Transport and

Shipping be pleased to refer to the re-
ply given to starred question...”

15, 1889 (SAKA) Oral Answers 4920

U A ¥ 77 frear 1§ Wer Wi
ATEHT § | HT BT R sk T
S &1

MR. SPEAKER : Order, order. Kind-
ly sit down, After all, if the question
is put to a particular Minister, I am not
going into the question as to how far
it is correct if they transfer it to some
other Ministry. They may transfer it
if they think that the subject is more
near to them. But can I compel two
or three Ministers to answer one ques-
tion? I do not know. If they them-
selves agree to answer the supplementa-
ries, it 5 very good; I also agree, if
they are ready, because you koow it is
one government as all of you say. But
how can I compel off-hand any Minis-
ter to answer ? For the present, there-
fore, let him answer this question. (In-
terruption)

SHRI NATH PAI: Sir, on a point
of order. I submit that you have given
us a reasonable guidance. I do not
take it as a ruling, but it is reasonable.
I do not say you are sheltering them
but you are a little lenient towards
them. My submission is this : since
yours is a tentative guidance—I accept
it—just now we are trying to stop cross-
ing of the floor by members. So, please
do not allow this crossing of the floor by
the questions! (Imterruption)

SHRI S. M. BANERJEE rose—

MR. SPEAKER : We are losing time.
Let them answer the question.

SHRI S. M. BANERIJEE : Previous-
ly also a particular question addressed
to the Ministry of Petroleum and Che-
micals was transferred to the Ministry
of Steel, with the result that we did not
get any satisfactory answer.

=t wg famd ;. s wEkew, w9 AE
T A FT AU fF TR O mEl
FOIH IA-IH FLEATFEA |

Y <fw v : qod ¥z 1 A0
BT 541 &A1 TifgT o

MR. SPEAKER : He may answer
the question now.



4921 Oral Answers

APEEIAY SHIPPING COMPANY

*484. SHRI A. SREEDHARAN -
SHRI J. B. SINGH :
SHRI KAMESHWAR
SINGH :
SHRI K. N, TIWARI :
_/ SHRI MADHU LIMAYE :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer to
the reply given to Starred Question
No. 753 on the 27th June, 1967 and
state :

(a) whether Government have taken
any action against the Apeejay Shippiag
Co.;

(b) if so, the result thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) to (c). Government have
been advised that so far as the Company
is concerned no legal action is possible.
However, it is proposed to take depart-
mental action against the company in
the form of denying the allocation of
Government cargo to their ships. For
this a show cause notice will have to
be served on the company. But before
this can be done it is necessary to wait
for the judgment of the Calcutta High
Court on the writ petition filed by the
company against a banning order issued
by the Iron and Steel Controller in
May 1966. In that case the Court has
issued an interim injunction in the face
of which any action takem by the Gov-
ernment against the company is liable
to expose Government to the charge of
contempt of court.

The hearings in that case were con-
cluded in August 1967 but the judg-
ment has been reserved. Further pro-
gress in this case can be made only
after the judgment has been delivered.

SHRI A. SREEDHARAN : Whole-
sale cheating by Apeejay Shipping Com-
pany. It can be egualled only by the
stink of this Government; is still stink-
ing in our nostils. I would like to ask
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a straight question and 1 expect a
straight and clear reply from the Minis-
ter. 1 want to know whether after the
receipt of Apeejay circular letter from
our Embassy in Burma, an explanation
was called for from the shipping com-
pany and, if not, why not ?

DR. V. K. R. V. RAO : I believe an
answer was given in the course of the
previous discussion. The matter did
not come up to the ministerial level at
all. It was disposed of at the level of
the Under Secretary or Deputy Secre-
tary.

SHRI RANGA : It was disposed of
by the Government; we are not con-
cerned with by whom it was disposed
of.

DR. V. K. R. V. RAO : I am not
quite familiar yet with it; T would cer-
tainly like to be educated by Prof.
Ranga, for whom I have great respect.
The facts of the case were these. On
12th April 1962, our Food Attache in
Rangoon sent a letter to the Food
Ministry, not to the Transport Ministry
—the matter did not come to the Trans-
port Ministry at all. ([nterruptions).

SHRI NAMBIAR : The cat is oul
of the bag.

st vy fed © @ feT SN
g AAT J9 S Fi fen ot
Y BT A g 0

DR. V. K. R, V. RAO ; The question
has been asked and am giving the facts
as I know. The letter was received in
the Ministry of Food. The Food
Attache also enclosed a copy of a cir-
cular letter, not the original, which he
had been able to catch hold of where
an officer signing on behalf of this com-
pany had asked that empty gunny bags
may be kept in the ship with the neces-
sary markings, so that the losses which
arise from shortages, etc. could be pro-
perly dealt with. The Food Attache
also took some action, He went and
inspected that particular ship which was
called Rita and he found there 133
gunny bags which were stamped with
the stamp of the authorities from whom
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the rice was bought. Immediately he
sent that information also. What the
Under Secretary or Deputy Secretary
did was immediately to write to the
Regional Food Controller in Madras
warning him that the ship which was
coming to Cochin from Rangoon was
carrying some empty gunny bags and
an attempt may be made to cheat and
therefore, all possible action should be
taken to see that this was not done. The
letter was also sent to Bombay and
Calcutta where food shipments were to
be received from Rangoon warning ihe
food officers there concerned about the
same possibility, This instruction was
carried out. No cheating took place on
that  particular  ship and no
shortages were there on account of these
gunny bags. There, 1 am afraid, the
matter stopped. The matter did not
come up to the Minister. As far as the
categorical question which my hon.
friend asked me is comcerned, no notice
was given to the Surendra Overseas at
this time by the Food Ministry or by
anybody else.

it g fered - 341 7K e 7

SHRI A. SREEDHARAN : Why
not? I have asked as to what are the
reasons for that,

ot 7 fowd : w1Aig w9 A gar
& i+ 378 I AT BT | | FToE
T Trfew |

DR. V. K. R. V. RAO : I am afriad,
apart from all other difficulties, it is
not possible for me to answer a ques-

tion except from what I read on the
file on the subject.

oft vy fomad - 77 Ay s@w @7
T AERw, TN Afawew @ g@=r
ffog | s FFQ #1 agt o< e

TEFGHT AGTASE !

DR. V. K. R. V. RAO : Sir, unfor-
tunately, I happen to be an elected
Member of this House and my Secre-
tary is not. I have every right,...

&t Wy fowd @ foe S 7
ATTH | FHSD F g Hawd A

AGRAHAYANA 15, 1889 (SAKA)

Oral Answers 4924

¥zl JgARW | 1A, T IEY HawEA
T i AT ¥ wawT 2
MR. SPEAKER : A question has
been put and the hon. Minister is ans-
wering it. If the answer is not satis-

factory hon. Members can take some
other method. What am I to do?

=it wy fawd : wem wEEw, 7 91
&1 W qOA WIEA £ | AT AR
artairfaa FifaT
SHRI INDRAJIT GUPTA : Sir, it
is a very irregular procedure, It
amounts to contempt of the House.
ot ay fowd - gt 7€ wET OEE-
T ?

SHRI NAMBIAR : Sir, I rise to a
point of order.

MR. SPEAKER : During Question
Hour there is no point of order.

DR. V. K. R. V. RAO : Sir, I do
not see why so much excitement should
be brought in this ?

=it wet foerd - 7 Wl R F o

A0 smam | o SSET a9 S

waw § 78 T, A0 a7 g

AqIT |

w1 Fo Ho Wi : AEqW WEI, T HT
T & fF HEd Fv T g A §
AT T 3, (AT 98T $1 5@
gl I W AR FIAAE F TWA A
ol

it Wy forerdl : g9 &9 A TEY A
L

off T §a% QA : TES-S AT
AT OF |19 7g 9T |

MR. SPEAKER : Order, order. I

would resuest all hon, Members to re-
sume their seats.

SHRI A, SREEDHARAN : Sir, I
must get an answer and then only I
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will sit down. I want to know the rea-
sons why an explanation was not asked
for. A lot of conspiracy has gone on
behind this. Shri S. K. Patil is involv-
ed in this. The high priest of the petti-
coat syndicate is involved in this,

MR, SPEAKER : You want him to
answer this ?

=t vy fawd © W w<E @
2 fi o S &1 S fo o, &
& g Afew o W& A
I WEEIHTT AW T | T A
FEITT ¥ T TR § 7

MR. SPEAKER : Shri J. B. Singh—

SHRI A. SREEDHARAN : Sir, I
have to ask my second question.

MR. SPEAKER : I thought he had
asked when he asked about the syndi-
cate (Interruptions). So many of you
are standing at a time, It does not do
good to us. Hon, Ministers from other
countries are also watching us.

st vy forwd g%t 9w W fgy
fir ga 1 & W & qTHA a1 AR
@ § WL g1 FT EF  qqAH AGH
ES Al

qeqW WERAW w9 SO0 F AR
o =g

ﬁ!o&al‘i:‘a’w i gl
o S &5 g @Y § Wk W
AR VFY AE ) AW TeE W
FHAE @ =Toq 7

MR. SPEAKER : Order, order. The
hon, Member may sit down. He is not
helping me or the House at all. T can

deal with the House, I do not want
SHRI S. KUNDU : Sir, why dont
you name him.

MR, SPEAKER : Will you all kindly
sit down? (inferruptions). After all,
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outsiders will see everything, not omly

.one side. So, it is no use saying that

somebody is put to shame, I do not
agree, in fact nobody would agree, with
Shri Lihaye there.

sit wey forerd : 5@ 9T R Wl R
ad g far e e &7 o
AN @ o g avdr &1 # R
wfee s g s w9 @ ae
Sucidl

MR. SPEAKER : Please resume
your seat. I thought he had put his
question and jt was all over,

st 7g fawd : g, @1 W @™
& femm

MR. SPEAKER : He said Shri Patil
is involved, the Syndicate is involved
and so on and asked for an answer, The
Minister said “I have nothing to say™.
That was the second question. I even
asked the Minister whether he would
answer the question. But how can he
answer for Mr, Patil ?

st Aq fawd © 7, T 1 oES A wEY
o1 | S FATd T HIAT TT IR T |
gardagrarar g .. . . (e ..
... .ofEed & A § A€ q@r °v
i ger a1 fF Afew w0 7 faw
mar ?

DR. V. K. R. V. RAO : The question
which has been asked, as I understand
it, is that when this intimation came #o
the Food Ministry and they took admi-
nistrative action to prevent anything un-
toward resulting from that, why did
they not at the same time issue a notice
to the company concerned. This is the
question,. Am I right? The answer
to this question is that I will make en-
quiries from the Food Ministry and give
the information to the House.
(Interruptions).

weaw wEra - F¥ fafaedt & Ry
6 WR aw v 1 ag IR
LAl
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SHRI A. SREEDHARAN : May 1
know whether it is a fact that the
Director-General of Food and the Vigi-
lance Officer in the Food Department,
after seeing the file in regard to the
cheating attempt, never bothered to ask
whether any action by way of black-
listing and criminal prosecution was
taken against the firm and whether the
opinion of the Law Ministry and the
Advocate-General was sought in this
case and also the help of the CBI? If
not, may I know the reasons for it ?

DR. V. K. R. V. RAO : It was only
in 1966, when the question was raised
on the floor of the House and, I be-
lieve, a copy of the circular letter which
was sent by this company was placed
on the Table that all these questions
arose and the very question which my
hon. friend is asking is almost the
same, if my memory serves me right.
The people whom we consulted were
not the Advocate-General but the Law
Ministry on the subject to find out what
is to be done. As the House will re-
member, 1 also interveneqd in the debate.
The advice of the Law Ministry—I saw
the advice—was that you cannot prose-
cute the company as such unless you
get the actual original of the letter and
establish that the letter was written at
the instance of the company. I may
inform the House that the very next
day I received a telex message from the
company saying that they were not res-
ponsible for the issue of the circular
letter and that before any action is
taken against them we must bear this
in mind. I did not reply to that. Un-
fortunately, it was not possible to issue
a show cause notice because a case was
pending at that time before the Calcutta
High Court and I think a ban has been
placed by the Iron & Steel Controller.

it wy fowa : g, 3 T W
A A ¥ | WY ®IT W ACE
FAWE | TET TN F Ay § ey
F3aagf Twwe. .. ..

DR, V, K. R, V. RAO : 1 would

like to go on record in this House that
L92LS5/67 -2
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I am not in the
statements.

st Wy fawd e WA, WX
A 1 g awm a7 se
I O gl FET | FAFAT F G0N
fafwr & a § e 76 99 @
TR A GRA W

habit of making false

DR. V. K. R, V. RAO : This ques.
tion was raised also during the discus-
sion.  Unfortunately, the Surendra
Overseas company, I am told, is a com-
posite company and all these are diffe-
rent parts or aspects of the transaction.
You cannot divide them up.

SHRI MADHU LIMAYE : No,

DR. V. K. R. V. RAO : It was the
advice of the Law Ministry. We were
advised by the Law Ministry to wait
till the court gave its judgment. In fact,
we wanted to go before the Calcutta
High Court and take their permission
on the lines of what Shri Madhu
Limaye is saying because to me also it
sounded like commonsense why mix up
the two things and why not take action
on the question of rice. We wanted to
approach the Calcutta High Court with
an application to give show-cause notice
to this company irrespective of the fact
that the ban order existed. Then we
were advised by our solicitors in Cal-
cutta which advice was later on endors-
ed by the Law Ministry that it would
be better for us to wait till this question
was decided. It was going to be decid-
ed in August and the debate took place
towards the end of June. By 22nd
August the case had been concluded,
but unfortunately the judgment has
been reserved and has not yet been de-
livered.

Regarding the particular person, the
Food Ministry is taking action; in fact,
the Food Minister has taken action
against the officer. That officer was
arrested; a godown was raided; docu-
ments were seized and he has been let
out on bail. The Food Ministry is go-
ing ahead with the case.
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As far as we are concerned, the mo-
ment the judgment of the High Court
is delivered so that we are free to take
action, we certainly will issue a notice
to this company to show cause why we
should not suspend giving them any
further Government business as far as
transport is concerned,

SHRI D, C. SHARMA : Sir, he has
given a foolproof reply.

st e Tag o WS WEEa,
T g ¥ 95w ¥ AW ¥ oF frde
AT ARATE | W W Y B aga
& difrae st § S avem 3 & forg
W 3w e ey ¥ Zlaeie
Harerg wrave faamg. .. ..

MR. SPEAKER : For every supple-
mentary there is a lecture. I am not
going to allow an answer to be given.
Do you want to put a supplementary
or mot?

oY s fog : weaw wERET, W
oot wgRw wara o wrda garea
A ¥ FHAC I I F & q08 &Y
IRFT EH G feulw wNA A
foe amivT 4 ? afcagae @t
TR ¥ FT FErEfew § a9r 7w
9T T FIH G F I g Y

DR. V., K. R, V. RAO : To the best
of my knowledge no such inquiry was
made by the Cochin Port. The Minis-
try was satisfied that no cheating had
taken place. The warning had been
taken into account and was acted upon.

ot s fag : g & 50
N wEAEFm @ | wew wEy,
T AR ygE A
DR. V. K. R. V. RAO:
for the ignorance; I will go to school
again. i

oft vy fed : wenw ARy, Wi
T wERT ¥ A B qmn fF o Oy
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AU AT IAH TN qGAT AT AATHG
Fuw At et il A R W
T H sEd gf Wk Wi |
TF 98 aTd AGH WIS 47 | T AT g
T 7 /1% JATa & @ e §
TF Al Y W OREE B W7 97 WK
IR ag aFa W e av f ol
FIFT Y ST 2 FT Y416 FoFgm ram av
AT 78 F1E7 @A & qeag W @
wAEE & AN A wwE At § 91 w9-
T g Y ? are & e ag & ST
agar g i fogelt ae wiw wd &
TR o & Sy A o v
fem % faoms FWax R E W
qoeer G SR 7 39 FEA W
forar, wa WY ¥ @ € 5 gww g
felt §fF 3w adi fRmamasar @
@ W a § g feufa w7

DR. V. K. R. V. RAO : Regarding
the first question I will have to repeat
the answer I gave before. I will have
to refer the matter to the Food Minis-
try and get the answer.

oft wy fovrd : oy e, & B
aHEH FT 12 q WA § | w9 ey
T 9 | Ug 99 q| §C 12 a9
WMRE!

DR, V. K. R. V. RAO : I am sorry,
Sir, the hon, Member knows very well
that I can speak only on the basis. ...
(Interruption).

ot vy foed < 7y e, wf Tav
Tafamramar § ! qg A GAT AT
g ¥ IO A T fag e
awd |

DR. V. K. R. V. RAO : The House
will be pleased to listen to me I can
only answer on the basis of the infor-
mation that I have at my disposal. If
more information is asked for, then I
shall have to be given more time.
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Regarding the second question which
the bon. Member asked about prose-
cution by the Food Ministry and my
saying, etc., they are two different
things. The Food Ministry is prosecut-
ing that officer. That is why I men-
tioned that the officer has been prose-
cuted. He was arrested, some godown
was scarched, and he was released on
bail; it is a case which is going to the
court,

As far as the Transport Ministry is
concerned, before we can suspend gov-
ernment business with this Company,
we have to give a show-cause notice
and before we do that, we have to get
the clearance from the Calcutta High
Court either by Special petition or by
getting the judgment on the ban.

ot 7y fod : woAw AREE, AR
o faer AT &) SO 193 %
R TF T Y a9 W g afad,
wife gart feeft Wt ox &1 e @
waT

MR. SPEAKER : That is not given
in the House. If a written request
comes, it will be considered.

Now we take up the Short Notice
Question.
Mr. Sarjoo Pandey ....
present,

He is not

Yesterday also we had this sad ex-
penenee The Short Notice Question
is tabled, the Ministry also accepts it,
but the Memher who has given notice
does not present himself in the House
on that day. Yesterday this happened
and today also it has happened.

SHRI HEM BARUA : The Short
Notice Questions tabled by those who
are always present in the House are
never admitted.

MR, SPEAKER : It is not in my
bapds. The hon, Member
tabled the question is not from
gress Benches. So, he cannot say

15, 1889 (SAKA) Written Answers 4932

ANSWERS TO QUES-
TIONS

WRITTEN

ImMporT OF RICE FROM BURMA

*485. SHRI MADHU LIMAYE:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether any tenders were invit
ed for giving contract to a Shipping
concern for the import of rice from
Burma in 1961-62:

(b) whether the opinion of the
Ministry of Transport was also sought
in the matter; and

(¢) if so, the nature of the recom-
mendations made by that Ministry 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO) : (a) to (c). No tenders were
invited for giving contract for carriage
of rice from Burma either in 1961 or
in 1962. The practice was to settle the
freight rate and other terms and condi-
tions by negotiation between the repre-
sentatives of D.G. Shipping, D. G, Food
and the Indian shipowners. For 1961
shipments Government decided to offer
the same rate and terms that had been
settled for 1960 shipments. The five
member lines of the Near Trade Con-
ference who had been carrying this
cargo declined to accept these terms
and insisted on their revision before
they could agree to berth their ships for
lifting the rice. Three other Indian
shipping companies, viz. Surrendra
Overseas Ltd, Gill Amin. Steamship
Co. Ltd. and the Eastern Shipping Cor-
poration were, however, willing to lift

cargo on the terms offerred by Gov-
It was accordingly decided
by mutual consultation between the
Ministry of Food and Agriculture and
the Ministry of Transport and Commu-
nications to give the contract for the
carriage of rice durmg 1961 to these
three shipping compames

For 1962 shipments of rice, the mem-
bers of the Near Trade Oonfemme ex-
pa:med their willingness to fall in line



4933

Written Answers

fixed for 1961. Accordingly, contracts
for 1962 shipments were given to mem-
ber lines of the Conference as well as
to three lines outside the Conference,
viz, Surrendra Overseas Ltd., Shipping
Corporation of India and Ratnakar
Shipping Company,

REPAYMENT OF LOAN BY JAMMU AND
KASHMIR GOVERNMENT

*486. SHRI GHULAM MOHA-
MAD BAKHSHI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the amount of loan repaid by
the Jammu and Kashmir Government
since March, 1964 to the end of Octo-
ber, 1967; and

(b) the
thereon ?

amount of interest

paid

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN) : (a)
and (b). According to information fur-
nished by the Accountant General, the
Government of Jammu and Kashmir
repaid the following amounts to' the
Government of India during the period
March, 1964 to October, 1967 :—

(i) Principal  Rs. 18,42,61,791
(ii) Interest Rs. 5726,19,574

LAcCADIVE ISLANDS

*487. SHRI SHIVA CHANDRA
JHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that since
the Central Governmen; took over the
administration of Laccadive, Minicoy
and Amindivi Islands, there has been
no increase in the per capita income,
no development of industries and agri-
culture; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No Sir. Since these Islands were
constituted into a Union Territory in
1956, considerable progress has been
made in various spheres of development,
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including agriculture and industry, and
the per capita income is estimated to
have gone up from Rs. 90.14 in 1956
to Rs. 223.98 in 1966.

(b) Does not arise.

AT, A e afew dre |
TwAfaw T W e frd
wraETfEi

*489. ot firrgwr W
WMo |qF wEW G ¢
=it T Tl
oft Treat T -
«ft srewrate e
it T fag et
T M- WA 47 a9 W F
wat fF
(%) =ar sraT, AR quT qftew
M ¥ FG TOHAITAA] qOT T
AT ¥ I &N F wwen fafei
& 919 gA-AW qE 9o T §;
L' 1Ed
(=) =1 ¥R F 5@ U@ 7 94T
A FT IR fFar 2 5 o awfegi
F g 78 w1 faay afe Y Fr0 Y
FLE?

TR-TY Wl (S qwdA T W) ¢
(%) w(@). AR F €W, M-
€ woar afaw F I F §g Tt
W gwdfes gl awr awex
faifedl & @9 @ arefr fweft amad
WA qaradi &1 g, R S A
o fra frdfeai] & 39 fadai &
qraeel T q& T |

Demanp ror KoNEAN STATE

*490. SHRI DEORAO PATIL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a demand for a separate
Konkan State has been made by the
concerned people; and
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(b) if so, the grounds thereof ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN) : (a)
No such demand has been received by
the Government.

(b) Does not arise.

fafw=r cront § sreemrr ot WA
*491. it fawfa e : w Mg
Y qg 9T FY Ty w41 v

() mragaw g s fafaw woal
# qeeTa S AEAG 97 @Y Y WK

(&) afs &, o @ v & g
&7 FIT FTAATET FA B = ? )

TR et (st e T ) -
() WHFFFwTN # 99 W@ w1
& nfafafeat & o & g W@
g1
(=) fafw faeg afafafamt (Framor)
fadas 1967 F a1 g WY 9T TEY
g Y afafafuat & s wfas
gHTEETET @ F UHY #t sgEedr
B g |

AT T TS
=it WY T At
&t Ao T Wt :

«ft v |

&t sEw fgrdt wed
«ft WA aTew

*492.
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(%) mr e Y g A S § fr
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GOVERNORS' CONFERENCE

*493, SHRI ESWARA REDDY :

SHRI SHIV KUMAR
SHASTRI :

SHRI RAM AVTAR
SHARMA :

SHRI RAMIJI RAM .

SHRI PRAKASH VIR
SHASTRI :

SHRI HARDAYAL
DEVGUN :

SHRI MARANDI .

SHRI DHIRESWAR
KALITA :

SHRI S. C, BESRA :

SHRIMATI TARKESHWARI
SINHA :

SHRI YASHPAL SINGH :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) the subjects discussed at the re-
cent Governors’ Conference in Delhi;
and

(b) the decisions taken thereon ?

THE MINISTER OF HOME AFP-
FAIRS (SHRI Y, B. CHAVAN) : (a)
and (b). The Conference of Governors
is held every year to discuss matters of
general interest to the country. The
Conference does not take any formal
decisions. At the last conference, the
Governors discussed the political and
administrative situation in the States, as
well as the economic situation in the
country with special reference to agri-
cultural production,

gt adt e
*494. «ft wgrow oy wreh |
afcags wav sty 531 o T ®F w7
w4 fF
F (%) = gue 7t & aregl agmt
ARrT a9W & T e A 1 greEr
T ¢
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(%) & = awwaw & fag
FTER ¥ a9 "rafas & A wwe
(§orc) w1 it §; e

() == & fret "R MR W
fog s & s §F ar s @ § 7

gfcage aut stagr @&l (w0 o
®o Ao o TA) : (F) R a7 A
g 7 A g A @ & 9l
ow frafag s § 1 5@ Srww
A & A=l Foma aF ad ant &
15 TET F fAdor 7, ag/ #t 30 F
R F & fox sfer ogw Awit &
T #N SF @y F i FEt &
frearae #, 1R wFRT # 9T 9 qiw
¥ frmfor gror el o1 &Y qerd
F TET FA F AR )

FE AR S gwarst ¥ @& fiw
el ¥ fved & foa, faad sfew
T Wl § A0 A fafaw w70
watw qgfa wT afFa fawdor s
A 1 feofar o) awEy o
Fr gATE W mfae g, FwT 918
e gra oF s faoaer enfw
foar mar § 1 g fawmr wdr sifireror
s F ¥ fod 30w o i faeg
WA FE, [, Fgower a4 &
ArEEt ¥ AR FETE )

(&) go= # wreY i} sraars I,
¥ frrdor qar g avg seTE F
E & fador § fad Fewar OF
FfaeT faadsl &1 oF 7g7 &= W@
Fradmitgw @F o frodw
Wi § SR WS ST s anfant
e AR TH ¥ F Fnes
T EgEl F qge F e v
fad fadie A& AT T AT )

(7) 7o qow ¥ w14 FF A
e sl s A fredet @
agraan & faren 7 faee qfr fr g
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srfer & v F ol § 1 X e
for o o & & yfw & @@ @
A gt # T o IW g R
fear mar § 1 7t & AYag Avg ST
# fafow arst o1 quor et &
sgrmar ¥ fawdw fear omar § W)
frfam armit &1 s faee &t &+ g
ST & 7 & o AT F = feaw amar

& N 24w wEe ¢ ot Wit
A gEwEa g & ) fow sl
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SEPARATION OF JUDICIARY FROM EXE-
CUTIVE IN DELHI

*496. SHR1I MAYAVAN : Wil the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the Delhi
Administration have requested the Cen-
tral Government to issue an executive
order for the separation of Judiciary
from the Executive in the Union terri-
tory of Delhi;

(b) if so, the reaction of the Central
Government thereto; and

(c) when a final decision is likely
to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

(b) and (c). The suggestion was
carefully examined and it was consi-
dered necessary to undertake legislation
for this purpose. A Bill for separation
of the judiciary from the executive in
Delhi was, therefore, placed before the
Metropolitan Council of Delhi, The
Council recommended the Bill at its
meeting on the 19th October, 1967.
The Bill has since been revised to ex-
tend its scope to all the other Union
territories where statutory separation
does not exist and it is proposed to
bring forward legislation as soon as the
Bill is finalised.
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ProTEcTioON TO0 CeENTRAL GOVERN-
MENT PROPERTIES

*497. SHRI KANWAR
GUPTA :

SHRI R, K. AMIN :
SHRI D. N. PATODIA :

LAL

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it has come to the
notice of Government that some State
Governments do not provide police
protection for Central Government pro-
perties and installations when necessary,
resulting in the disruption of air and
rail services and stoppage of work in
Central Government offices and public
undertakings;

(b) whether it is also a fact that the
Central Government have addressed
the State Governments in this regard;

(c) if so, the details thereof; and

(d) the reaction, if any, of the State
Governments thereto ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
and (b). Yes, Sir.

(c) and (d). The State Governments
have been requested to exercise their
executive power so as not to impede or
prejudice the exercise of the executive
power of the Union. They have also
been urged to ensure compliance with
the laws made by Parliament and any
existing laws which apply in the States.

PakisTani INTRuUsioNs IN WEST BENGAL
AND TRIPURA BORDERS

*499. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that during
October and November, 1967, there
bhad been a number of cases of Pakis-
tani intrusions in the border areas of
West Bengal and Tripura and whether
Indian border forces had to intervene
1o stop such intrusion;

(b) if so, when and where such

" cases of intrusions Yook place, their

nature and the casualties on the Indian
and Pakistani sides;

(c) whether Government have lod-
ged any protest with the Government
of Pakistan and suggested any joint
measures for prevention of such Pakis-
tani border intrusions; and

(d) if so, the reaction of the Pakis-
tan Government thereto ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
There were 7 cases in October and 6
cases in November where Pak nationals
trespassed into the Indian territory on
the West Bengal—East Pakistan border.
In Tripura, there were 4 incidents of
the kind in October and 3 in Novem-
ber. In most of these cases, the tres-
passers were intercepted by the Border
Security Force and the village defence
parties and their attempts foiled.

(b) Most of the intrusions mention-
ed in (a) above involved ordinary
crime. In West Bengal, 3 intruders
were killed on interception by the Bor-
der Security Force. Casnalties on the
Indian side were one killed and six in-
jured. In Tripura, five Pak intruders
were killed in encounters with the Bor-
der Security Force patrol parties.

(c) Protests were lodged with Pakis-
tan in all cases ang Pak authorities
were requested in every protest, and
also during the periodical border meet-
ings, to control the criminal elements
in the border areas and to prevent re-
currence of such incidents.

(d) It is expected that the protests
will be duly replied to and the results
of the border meetings useful.

ATTACKE BY RowpYy ELEMENTS IN CoN-
NAUHGT Cmrcus, New DeLm

*500. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a num-
ber of rowdies went on a rampage iR
Connaught Circus, attacking and loot-
ing shops on 22-10-67;
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(b) wbether it is also a fact that the
police did not arrive on the scene for
over half an hour;

(c) whether it is also a fact that law-
lessness in general is on the increase in
Delhi during the recent months; and

(d) if so, the steps taken to improve
the law and order situation in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) There was a dispute between
two firms located in Connaught Circus
over the fixing of sign boards in front
of their business premises, On 22nd
October, 1967, in the evening some
miscreants are reported to have remov-
ed soda-water bottles from a nearby shop
and attacked the persons who were try-
ing to fix a sign board outside their pre-
mises. As a result, the show-room
glasses of the two firms were damaged
but no person was injured, Two coun-
tercases of rioting and one of theft
for removal of soda-water bottles have
been registered by the police.

(b) The incident occurred all of a
sudden. Unfortunately, at the time of
the incident, both the Station House
Officer, Parliament Street Police Station
and the concerned beat Constable were
on their rounds and could not be con-
tacted. There was, however, some re-
grettable delay on the part of the Con-
trol Room Van in reaching the spot.
Suitable action is being taken against
the persons responsible for the delay.

(c) and (d). No, Sir. It is not correct
to say that lawlessness is prevailing in
Delhi. According to the information
available to Government, crime is well
under control. The crime situation is
also being reviewed by the Administra-
tion from time to time and suitable
measures are taken to improve the
working of the law and order machi-

nery.

REecocNITION oF UNioNs oF GOVERN-
MENT EMPLOYEES

*501. SHRI S. M. BANERJEE :
Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether it is a fact that the re-
cognition of various Government Em-
ployees Unions are being delayed be-
cause new rules have not yet been
framed;

(b) if so, the reason therefor; and
(c¢) whether Government propose to

discuss the matter with the employees
organisations before finalising the rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a)
to (c). The Scheme for Joint Consulta-
tive Machinery and Compulsory Arbi-
tration for Central Government em-
ployees has been started for an experi-
mental period and the question of fram-
ing formal rules for the recognition of
associations and unions of Government
employees will be taken up in due
course,

qfres dTw & wWicd@ WA fasy
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Mizo Hiis

*505. SHRI YAINA DATT
SHARMA :

SHRI Y. S. KUSHWAH :
SHRI K. P. SINGH DEO :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment has decided to hand over Mizo
hills to the army to stop the present
drift created by the Mizos; and

(b) if so, when the final decision is
likely to be taken ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN) : (a)
No, Sir.

(b) Does not arise ?

KIDNAPPING OF AN A.SI oF AssaMm
PoLicE BY PAKISTANIS

*506. SHRI YASHPAL SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether any reply from the
Government of Pakistan on ths kid-
napping of an Assistany Sub-Inspector
of Police of Assam Government from
Cachar area of Goalpara District on
the 18th November, 1967 has been re-
ceived;

(b) if so, the details thereof; and

(¢) whether the said officer has been
released by them ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN) : (a)
No, Sir,

(b) Does not arise ?

(c) No, Sir.

ZonaL CouUnciLs

*507. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is proposed to reacti-
vise the Zonal Councils; and

(b) if so, the steps taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Zonal
Councils are functioning in accordance
with the scheme of these Councils em-
bodied in the States Reorganisation Act,
1956 and have been playing a useful
role in dealing with matters of common
interest, More frequent meetings of
the Councils are proposed to be held.

SHORTAGE OF ESSENTIAL CoMMODITIES
m Twmup DrvisioN

*508. SHRI KAMESHWAR SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention
has been drawn towards the hardships
faced by the civilians and peace main-
taining forces in Tirup Division due to
the acute shortage of essential commo-
dities; and

(b) if so, the action taken by the
Government in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Yes, Sir. Reports were receiv-
ed for shortage of essential articles at
some places like Nampong, Vujoynagar,
Changlang, Khonsa, Longdung, Pan-
chen & Niausa in Tirup District during
the monsoon months., This was due to
interruption of communication as a re-
sult of heavy rains in NEFA.

{b) The NEFA Administration took
prompt steps to air drop essential sup-
plies at the places which could not be
reached by roads. Where land com-
munication was available, departmental
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vehicles were immediately brought into
service for carrying rations, With the
harvest of Abu Paddy, the situation 1s
new normal and no report of shortage
has been received from any place since
November,

ALLEGED ATTEMPT ON THE LIVEs OF
RAJASTHAN GOVERNOR AND CHIEF OF
ARMY STAFP

*509. SHRI RABI RAY :
SHRI BAL RAJ MADHOK :
SHRI KANWAR LAL
GUPTA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether he is aware of the opi-
nion given by a spokesman of the
Rajasthan Government about the report
in a Weekly that some Pakistanis were
trying to attempt on the lives of the
Governor of Rajasthan and the Chief
of Army Staff while both of them were
touring the border areas of Rajasthan
in the last week of September, 1967,
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A copy of the relevant extracts
from the Press Note dated the 14th
November, 1967 issued by the Govern-
ment of Rajasthan containing the neces-
sary details is laid on the Table of the
House. [Placed in Library. See NWo.
LT-1880/67].

C.I.A. AGENT, SMITH's STATEMENTS

*510. SHRI D. N. PATODIA :
SHRI S, M. BANERIJEE :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that
John Smith, former CIA agent has
made serious revealing statements in
his article published in the Soviet news-
paper;

Mr.
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(b) whether it is also a fact that in
one of his articles, he has stated that
the disaster of “Kashmir Princess” in

April, 1965 was the result of sabotage
by the U.S. CIA;

(c) whether any enquiries have been
or are being made by Government in
respect of such statements; and

(d) the manmer in which Govern-
ment propose to find out the truth ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
Three articles by one John Smith pub-
lished in the “Literaturnaya Gazetta”
purporting to give an account of the
operations of the CIA in India have
come to the notice of the Government.

(b) Yes, Sir.

(c) and (d). As regards the disaster
to the “Kashmir Princess”, the Govern-
ment of Indonesia over whose waters
the accident took place, appointed a
Commission of Inquiry whose report was
duly received by Government of India.
Copies of the report were forwarded to
the Parliament Library on 26th Decem-
ber, 1955.

As regards the other matters, 1 have
already made a statement on the floor

of the H'ouse on 20th November, 1967.
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NATIONAL HIGHWAYS IN UTTAR
PRADESH

3093. SHRI SARJOO PANDEY :
Will the Minister of
AND SHIPPING be pleased to state :

(a) the total mileage

30th September, 1967; and

(b) the name and length of each of

them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND

SHIPPING
SHAN) -

(SHRI BHAKT DAR-
(a) 1455 miles.

(b) A statement giving the

information is laid on the Table of the

House. [Placed in
No. LT-1881/67].
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EXPORT OF ANTIQUITIES

3095. SHRI M. L. SONDHI : Wil
the. Minister of EDUCATION be pleas-
ed to state :

(a) whether any action is proposed
to bring back some of the rare pieces
of antiquities which have already found
their way into foreign countries in an
irregular manner;

(b) if so, the kind of antiquities and
from which countries these are propos-
ed to be brought back; and

(c) whether centralisation of most
precious items at one place from vari-
ous museums in the country is also
under consideration of Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) and (b).
Necessary steps are being taken to bring
back those antiquities which have gone
abroad in an irregular manner and have
come to the notice of Government.

(¢) There is no such proposal,
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BoMBAY-KANDLA AR SERVICE

3096. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether it is a fact that the deci-
sion of the Indian Airlines Corporation
to start a daily air service between
Bombay and Kandla without touching
Ahmedabad has caused widespread re-
sentment in Gujarat;

(b) if so, Government's

(c) whether Government have re-
ceived any memorandum of protest in
this connection;

(d) whether the Indian Airlines Cor-
poration had conducted any traffic sur-

vey to ascertain the probable size of
traffic on this route;

(e) if so, the details of the survey;
and

reaction

(f) the reasons for dropping Ahme-
dabad in the new winter schedule of the
Indian Airlines Corporation ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) The Bom-
bay-Kandla air service operates via
Ahmedabad on four days of the week
effective 16-11-67,

(b) and (¢). Do oot arise.

(d) and (e). A comprehensive tra-
ffic survey was not considered necessary
by the LA.C., There is adequate traffic
to justify the present service.

(f) Ahmedabad has not been drop-
ped in the winter schedule.

Dmect LiNnk RoAD To BEGUMPET
AERODROME

3097. SHRI M. N. REDDY : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware
to the inconvenience and hardship suf-
fered by the people while coming to
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the Begumpet Aerodrome in Hydera-
bad in a circutous and round about way
due to the expansion of the runway re-
cently;

(b) whether Government have any
proposal to lay a direct link road paral-
lel to the runway; and

(c) if so, the steps Government pro-
pose to take in the matter ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Due to the
lengthening of the runway the road had
to be diverted. This has added about
four miles to the distance to the town.

(b) and (c). A new terminal area
is being developed to the south of the
main runway. This will have a new
approach road which will reduce the
distance to be covered,
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PRESERVATION OF DWARKA TEMPLE

3099. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDU-
CATION be pleased to state :

(a) the steps taken for the pre-
servation of the Temple of Lord Krishna
at Dwarka;
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(b) whether it is a fact that some re-
pairs had been undertaken recently and
were later discarded;

(c) if so, the reasons therefor;

(d) whether it is also a fact that
some private parties had offered to re-
pair the” temple;

(e) if so, the details thereof
reasons for declining this offer;

(f) whether on her recent visit to
the temple of Dwarka, a memorandum
was presented to the Prime Minister in
this connection; and

(g) if so, the action proposed to be
taken in the matter ?

and

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) Steps
have been taken to undertake urgent re-
pairs to the Temple during the current
financial year.

(b) to (e). The late Chief Minister
of Gujarat in 1965 suggested that the
Temple be released from Central pro-
tection so that its repairs may be under-
taken by a private party. The Govern-
ment of Gujarat withdrew the Ilate
Chief Minister’s proposal for the depro-
tection of the Temple by the Central
Government and desired that the Arch-
aeological Survey undertake necessary
repairs of the Temple. The Survey has
undertaken some very urgent repairs to
be carried out during the current fin-
ancial year and also prepared detailed
estimates for other repairs of this impor-
tant monument,

(f) Yes, Sir.

(g) It has been finally decided to re-
tain the monument on the central list
of protected monuments and carry out
Decessary repairs to it to the extent
funds are available.

BAR IN THE NATIONAL ACADEMY OF
ADMINISTRATION, MUSSOORIB

3100. SHRI MAYAVAN : Will the
Minister of HOME AFFAIRS be pleas-
ed to state ;

4952

(a) whether the Director of the
National Academy of Administration,
Mussoorie had recommended the open-
ing of a bar in the Academy premises;
an

(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No, Sir,

(b) Does not arise.
TouRriST CENTRE IN MAHARASHTRA

3101. SHRI K. M, KOUSHIK :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

. (a) the number of tourist centres in
Maharashtra, district-wise;

(b) the tourist attraction of each of
these centres;

(c) whether Government are consi-
dering the question of increasing such
centres in Maharashtra; and

(d) whether Government propose to
include Manikgarh in Rajpura taluka
of the Chanda district, among them as
there is a historical fort with natural
beauty alround it ?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) to (¢c). A
statement listing the tourist centres

where facilities were provided by the
Central and State Governments during
the Second and Third Plan periods, and
those proposed to be provided during
the Fourth Plan period, is laid on the
Table of [Placed in
Library. See No. LT-1883/67).

(d) No, Sir.
INDO-CANADIAN  INSTITUTE

3102, SHRI SRINIBAS MISRA :
SHRI R. BARUA :

Will the Minister of EDUCATION
be pleased to state :

(a) whether there is a proposal from

Canada to open an Indo-Canadian Insti-
tute named after late Mr. Shastri; and
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dgb) if so, the main features there-

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) The
Government of Canada has sponsored
a proposal to establish an Imstitute to
be named as ‘The Shastri Indo-Canadian
Institute’ in McGill University, Mont-
real. The proposal is under considera-
tion.

(b) The main functions of the pro-
posed Institute are:—

(i) to support and promote the
advancement of knowledge
and understanding of India
thrOllgh studies carried out in
India in the fields of humani-
ties and social sciences by
scholars and students selected
from Canadian Universities
and Colleges and with the
help of fellowships and scho-
larships granted by the Insti-
tute;

to encourage Canadian Uni-
versities and Colleges to create
Chairs on the study of India;
and

(ii

S

to acquire library material re-
lating to India and make it
available to Canadian Univer-
sities and to the National Lib-
rary of Canada.

(iii)

The Institute may set up
branch offices in India. Its
affairs are to be managed by a
Board assisted by two Advi-
soryCuuucﬁs—cnemCunada
and the other in India.

The Indian costs of the
Institute are to be met from
the Canadian counterpart
funds in rupees arising out of
Canada’s foreign aid pro-
gramme, while the (Canadian
and non-Indian sources are to
cover the dollar expenses of
the Institute.
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DRAFT OF BILLS TO BE MOVED IN
WEST BENGAL ASSEMBLY

3105. DR, RANEN SEN : Will the
Minister of HOME AFFAIRS be pleas-

ed to state :

(2) whether drafis of some Bills to
be moved in the West Bengal Assembly
have been sent to the Central Govern-
ment for the consent of the President
of India; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The draft of a bill call-
ed the West Bengal Casual Labour (Re-
gulation & Abolition) Bill, which was
sent up by the State Government in
June 1967, was referred, with the State
Government's consent, to the Standing
Labour Committee. The views of the
Central Government on the bill will be
formulated after receipt of the recom-
mendations of the Standing Labour
Committee.

NAXALBARI
3106. SHRI P. VISWAMBHARAN:
SHRI A, SHREEDHARAN :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that China
aided Naxalbari rebels through the
Nepalese Communist leaders;

(b) whether an enquiry has
condudted in ‘'this regards; iand

(c) if so, the findings thereof ?

been

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
The Government have no such infor-

mation. Peking Radio is, however,
giving direct encouragement to the
movement launched by the extremists in
the Naxalbari area.

(b) and (c). Do not arise.

FREIGHT RATES BETWEEN INDIA AND
us.

3107. SHRI D. N. PATODIA:
Will the Minister ©f TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the
freight rates between India and United
States have again been raised by the
Conference Lines by at least 7+ per
cent to be made operative immediately
after the Suez Canal is reopened;

(b) if so, the special reasons contri-
buting to such an increase and Govern-
ment of India agreeing thereto; and

(c) the efforts which were made or
are being made to see that shipping
freight is reduced to average world rates
to make our import and export trade
more competitive ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) No, Sir.

(b) Does not arise.

(c) The Government of India have
set up a specialised organisation known
as Freight Investigation Bureau as part
of the Directorate General of Shipping
to handle all problems relating to high,
anamolous and discriminatory  rates

ing our export trade. The
Bureau has evolved a procedure for ob-
taining rate adjustments and this has
found general acceptance among the
shippers and ship-owners. Shlppers
complaints, when received, are examin-
ed by this Bureau and takcn up suitably
with the shipping conferences concern-
ed. The Bureau has been instrumental
in obtaining rate adjustments in a large
number of cases. The shipping confe-
rences have also been induced to quote
promotional rates in deserving cases.
They have in fact lowered the freight
rates in respect of several new items of
export like steel tubes, light engineer-
ing goods, electrical manufactures, etc.
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The Government of India have also
created a new forum for consultation
between the shippers and shipowners.
There are now 3 zonal shippers’ asso-
ciations and the All-India Shippers’
Council at the national level. The All
India Shippers’ Council have set up
liaison committees with the Indian
shipowners and the shipping conferences
serving the export trade of India. The
main objective of this consultation
machinery is to bring the shippers and
shipowners near each other with a
view to evolving a freight rate policy
suited to the special needs of India
and to eliminate  shipping bottle-
necks hampering the smooth flow of her
foreign trade,

LA.C. FLEET OF AIRCRAFT

3108. SHRI R, BARUA :
SHRI MADHU LIMAYE :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
expand the fleet of aircraft of LA.C.
and Air India; and

(b) if so, the details thereof and
the estimated outlay involved ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). Air
India has placed an order for one more
Boeing—707-320C at a cost of Rs.
768.75 lakhs, which is expected to be
delivered in August, 1958. Air India
is also negotiating purchase of two
Boeing 747 (Jumbo Jets) at a total capi-
tal cost of Rs, 48.20 crores.

The Indian Airlines Corporation has
placed orders for 14 HS-748 aircraft
with Hindustan Aircraft Ltd., Kanpur at
a total cost of Rs. 14.24 crores, inc-
luding the cost of spares and spare
engines. Two of these aircraft have
already been delivered to the Corpo-
ration, Seven more aircraft are ex-
pected to be received by March, 1969.
The delivery of the remaining five
aircraft will be completed by March,
1970.
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DEPORTATION OF ALEXANDER MoMoOT

3109. SHRI GEORGE FERNAN-
DES: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to a report in ‘The
Current’ a Bombay Weekly, dated the
12th August, 1967 about the deporta-
tion case of an American citizen. Mr.
Alexander E. Momot; and

(b) if so, the circumstances under
which deportation proceedings were
launched against Mr. Momot ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, Sir,

(b) The matter is pending before the
Bombay City Civil Court and is there-
fore sub-judice.

DEFENCE COURSES AT NAUTICAL AND
ENGINEERING COLLEGE

3110. SHR1I CHANDRA SHEKHAR
SINGH : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state ;

(a) whether it is a fact that the
scheme to organise defence courses for
officers of the Merchant Navy at the
Lal Bahadur Shastri Nautical and Engi-
neering College has not worked satis-
factorily;

(b) if so, the reasons therefor; and

(c) the steps taken to make the
scheme a success?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ) : (a) No, Sir.

(b) and (c¢). Do not arise.

FACTORIES FOR MANUFACTURE OF
GUNs IN PRIVATE SECTOR

3111. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
issue licences for factories for the manu-
fa.cture of guns in the Private Sector in
various
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(b) if so, when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). As the
Hon'ble Member has already been in-
formed in reply to Unstarred Question
No, 2212 asked by him in the House
on 29th November, 1967, in pursuance
of the Industrial Policy Resolution of
1956, the Government of India are not
issning any fresh licences for the manu-
facture of arms and ammunition in the
private sector, with the exception of air
rifles/air guns and percussion caps
which have been excluded from the
purview of this policy, for the present.

ALLEPPEY PORT

3112. SHRI K. P, SINGH DEO:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :*

(a) whether it is a fact that about
200 workers are on strike at Alleppey
port;

(b) if so, the reasons therefor; and

(c) the action taken by
ment # ‘this regard ?

Govern-

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) No, Sir, not now.

(b) The reason for the strike, which
lasted from the 2nd November to the
10th November 1967, was the demand
of the workers for increase in their
cxisting wages by 50%,

(c) Executive responsibility for ports
other than major Ports vests in the
State Government. The State Port
Officer has reported that at a meeting
of the Industrial Relations Committee
convened on the 10th November, 1967
a settlement was reached and the strike
was called off,

L92L8S—3
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VIOLATION OF CEASE-FIRE AGREEMENT
BY NAGAS IN MANIPUR

3113. SHRI M. L. SONDHI :

SHRI NITI RAJ SINGH
CHAUDHARY :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) bow many of the underground
Nagas have violated the agreement by
entering Manipur since the cease-fire
agreement from the 13th August 1964
with them;

(b) the total number of encounters
since then and the loss of lives on the
Indian side; and

(c) the steps taken to ensure that no
further crossing of cease-fire line would
be permitted at any rate ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) :
(a) and (c). Mere entry into Manipur
of underground Nagas is not a violation

of the suspension of operations agree-
ment which became effective from 6th
September, 1964,

(b) 52 personnel of the
forces lost their lives in 108
counters,

T WA W ST qvn
3114, =it vifwre sy ey
ft TR T wve
¥ agwn At 3g aam A g
vt fe w T 99 ¢ 5 oy qo
T TR F s qwr
®, S g § Freie o wwd @,
T A I W sy & o 7

security
uch en-
1

e Halt (ot v o )
S T TR ST Y g el @
e srars st & sty v v
®arn ¥ 2 wgafr @ aid oy
W g T 23 v g



4961

Written Answers

DeaLing WITH Mass DISTURBANCES

3115. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state whether in view of the
recent sharp increase in lawless acti-
vities, the Central Government propose
to evolve some measures in consultation
with the Home Ministers of States so
that in dealing with mass disturbanccs
casualties in killing could be minimised ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : There is no such pro-
posal, under the comsideration of Gov-
emment,

ALLEGED DispuTEs wiTHIN C.S.LR.

3116. DR. RANEN SEN: Will the
Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that of late
disputes have arisen between two
groups of Scientists in the Council of
Scientific and Industrial Research which
could not be resolved by the authorities
concerned; and

(b) if so, mature of the disputes and
steps taken to resolve them ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) We are
not aware of any dispute.

(b) Does not arise.
KerALa PoLICE HOUSING SCHEME

3117. SHRIMATI SUSEELA
GOPALAN :
SHRI A. K. GOPALAN .
SHRI C. K, CHAKRAPANI:
SHRI P. GOPALAN :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government have re-
ceived any representation from  the
Kerala Government for including the
Police Housing Scheme in the Fourth
Five Year Plan;

(b) if so, the main points thereof ;

(c) whether Government have consi-
dered these proposals; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No, Sir.

(b) to (d). Does not arise.

PRINTING PRESSEs FROM GERMANY

3118. SHRI RAM KISHAN
GUPTA : Will the Minister of EDU-
CATION be pleased to refer to the re-
ply given to Unstarred Question No.
3108 on the 21st June, 1967, and state :

(a) whether the agreement regarding
the offer of gift for three printing
presses from West German Government
for publication of cheap text books has
been finalised; and

(b) if so, the details of the terms of
the agreement ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATICN
(SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir. The agreement was
signed on the 27th November, 1967.

(b) A copy of the agreement is laid
on the Table of the House. [Placed in
Library. See No. LT-1884/67]

LACCADIVE ISLANDS

3119. SHRI SHIVA CHANDRA
JHA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of the rate of growth,
the increase in per capita income, deve-
lopment of industries and agriculture,
increase in educational and social wel-
fare activities under the Five Year Plans

in Laccadive, Minicoy & Amindivi
Islands; and
(b) the plan outlay during the

Fourth Plan period for these Islands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) A statement is laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-1885/67)

(b) Rs, 226.40 lakhs (Tentative).
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ENGLISH AS STATE LANGUAGE OF
NAGALAND

312/SHRI MADHU LIMAYE :
SHRI V. KRISHNA-
MOORTHI :
SHRI BEDABRATA BARUA:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government's attention
has been drawn to the report that Naga-
land State has adopted English as State
language; and

{b) the reaction of
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) A copy of the Resolution passed

Government
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by the Legislative Assembly of thg.a-
land on the subject has been received
from the State Government.

(b) This is a matter within the com-
petence of the State Legislative Assemb-

ly.

MiiTary TrainiNG For CIVILIANS

3122. SHRI RANDHIR SINGH :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether Government have any
plan under consideration for im;_mting
military training of a short duration to
the able-bodied citizens of the border
States, to ensure a state of prepg.ced—
ness in emergent situations and issue
liberal licences for keeping arms and
distributing the same to the trained
personnel at Government cost; and

(b) if so, the salient features of the
plan?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). No, Sir; but in pursuance
of a resolution passed in the Lok Sabha
in 1954, the Government of India, in
co-operation with the State Govis. have
introduced a scheme, calleg the Civilian
Rifle Training Scheme, under which
facilities are offered to civilians all over
the country in the use of handling
the

arms, The basic objectives of
Scheme are :
(a) to educate the youth of the

nation in marksmanship;

(b) to encourage a healthy sport
and to prepare the citizens for
self-defence; and

(c) to inculcate a semse of partici-
pation in National Defence.

The salient features of the Scheme are:

(a) training is being imparted by
police instructors at Police
Stations;

(b) the member is required to pay
a nominal admission fee of
Rs. 3 and one anna per round
of ammunition used; and
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(c) .22 rifles are made available
to members by the Govern-
ment for training purposes.

CensorsHiP oF FILM POSTERS AND
ADVERTISEMENTS

3123. SHRI RAM  KRISHAN
GUPTA : Will the Minister of HOME
AFFAIRS be pleased to state :

(2) the restrictions imposed on crude
and vulgar film posters and advertise-
ments; and

(b) if so, whether there is any pro-
posal to censor the film posters and
advertisement material?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Publication and dis-
play of obscene advertisements and dis-
tribution, public exhibition or circula-
tion of obscene posters are punishable
under Section 292 of the Indian Penal
Code.

(b) No, Sir, Film posters do not
come under the purview of the Cinema-
tograph Act, 1952 and the rules made
thereunder. The Ministry of Informa-
tion and Broadcasting have, however,
constituted an Informal Film Publicity
Committee consisting of the Chairman
of the Central Board of Film Censors
and representatives of the film industry
with a view to scrutinising the posters
submitted to it. om a voluntary basis,
before display. Government of India
have also drawn the attention of the
State Governments to Section 142 of
the Delhi Municipal Corporation Act
which requires every advertisement dis-
played to be submitted for approval to
the Commissioner from the point of
view, inter alia, of obscenity. State Go-
vernments have also been requested to
consider the inclusion of a similar pro-
vision in the Municipal byelaws to
control the display of indecent and ob-
scepe posters and advertisements,

INDO-PAK BORDER FORCE OFFICERS'
MEETINGS

3124, SHRI MAYAVAN : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that top-
ranking officers of the Indian Border
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Security Forces and Pakistan Border
Forces held discussions to check smug-
gling and inter-State crimes at Wagha
on the 5th November, 1967;

(b) if so, the main subjects discussed
therein;

(c) the outcome of the talks held;
and

(d) the decisions arrived at ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Senior officers of the Indian Border
Security Force and of the Pakistan
Rangers met at Wagha on 4-11-1967
(not on 5-11-1967) to discuss measures
for checking smuggling and inter-State
crimes.

(b) The main subjects discussed were
problems of smuggling, cattle lifting,
inadvertent crossing, patrolling in the
Rann of Kutch, construction of a tower
at Hussainiwala on the Indian side of
the border and at Jassar on the Pakistan
side of the border, etc.

(c) and (d). Bach side offered to
render fullest assistance to the other in
checking smuggling. infiltration and
trans-border crimes.

SCIENTISTS' MEETING

3125. SHRI S, R. DAMANI : Will
the Minister of EDUCATION be pleas-
ed to state :

(a) whether a meeting of scientists
was recently held and it was also attend-
ed by the Prime Minister; and

(b) if so, the subjects discussed and
decisions arrived thereat?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : (a)
Yes, Sir.

(b) The subjects discussed included
the following items :—
(i) Science Education;
(ii) Popularisation of science and
developing scientific temper;
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(iii) Use of mass media;

(iv) Science education and langu-
ages;

(v) Science teaching in universities
and laboratories;

(vi) Brain drain;
(vii) Organisation of science :
(a) Science Policy and budget
for science;

(b) Mational Council for
Scientific Research;

(¢) National Academy of
Science and Technology;

(d) New approach to science
administration;
(e) Universities.
(viii) Planning and utilisation of
research and technology.

The conference was informal and in-
tended for an exchange of views among
the invited scientists and technologists.
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ANTI-CORRUPTION MEasures Ix Gov-

ERNMENT OFFICES

3128. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the decision taken at the Com-
ference of Officers of Central Bureau
of Investigation and State Anti-Corrup-
tion Department that recently took place
at Delhi;
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(b) the steps Government propose
to take so as to completely eliminate
corruption from Government Services ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
A Joint Conference of C.B.I and State
Anti-Corruption Officers was held at
Dethi from 13th to 15th November,
1967, with a view to exchange views
and information on subjects of common
interest, to consider important aspects
of vigilance work and ways and means
of improving anti-corruption measures
in States.

(b) This House has been kept in-
formed of the various steps Govern-
ment have been taking to deal with
corruption in the services.

Duaneap C.S.1.LR. MEETING

3130. SHRI RABI RAY :
SHRI BHOGENDRA JHA :
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION
be pleased to state :

(a) whether the Directors of the Na-
tional Laboratories of C.S.LR. were
called to a Conference at Dhanbad last
month:;

(b) whether it is also a fact that in-
stead of discussing technical and scien-
tific problems concerning research, the
Directors mainly discussed administra-
tive problems; and

(c) if so, the steps proposed to be
taken to see that the scientific research
instead of administrative problems would
get the priority in these Conferences ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) No, Sir. The Conference dis-
cussed matters relating to inter-labora-
tory collaboration, assessment of the
achievements of the Laboratories, the
relationship that should govern the Na-
tional Laboratories, on the one hand
ang the Technical Ministries on the
other, participation of National Labo-
ratories in the formulation of industrial
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planning at the National level, consul-
tancy services and some organisational
matters,

(¢) It is proposed to lay more em-
phasis on discussions of projects in
which more than one laboratory is in-
terested and discuss problems connected
with research programmes and utilisa-
tion of results obtained.

CONTROL OVER UNRECOGNISED EDUCA-
TIONAL INsTITUTIONs I DELMI

3131. SHRI P. C, ADICHAN : Will
the Minister of EDUCATION be
pleased to refer to the reply given' to
Unstarred Question No. 6843 on the
26th July, 1967 and state :

(a) whether the draft Model Bill to
exercise control over the unrecognised
educational institutions in Delhi has
since been finalised:

(b) if so, the main features thereof;
and

(c) when the Bill is expected to be
introduced in Parliament ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(a) to (c). No, Sir. It is proposed to
refer the Bill to the Delhi Metropolitan
Council before processing it further.

ReSDENTIAL AND HosTEL AccoMMo-
DATIOR FOR TEACHERS AND STUDENTS

3132. SHRI P. C. ADICHAN :
SHRI C. JANARDHANAN :

Will the Minister of EDUCATION
be pleased to state :

(a) whether any scheme has been
prepared by Government or the Ui-
versity Grants Commission to provide
residential accommodation for teachers
and better hostel accommodation for
students in Universities and colleges
during the Fourth Plan;

(b) if so, the number of houses to
be constructed; :

(c) the estimated cost thereof; and
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‘(d) the extent of financial assistance
proposed to be given to the universities
in this respect?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) Yes, Sir.
The following schemes for construction
of hostels and staff quarters/teachers
hostels have been included in the Fourth
Plan :—

(i) Grants to Universities and
affiliated colleges (by University Grants
C A

*

(ii) Loans to Universities and
Delhi Colleges (by Ministry
of Education);

(iii) Loans to State Governments
for hostels of affiliated colleges
(by Ministrty of Education);
and

(iv) Loans for hostels to Engi-
neering colleges  excluding
Indian Institutes of Techno-
logy and Regional Engineering
Colleges (by Ministry of Edu-
cation).

(b) and (c). The Committee on resi-
dential accommodation for students and
teachers of Universities and Colleges
(excluding Indian Institute of Tech-
nology, Regional Colleges of Engineer-
ing and other Engineering colleges) has
recommended construction of about
44,000 staff quarters and 900 teachers’
hostels and 3 lakhs additional hostel
seats for students by the end of the
Fourth Plan at an estimated cost of
Rs. 257.00 crores. Such facilities in res-
pect of Indian Institutes of Technology
and Regional Colleges of Engineering
are built in the total programme of
cstablishment of these institutions. Simi-
lar estimates of requirements in respect
of Engineering Colleges have not been
made.

(d) Grants are given by the Univer-
sity Grants Commission on sharing
basis in the case of State Universities
and affiliated colleges and on 100 per
cent basis for Central Universities.
Loans are sanctioned by the Ministry
of Education on 100 per cent basis,
subject to certain ceilings. The exact
quantum of pgrants/loans depends on
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the availability of funds and the pro-
posals of the Universities and colleges.

Ciry WaLL v Devm

3133, SHRI P. C. ADICHAN : Will
the Minister of EDUCATION be
pleased to state :

(a) whether the Delhi Municipal Cor-
poration has decided to demolish the
medieval city wall in Delhi;

(b) whether the wall had been de-
clared a protected monument by the
Archaeological Department several years
ago;

(c) whether the Archaeological De-
partment has approved the Corpora-
tion's decision to demolish the wall; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) Govern-
ment are not aware whether it is the
intention of the Corporation to demo-
lish the medieval wall of Delhi,

(b) The portion of the wall near
Delhi Gate of which a part has been
demolished by the Delhi Municipal Cor-
poration is not a protected monument
by the Archaeological Survey of India.

(c) and (d). Since the portion of the
wall demolished by the Delhi Munici-
pal Corporation is not 2 protected area
of the Archaeolngwa] Survey of India,
the question does not arise.

SentoriTy LisT oF Mysore OFFICIALS

3134, SHRI K. LAKKAPPA : Will
the Minister of HOME AFFAIRS be
pleased to state the progress made in the
finalisation of the seniority list of the
Mysore officials submitted by the My-
sore Government for immediate action
arising out of the States Reorganisa-
tion ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN):
Since the progress was last
in reply to Question No. 3921, on the
28th Jume, 1967 further seniority lists
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for 87 gazetted officers and 4,680 non-
gautwd employees have been publish-

ed. Final seniority lists for 1,369
gazetted officers and 20,144 non-gazel-
ted employees still remain to be pub-
lished. State Governments have been
asked to expedite completion of the
outstanding work.

Sociar  Service-ORIENTED  EbpucaTiON

3135. SHR1 SHIVA CHANDRA
JHA : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that the pre-
sent educational system of India is not
sufficient social service-oriented;

(b) if so, the steps being taken by
the Government about it: and

(c) the Universities in India where
the graduate and post-graduate students
have to undergo special social service
training before getting their degrees and
the kind cof such social service train-
ing 7

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(2) Yes, Sir.

(b) An element of social service is
being emphasised on a voluntary basis
through activities such as Scouting and
Guiding and Labour and Social Service
Camps etc. Some Social Service Lea-
gues are functioning in some educa-
tional institutions. A National Service
Scheme for college and university stu-
dents is under formulation by Govern-
ment at present.

(c) The required information is be-
ing collected from the universities and
will be laid on the Table of the House.

LATERATURE ON ToumisT PLACEs

3136. SHR1 SHIVA CHANDRA
JHA . Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether it is a fact that there is
a lack of sufficient literature on the
tourist places in India;
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(b) if so, the reasons thereof, and

(¢) the steps taken by Government
to publish more tourist literature which
would be of help to foreign tourists,
specially the Americans ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) No. Sir.

(b) Does not arise,

(¢) The Department of Tourism has
allocated Rs. 34 lakhs for the produc-
tion of publicity material which in-
cludes material in the English language
for use in the American market.

Laterat Roan Progecr or INpia AND
NEPAL
3137. SHRI SHIVA (CHANDRA

JHA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the amount required for the com-
plction of the lateral road project on
the border of India and Nepal;

(b) the amount spent so far; and

(c) the amount spent on the portion
running in Bibar ?

THE DEPUTY MINISIER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) (a) The project estimated
cost is Rs. 111 crores.

(b) and (¢). A sum of ubout Rs. 35
crores was spent upto the cnd of the
financial year 1966-67. Out of this.
the expenditure incurred in Bihar wa.
about Rs. 13 crores. The anticipated
expenditure during 1967-68 on this
project may be Rs. 12 crores, of which
about Rs. 5 crores is likely to be on
the Bibar portion.

wreeta e qewy aw ® WX qg dfre
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T R
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Use oF Tear Gas oN DELHI STUDENTS

3141. SHRI K. RAMANI :
SHRI P. RAMAMURTI :
SHRI SATYA NARAIN
SINGH :
Will the Minister of HOME AF-
FFAIRS be pleased to state :

(a) whether it is a fact that the
police fired tear gas shells on the stu-
demts of S.D. College, Dhaula Kuan
Delhi on 6th November, 1967;

(b) if so, the reasons therefore;

(c) the total pumber of students in-
jured due to tear gas burst;
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(d) whether Government propose to
enquire into the matter; and

(e) if so, when and if not, the rea-
sons therefor ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
and (b). The Police had to use tear gas
to disperse about 400-500 studeats who
were indulging in indiscriminate pelting
of stones.

(c) According to the medical reports,
only one student was injured.

(d) and (e). A case under Sections
147, 148, 341, 427, 332 and 353 of
the I.P.C. has been registered in coa-
nection with the incidents and is under
investigation.
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MuniciPAL Boarp, PorT BLAIR

3145. SHRI P. P. ESTHOSE :
SHRI K. ANIRUDHAN :
SHRI P. RAMAMURTI :

SHRI VISHWANATHA
MENON :

Will the Minister of HOME AF-
FAIRS be pleasad to state :

(a) whether during his visit to Anda-
man and Nicobar Islands, the members
of the Municipal Board, Port Blair
placed some demands before him;

(b) if so, what are their demands;
and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR VIDYA CHARAN SHUKLA) :
(a) Yes, Sir. Demands were placed
before the Home Minister.

(b) A statement is laid on the Table
of the House, [Placed in Library. See
No. LT—1886/67].
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(¢) Demands relating to compensa-
tory allowance, house rent allowance,
Andaman special pay, need based mini-
mum wage etc., meeting of deficit of
Muncipal Board, opening of dairy
farm, imposition of taxeés on govern-
ment properties have been examined
and rejected or not found feasible.
Efforts are being made both to raise the
standard of education, and giving the
language of settlers, proper place in
educational and cultural life of the
people. Other demands are being
examined,

AsSISTANCE TO UNIVERSITIES IN Orissa

3146. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDU-
CATION be pleased to state :

(a) whether any proposals for finan-
cial assistance and grant have been re-
ceived from Sambalpur and Berhampore
Universities in Orissa;

(b) if so, the amount given to each
of these universities; and

(¢) the grant and financial assisancc
given to Utkal University in 1967-68 ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a)No, Sir.

(b) Does not arise.

(c) Rs, 7.43,314.31
ber 27, 1967).

(upto Novem-

CENTRAL SCHOOL, BHUBANESWAR:

3147. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDU-
CATION be pleased to state :

(a) whether the State Government
has by pow provided a site for a new
building for the Central School at Bhu-
baneswar;

(b) if not, the latest position in the
matter;

(c) when the School will
own building;

have its

(d) whether any amount has been
provided for this purpose during 1967-
68 and 196B-69; and
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(e) if so, the amount provided dur-
ing each year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(a). and (b). A proposal has been put
up and is understood to be at the final
stage of approval by State Government.

(c) As soon as construction of the
building on the new site is completed.

(d) and (e). The provision of funds
for construction of school buildings is
made in the Budget in a lump sum and
requisite amount for the construction
of the building for this school will be
sanctioned on receipt of plans and esti-
mates,

ENGINEERING COLLEGEs IN INDIA

3148. SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANTI :
SHRI P. GOPALAN :

Will the Minister of EDUCATION
be pleased to state :

(a) the number of Engineering Col-
leges in the country at present; and

(b) the total number of students
studying in these Colleges ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (2) and (b).
Detailed Survey reports for the current
academic session are awaited from ins-
titations. According to the data avail-
able, however, there are 138 engineer-
ing colleges ipn the country with an en-
rolment of about 83,500 students in the
first degree and post-graduate courses.

CENTRAL RESERVE POLICE CAMP AT
DuURGAPUR
3149. SHRI A. K. GOPALAN :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :

SHRI SATYA NARAIN
SINGH :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Cen-
tral Government have decided to set up

4984

a Central Reserve Police Camp at Dur-
gapure; _
(b) if so, the purpose thereof; and
(c) whether the proposal for setting
up of Central Reserve Police Camp at

Durgapur came from State Govern-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKILA) :
(a) and (b). Regional Centres of the
Central Reserve Police have been or
are being established in different parts
of the country so that contingents of
the CRP may not have to be moved
over long distances and there may be
no delay in deployment of the C.R.P.,
where necessary. One such Centre is
proposed to be established at Durgapur.

(¢) As early as 1964, West Bengal
authorities had suggested the location
of some C.R.P. force close to Calcutta;
Durgapur meets this requirement apart
from being suitable otherwise.
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ARREST OF TEACHERS IN CHANDIGARH

3152. SHRI C, K. CHAKRAPANI :

SHRIMATI SUSEELA GO-
PALAN :

SHRI P. GAPALAN :
SHRI UMANATH :

Will the Minister of EDUCATION
be pleased to state :

(a) the total number of teachers ar-
rested on the 5th November, 1967 at
Chandigarh;

(b) if so, the rcasons for the agita-
tion; and

(c) the steps taken by Government to
settle the gispute ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(a) Five teachers, all belonging to the
State of Punjab, courted arrest on 5th
November, 1967.

(b) The demand on the part of pri-
vate school teachers of Punjab State
for parity of their salary scales with
those of the Government school teach-
ers and some other facilities,

(¢) The matter is under the consi-
deration of the Punjab Government

QuIT ORDERs TO PAK. INFILTRATORS IN
AssSAM

3153, SHRI S. S, KOTHARI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the
notices to quit India served on Pakis-
tani infiltrators in Assam have not been
fully complied with by such persons;
and

(b) if so, the steps Government are
taking to cnsure that its orders are
obeyed and the infiltrators leave India ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). Pakistani infiltrators, on
being served with notices to quit India,
make representations to the Special Tri-
bunals, which have been set up in Assam
under the  Foreigners (Tribunals)
Order, 1964, or file civil suits in the
Courts claiming to be Indian citizeas
and obtain injunction orders. Pending
disposal of their representations by the
Special Tribunals or the civil suits by
the Courts, quit India notices are not
enforced. In the case of those who do
not make representations to the Special
Tribunals or file civil suits in the courts,
notices to quit India are enforced and
they are made to leave the country,

APPOINTMENT OF GOVERNORS

3154. SHRI YAINA DATT SHAR-
MA : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that sug-
gestions have beep received from the
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various State Governments specially
from the non-Congress Governments
in regard to the procedure for appoint-
meat of Governors; ang

(b) if so, the details thereof and
action taken by Government thereon ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
and (b). Under the Constitution, Gov-
ernors are appointed by the President
but as an extraconstitutional comven-
tion the Chief Minister of the State con-
cerned B informally consulted before
making the appointment, In two cases
the Chief Ministers had urged that such
appointments should be made in con-
sultation with or with the concurrence
of the State concerned. These sugges-
tions could not be accepted as they
were not in consonance with the provi-
sioms of the Constitution.

ARREARS IN HiGH CoOURTs

3155. SHRI YAINA DATT SHAR-
MA : Wil the Minister of HOME AF-
FAIRS be pleased to state :

(a) the total number of cases pend-
ing before various High Courts as on
1-11-1967;

(b) the High Court which has the
maximum number of cases pending and
the time since when they are pending:
and

(c) whether Government propose to
set up a time limit for the disposal of
pending cases ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
The number of cases pending before
the various High Courts as on 1-11-1967
is pot readily available. The number
of cases pending as on 30-6-1967 is
given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-1887/67].

(b) Allahabad High Court. The
time varies from 1944 to end of June,
1967.

(c) While no time limit can be, or
has been, fixed for the disposal of pend-

ing cases in the Migh Courts, every
effort is being made to expedite the
disposal of cases, particolarly these
which have been pending for long.

VIVEKANANDA Rock MEMORIAL

3156, SHRI HARDAYAL DEV-
GUN : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact thag the
Vivekananda Rock Memorial at Cape
Comorin will add to tourist importance
of the place; and

(b) if so, the help Government have
extended so far for the completion of
the Vivekananda Rock Memorial Pro-
ject ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) The Viveka-
nanda Rock Memorial is expected to be
an additional tourist attraction in the
Kanya Kumari area,

(b) No proposal for assistance for
completion of the Memorial is under
consideration of the Government.
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VIGILANCE CASES

3158. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total pumber of vigilance
cases pending disposal for more than
one year; and

(b) how many of them relate to
Gazetted Officers ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
2,618 (as on 31-3-1967).

(b) 449.
D.T.U. Buses Lying IpLE

3159. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state

{(a) whether it is a fact that several
buses of the Delhi Transport Undertak-
ing ate lyivg idle for want of spare
parts:

{b) whether it is also a fact that more
than fifty buses with less than one
vear's service are lying idle; and

(c) if so, the steps taken to make
them road worthy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND

SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) Yes.
(b) No,

(c) Efforts are being made by the
Delhi Transport Undertaking to import
and procure indigenously the essential
spares and accessories required to make
the buses road worthy.

Cases AGAINST DELHT POLICEMEN
3160. SHRI K. ANIRUDHAN :
SHRI B, K. MODAK :
SHRI P. RAMAMURTI :
SHRI SATYA  NARAIN
SINGH :
Will the Minister of HOME AF-
FAIRS be pleased to state :
(a) the total number of policemen
against whom cases are still pending

DECEMBER 6, 1967

Written Answers 4990
for taking part in agitation in
1967;

(b) whether Government have
pointed a Committee to screen
cases:

April,

ap-

(c) if so, the cqompaosition of the
committee; and

(d) when the Committee is likely to
submit their Report ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) B21.

(b) No, Sir.
(c) and (d). Do not arise.
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Cuicker TBAM'S TOUR oF EMGLAND

3162. SHRI MARANDI: Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that India's
cricket team performed poorly during
their recent tour of England and Fast
African countries;

(b) if so, whether it is also a fact
that the Indian Cricket Team could mot
earn any foreign exchange profit in this
tour;

(c) if so, the total loss suffered by
ndia; and
L92LSS—4

4992

(d) the steps taken to improve the
cricket game in India ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(a) India’'s Cricket team lost all the
threo Test matches in England but it
won eome matches and drew the rest
in the East African countries.

(b) and (c). The Indian Cricket
Team earned foreign exchangs of abot
£ 9,000/- on the tour.

(d) The Board of Control for Crie-
ket in India are understood to have
been uk.l.ng steps to unearth talent by
organising Coaching Campe with the
co-operation of the State Mmanm
at the School level and also by organi-
sing competitive Cricket Tournaments,
viz. Inter-State Schools Tournament
for Cooch-Bihar Trophy, Vizzy Trophy
Tournament for Universities at Zonal
level and the National Championship
of India and Inter-State matches for
Ranji Trophy, Zonal Championship of
India for Duleep Trophy and Irani Cup
match between the National Champions
and the Rest of India team and all
other steps necessary for the promotion
of the game.

LW.T. Service oN THE GANGA

3163. SHRI MARANDI :
SHRI S, C. BESRA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the Cen-
tral Government had expressed their in-
ability to bear the entire financial bur-
den of running the inland water trans-
port service on the Ganga;

(b) whether it is also a fact that
Central Government are re-examining

the propossal; and

(c) if so, whether any final decision
has been taken ?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) to (c). There is no pro-
posal under comsideration that the Cen-
tral Government should bear the entire
financial burden of running inland water
transport services on the Ganga. The
erstwhile Ganga Brahmaputra Water
Transport Board, which was financed
by the Central Government and the
State Governments of Bibar, Uttar Pra.
-desh, West Bengal and Assam, conduct-
ed an experimental service on the Ganga
between Rajmahal and Buxar to explore
the technical feasibility of runinng shal-
Jow draft vessels. The service, though
found to be technically feasible, was not
Temunerative due to inadequate traffic
gﬁerings and it had to be discontinued
in 1962. The possibility of running
commercial services on the Ganga based
©On an assessment of the likely traffic
‘available for transport by river is under
reé-examination,

23rp MEETING OF EDUCATIONAL ApVi-
sORY COMMITTEE

3164. SHRI MARANDI :
SHRI S. C. BESRA :
SHRI S. M. JOSHI :

Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that the Cen-
tral Advisory Board of Education at
their meeting held on the 23rd Septem-
ber, 1967 at Delhi recommended that
the idea of common schools in the
country should be accepted by Govern-
met;

(b) if so, whether any final decision
in this regard has also been taken; and

{c) the broad outlines of other re-
sommendations made by the Advisory
Board at its meeting ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). Final decisions on the
recommendations of the Boarq (includ-
ing the recommendation regarding com-
mon schools) will be taken after the
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report of the Education Commission
has been discussed in the Lok Sabha.

ConrFricT BETWEEN KasiMm AmMED
PoLIcE anD C.R.P.

3165. SHRI GULAM MOHAM-
MAD BAKSHI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether it is a fact that there
was a conflict between Kashmir Armed
Police and Central Reserve Police in
Srinagar recently;

(b) if so, the reasons therefor;

. (¢) whether Government have insti-
tuted any inquiry into the matter; and

(d) if so, the outcome thereof and
further action taken by Government im
this matter ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN) :
(a) to (d). There was a minor incident,
caused by misunderstanding, between
some men of the Kashmir Armed Police
and some of the Central Reserve Police
in the course of performance of their
duties,. The local authorities settled
the matter satisfactorily.

Awarps To CIRCUS ARTISTES

3166. SHRI MAYAVAN : Will the
Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that tho Cen-
tral Government has rejected the de-
mand of circus artists that their eccupa-
tion should be recognized as an art and
national awards be instituted to honour

(b) if so, the main reasons for re-
jection;

(¢) whether it is also a fact that
Chairman of the Indian Circus Federa-
tion had requested the Central Govern-
ment for providing training facilities to
circus artistes; and

(d) if so, the reaction of Govern-
ment ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
{SHRI BHAGWAT JHA AZAD) :
{a) Yes, Sir.

(b) Goverament do mnot consider it
mecessary that a national award be ins-
tituted for circus artistes.

(c) Yes, Sir.

(d) The Chairman of the Indian Cir-
cus Federation was requested to depute
representatives for discussion of their
proposals with ‘the concerned officers
of the Government, but there was no
response from the Federation,

EpucaTioNAL FaciLimies IN DELHI

3167. SHRI KANWAR LAL
GUPTA : Will the Minister of EDU-
CATION be pleased to state :

(a) whether it is a fact that the
number of Science Students in B.Sc.,
and M.Sc., and B. Com., and M, Com.,
and B.T., courses in Delhi bas been
increasing every year;

(b) if so, the steps Government pro-
pose to take to provide seats to all cli-
gible students in these courses in the
next year;

(c) whether it is also a fact that the
eligibility condition for the admission
1o B.A, and B.Sc. (Pass), B.Sc. (Hons.)
and M.A. courses in Delhj is different
from other universities; and

(d) if so, the steps Government pro-
pose to take to have uniform conditions
im all the Universities, particulady in
Punjab and Uttar Pradesh universities ?

THE MINISTER OF EDUCATION
{DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) A Working Group compmmg
the representatives of Government,

versity Grants Commission and l;he
University of Delhi reviews the admis-
sion requirements each year in advance
and suggests necessary steps for provid-
ing additional seats, wherever necessary.

(c) No such comparative study has
been made either by the Delhi Univer-
ity or by the Governmeat.
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(d) The Universities are autonomous
bodies and admission requirements for
various courses are laid by them, The
University Grants Commission is how-
ever seized of the problem.

DocumenT on C.S5.LR.

3168. SHRI P. GOPALAN :
SHRI P, RAMAMURTI :
SHRI A. K. GOPALAN :
SHRI MOHAMMAD

MAIL :

Will the Minister of EDUCATION
be pleased to state :

(a) whether any report has been sub-
mitted by some leading Scientists head-
ed by Director-General of Council of
Scientific and Industrial Research to
Government regarding the organisation
of Council of Scientific and Industrial
Research; and

(b) if so, the main features thereof ?

Is-

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) A Com-
mittee headed by the D:rm-G:neral,
CSIR, was appointed to scrutinise care-
fully de-novo the Fourth Five Year Plan
proposals of the C.SI.R. so that items
“which might not have immediate rele-
vance to the country’s needs may be
deleted and that if any anticipatory or
advance action has been initiated, this
should also be reviewed with the same
end in view.”

(b) The main features of the Report
mlmdonthe'{'nbt:ofﬂn House
g‘fmed in Library. See No. LT-1888/

7.

ScienTists IN C.SLR,

3169. SHRI P. GOPALAN :
SHRI P. RAMAMURTI -
SHRI A. K. GOPALAN :
SHRI MOHAMMAD

MAIL :
Will the Minister of EDUCATION
be pleased to state:
(a) whether it is a fact that a large

number of persons in the Council of
Scientific and Industrial Research who

18-
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carry scientific designation do not actu-
ally possess scientific qualifications; and

(b) if so, the steps, taken by Govern-
ment to rectify the situation ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Some
pemons employed against scientific posts
m the C.S.LR. do not possess scientific

lifications,

{b) A Committee has been constitu-
ted to review the cases of such persons.
imstructions have also been issued that
im future no such appointments should
ba made.

SMUGGLING oOF PaxisTaMmi ArRMs IN
DacorTr  AREAs

3170. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Pakistani made automatic weapons,
which are being used by the dacoits of
Uttar Pradesh, Madhya Pradesh and
Rajasthan are being smuggled into
India with the help of a few retired
police and army officers;

(b) whether any such smuggled arms
were also found in the districts of Bhind,
Morena, Shivpuri, Dhulia, Jbansi and
Agra and if so, the details thereof; and

(¢) the number of smugglers arrest-
ed and the action taken against them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). So far only the Government
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dacoit infested areas of the State. De-
tailed information in this respect has,
however, been called for from the State
Governments concerned.
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NATIONALIZATION oF TEXT Booxs

3173. SHRI MOHAN SWARUP :
Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that there
is a move to. nationalize text books im
the capital;

(b) if so, whether all aided and re-
cognised schools will have to adopt
nationalized text books under the schame;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) -
(a) to (c). Yes, Sir. The Delhi Admi-
nistration is already implementing, in
a phased programme, in co-operation
with the National Council of Educa-
tional Research and Training, a scheme
for nationalization of text books for
classes I—VIII under which all achools
run or aided by the Administration and
the Local Bodies are required to adopt
the approved books for the appropriate
classes. 25 books have so far been pub-
lished under this scheme.

So far as classes IX to XI are con-
cerned, while there is no scheme for
nationalization of text books as such,
the Central Board of Secondary Edu-
cation has produced this year five text
books in English and one in Sanekrit
which all Higher Secondary Schools
affiliated to the Board are required to
adopt. H
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Tourist VILLAGES

3174. DR. RANEN SEN : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have any
proposal to develop tourist villages in
the country in order to -attract foreign
tourists; and

(b) if so, the broad details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (DR.
KARAN SINGH) : (a) No. Sir.

(b) Does not arise,
CHANDIGARH ADMINISTRATION

3175. SHRI RAM KISHAN GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have receiv-
ed any complaints against the preseat
administration of Union Territory of
Chahdigarh; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(x) and (b). No specific oom;ﬂ.unts have.
Béen received against Chandigarh Admi
nistration but pe.ople from time to tlmr,
sénd their grievances and representations
which receive appropriate attention,

Cumoa N NaME oF Punias
UNIVERSITY

3176. SHRI RAM KISHAN GUPTA.:
Will thg Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have receiv-
ed any request from the Haryana Pradesh
Congress Committee regarding the
change of the name of Punjab University
into Haryana and Punjab University or
Chandigarh University; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI VIDYA CHARAN SHUKLA):
(a) Government have received a.copy
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of a resolution passed by the Haryana
Pradesh Congress Committée Exécutive
on 3rd September 1967 in which it whs
suggested that the name of the ‘Punjab
University’ should be changed to ‘Hat-
yana and Punjab University’.

(b) The implications of the resohition
are being examined.

D.T.U. Pass HOLDERs

3177. SHRI M. L. SONDH : Wil
the Minister of TRANSPORT AND
SHIFPING be pleassd to state :

(a) whether it is a fact that private
buses arranged by the D.T.U, are reluc-
tant to carry the passengers who are
holding D.T.U. passes;

(b) if so, the steps Government pro-
pose to remedy this impediment;

(c) the terms of contract between the
D.T.U. and Private Bus owners;

(d) whether there is no provision for
carrying the passengers holding D.T.U.
passes in private buses arranged by
D.T.U.; and

(e) if so, the reasoms therefor 7

THE DEPUTY MINISTER TN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (o). Under the Agree-
ment executed by the Delhi Transport
Undertaking with the private operators,
a provision has been made for the opera-
tors to carry pass-holders. Penalties
have been imposed in cases reported to
the Undertaking, which is the authority
zonme:f regarﬂmg refusal by the con-

uctors private buses to carry
holders. A form of the P'“'
laid on the Table of the House, [Placed
in Library. See No. LT-1889/67.]
Clause 8 of the Agreement relates to
carriage of passengers holding D.T.U.
passes in private buses.

TEACHERS TRAINING SCHOOLS AND
CoLLEGES

3178. SHRI M. L. SONDHI : Wwill
the Minister of EDUCATION be pleas-
ed to state :

(2) the number of Teachers' Train-
ing Schools and Cofleges in Delhi State;
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(b) the number of persons being
trained every year;

(c¢) whether it is a fact that the num-
ber of persons trained by these organisa-
tions are not sufficient to meet the de-
mand of the sehools of Delhi Staty and
as such many persons are compelled to
seek admission in  the neighbouring
States; and

(d) if so, whether Government pro-
pose to increase the number of Teachers’
Training Schoods and Colleges in Delhi
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and
(b).

Intake for
year 1967

For Junior For

Basic Tra- B.Ed.
ining Cowrse
course

the
Name of Institution

(i) Teachors' Truinirg

Delhi. 131 —
(W) Teachers’ Training

Institute,  Alipur,

Delhi. 122 -
(iii) Jamia Millia Islamia,

New Delhi. 58 120
¢iv) Central Imstitute of

Education, Delhi. —_ 140

(€) Information is not readily available,

(d) No, Sir. The Government has not
decided to increase any such institution
BROCHURE BROUGHT OUT BY Ex-RULERs

3179. SHRI M. L. SONDHI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
of the contents of the brochure brought
out by ex-rulers of India in October last;

(b) whether it is a fact, that according
to. the said brochure, they controlled 47
per cent of the total area and 28 per
cent of the population at the time of
the. partition;
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(c) whether it is also a fact accords
ing to the brochure, any alteration
suspension of privy purses will be
infringements of the international
and going back to the guaran
under Article 291 of the Constitations
and

(d) whether Government propose
issue any rejoinder to the brochure?

%Fla

to

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
Yes, Sir. The Government are aware
of the brochure brought out in the name
of the princes of India in September
1967.

(b) As has been mentioned in the
White Paper on Indian States, 1950, the
area and population of the former States
which merged in the Dominion of India
were respectively 48% and 28% of the
area and population of post-partition
Iadia.

(c) The brochure has set out thees
views.

(d) No, Sir.

COMPLAINTS AGAINST SCOOTER DRIVERs

3180. SHRI PREM CHAND
VERMA :

SHRI NIHAL SINGH :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether Government have receiv-
ed & large number of complaints against
scooter drivers in the capital that they
refuse to carry passengers for short dis-
tances;

(b) whether it is a fact that because
of the increase in taxi fare and because
of comparatively short number of
scooters, there has been considerable
increase in such complaints;

(c) if se, the action proposed to be
taken against those scooter drivers who
indulge in malpractices; and

(d) whether Government propose t9
grant more permits for scooters ?
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. THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) The Delhi Administra-
tion have received some complaints
against scooter drivers.

. (b) No, Sir.

(¢) Action is taken against the of-
fending scooter drivers under the Mo-
tor Vehicles Act and the rules there-
under.

'_ (d) Permits for scooter rickshaws are
being issued liberally.

A.Promm!.n‘r oF JUuDGEs ForR ENQURY
CoMMISSIONS

3181. SHRI PREM CHAND VER-
MA: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
ef the reports in the Press regarding the
appointment of High Court Judges or
sx-High Court Judges to hold enquiries
wrespective of the fact whether they
are conversant with the nature of en-
suiry to be undertaken by them; and

- (b) if s,
thereto 7

Government's reaction

THE MINISTER OF HOME AFPF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
Government’s attention has not been
drawn to any such reports.

(b) Does not arise.

Re-PusLicaTioN oF FOREIGN BoOKs AT
LOW PRrICE

3182. SHRI PREM CHAND VER-
MA : Will the Minister of EDUCA-
TION be pleased to state :

. (a) whether Government have a sc-
beme for the re-publication of standard
educational works and books of refer-
ence by the Indian and foreign writers
at low prices;

(b) if so, how many works and books
&ave been published since the inception
of the schems;
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(c) if no publications have come out,
the reasons therefor; and

(d) the total expenditure incwered
on the scheme so far?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) The
Government is subsidising Indian publi-
shers to bring out cheap editions of
standard works by Indian authors. It
is also collaborating with the Gowern-
ments of UK., US.A. and the USSR.
in programmes for the republication of
cheap editions of standard works by au-
thors from their respective countries.

(b) Under the Indfan scheme one
book has been republished and one more
is expected to come out shortly. Un-
der the collaboration programmes 124
British books, 532 American books smd
104 Soviet books have been republivh-
ed.

{c) Does not arise.

(d) The subsidy in the case of the
collaboration programmes is paid by fhe
respective foreign Governments. Aa
expenditure of Rs. 20,550.00 has beaa
imcurred by the Government of Imdlia
by way of direct expenditure and Rs.
19,897.19 as indirect expenditure.

SEPARATE UNIVERSITY FOR Assam BaLL
AREAS

3183. SHRI O. P. TYAGI: Will the
Minister of EDUCATION be plossed
to state :

(a) whether Government proposs to
sct up a separate University for the
hill areas of Assam; and

(b) if so, whether due considersion
has been given to the view that it
would deprive the hill people of the
opportunity of coming into close ean-
tact with the people living in the plsiss 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) A pro-
posal to set up a Central University for
North East Hill Region, comprisiag
Nagaland, NEFA, Manipur and Hill
areas of Assam, iumdcmﬂdem__h!.
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-This .cannot be proceeded with unless
the Nagaland State Assembly passes a
Resolution as required wunder Article
252(1) of the Constitution of India.

(b) The Committee which recom-
mended the establishment of the Uni-
versity duly examined the problem and
was of the view that “the establish-
ment of such a University would, while
safeguarding the interests of the Hills,
do much to promote the integration, in
the true sense, of the Hills and the
phains”, .

armat w1 afwear ST W
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BORDER ROAD IN BARMER R_EGION

31_85. SHRI KAMESHWAR SINGH:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer
to the reply given to Unstarred Question
‘No 5201 on the 11th July, 1967 and
state

. {(a) whether additional funds have
been granted to accelerate the progress
of border roads in Barmer region;

(b) if so, the amount granted; and

(c) the progress made to construct
the roads 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) No amount has been specifically
earmarked for strategic roads in Bar-
mer Region, though a sum of Rs. 8.45
crores has been earmarked for expendi-
ture during the current financial year
on all the . Top-Priority strategic roads
in Rajasthan.

(¢) Work on all Top-Priority strate-
gic Roads in Barmer Region is in pro-
gress. According to the information
supplied by the State Government, 122
miles, out of a total of 417 miles have
ulready been completed; work upto
water-bound-macadam stage has also
been completed in another 60 miles;
and, in the remaining miles, the work is
in progress at various stages.

ACTION AGAINST PAKISTANIS OVER-
STAYING IN INDIA

3186, SHRI KAMESHWAR SINGH:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply to Starred
Question No. 1232 on the 19th July,
1967 and state :

(a) whether necessary action umder
the Foreigners Act is being taken agaiast
6510 Pakistanis over-staying in India;
and

(b) if not, the reasons therefor?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

{b) Does not arise.

COCHIN SHIPYARD

3187. SHRI KAMESHWAR SINGH:
SHRI MADHU LIMAYE :

Will the Minister of TRANSPORT

AND SHIPPING be pleased to refer to

the reply given to Starred Question No.

759 on the 27th June, 1967 and state :

(a) whether the total outlay for the

“Cochin Shipyard recommended by the

technical working group has since been
sanctioned by Government;
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(b) if so, the amount samctioned;
and

(c) the progress made so far in this
regard?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) and (b). The Government
of India have since approved the Cochin
Shipyard project at an estimated cost
of Rs, 36 crores with a foreign exchange
component of Rs. 5 crores.

(c) The Mitsubishi Heavy Industries
have been requested to depute their re-
presentatives for a review of the terms
of collaboration and to conclude a
mutually acceptable agreement for tech-
nical collaboration in the project. Work
on the Project will commence as soon
as the preliminaries are completed,

FaciLities AT AmroRT IN Forreign
COUNTRIES

3188, SHRI BEDABRATA BARUA:
SHRI D. N, PATODIA :
SHRI N. K. SANGHI :

SHRI R. R, SINGH DEO :
SHRI Y, A. PRASAD :
SHRI D. N. DEB :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state @

(») whether it is a fact that he under-
took a study tour of Moscow, Londom
ang New York recently to find out the
facilities available at important airports
abroad;

(b) if so, the experience gained out
of this study; and

(c) in what way the air passengers
facilities in India are likely to be im-
proved as a result of the above study?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir, One
of the objects of the visit was to be
acquainted with the facilities available
at important airports abroad.
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(b) The experience showed that omr
internatiomal airpoxts needed consider-
able improvement both in their strugc-
ture and in the facilities available there-
in in the order to draw larger num-
bers of tourists.

(c) A detailed study of the possible
developments of the international air-
ports is now being made by a Com-
mittee under the Chairmanship of Shri
J. R. D. Tata.

Turtion FEEs FOR WOMEN CANDIDATES

3189, SHRIMATI TARKBSHWARI
SINHA : Wil the Minister of EDU-
CATION be pleased to state :

(a) whether it is a fact that certain
State Universities do not charge tuition
fees from women candidates;

(b) if so, the number of Universities
which have this provision for the edu-
cational uplift of women;

(c) whether there are any other pro-
visions for bringing up women from
the educationally backward societiea be-
sides free-tuition provision; and

(d) the approximate number of wo-
men who benefit from these special edu-
cational provisions in tha country?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b).
The information is not readily avail-
able.

(c) The Government of India pro-
vides assistance at 75% of the expeadi-
ture incurred in the implementation of
the following programmes included in
the Fourth Plan for the promotion of
gitls' education :

SCHOOL EDUCATION (Schemes in-
cluded in the State Sector) :

(i) construction of quarters for
women teachers in rural areas;

(ii) village allowance for women

(iii) construction of _hostels for

girls;
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(iv) comstruction of sanitary blocks
for girls

.
]

(v) appointment of school
mothers; and
(vi) provision of free books, uni-
forms, etc.
COLLEGE/UNIVERSITY EDUCA-

TION (Grants from University Gran's
Commission) :

(vii) construction of hostels for
women.

TECHNICAL EDUCATION
Sector) :

(State

(viii) Establishment of Polytechnics
for girls,

(d) The information is not readily
available,

ESPIONAGE

3190, SHRI NITIRAI SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of Indian nationals
fomad spying for foreign countries dur-
ing 1966-67 and how many of these
were civilians and how many Govern-
mend sarvants; and

(b) the steps taken or proposed to be
taken to meet this growing menace?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
According to the information received
from twelve States and the Union Terri-
taries, eight Indian nationals, of whom
foor were Government servants, were
arrested in connmection with espiomage
activities for foreign countries during
the period from January, 1966 to Oc-
tober, 1967, Information relating to
the remaining States is being collected
and will be laid on the Table of the
House in due course.

(b) Adequute wrrangements exist for
coustéring espionage activities in the
country.
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AMOUNT SPENT ON THE CENTMAL
Hmpi Dmecrosate aNp Comassion
ror S. & T.T.

3193. SHRI MOLAHU PRASAD :
Will the Minister of EDUCATION be
pleased to state :

.(a) the amount spent on establish-
ment and other jtems in the Central
Hindi Directorate and the Commission
for Scientific and Technical Termino-
Jogy separately in the year 1966-67; and
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(b) whether this amount exceeds that
of the last financial year and if so, the
extent thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) Thke
amount spent on establishment aed
other items in the Central Hindi Di-
rectorate and the Commission for
Scientific and Technical Terminology in
the year 1966-67 is indicated below : —

Amount Spent
Names of items Central Hindi Commission for
Directorate Scientific and
Technical
Terminology
1 2 3
“Rs. Ra.
Pay of Officers 2,38,450 4,29.795
Pay of Establishment 4,06,108 4,48,317
Allowances and Honoraria ¢tc. 3,49,706 4,10,446
Other Charges 60,509 80,196
Scheme for the promotion of Hindi
and other expenditure 2,43,750 6,352,438
12,98,521 20,21,192
GRAND TOTAL FOR THE
DIRECTORATE AND THE
€©OMMISSION : Rs. 33,195,713

(b) The total expenditure of Ras.
33,19,713 for the year 1966-67 for the
*Central Hindi Directorate and the Com-
mission for Scientific and Technical
Terminology exceeds the total expendi-
‘ture for these two organisations for the
-year 1965-66 by Rs. 10,66,405. Sepa-
rate figures of expenditure for these two
organisations are not available for 1965-
66, there being only a common budget
‘under the control of Central Hindi Di-
rectorate during that year. The Com-
mission for Scientific and = Technical
Terminology was scparated from the
Central Hindi Directorate with effect
from 1st October, 1965,

Use oF HINDI IN ADMINISTRATION

3194. SHRI SHRI CHAND GOEL :
“Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the details of the latest policy of

‘Government in ths matter of progres-

sive introduction of Hindi in the ed-
ministration ;
(b) whether the resulta achiewed se

far in that regard are in accordance with
the targets fixed therefor earlier;

(c) if not, the reasons therefor; aad

(d) the active steps which Gowvera-
ment propose to take to achieve fhe
targeta?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS) (SHRI VIDYA CHARAN
SHUKLA) : (a) A statement @ lmid
on the Table of the House. [Pleced in
Library. See No. LT-1890/67).

(b) and (c). The targets laid dswa
have not been sometimes adhered te ns
it has not been possible so far to temth
Hindi to all the Central Govermmijt
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(d) The pace of teaching Hindi to
Central Government employees is being
accelerated and administrative measures
are being taken to ensurs that Govern-
msomt instructions regarding use of Hindi
far official purposes are complied with
fully.

RELEASE OF SHEIKH ABDULLAN

3195. SHRI MADHU LIMAYE :
Wil the Minister of HOME AFFAIRS
b pleased to stato :

(a) whether Government have takea
asy decision on Sheikh Abdullah's re-
loamye;

(b) whether they have ascertained
kis current views on Kashmir and Indo-
Pakistan relations; and

(c) whether hs continues to support
the confederation proposal?

THE MINISTER OF HOME APF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
No decision has been taken to remove

the existing réstrictions on Sheikh

Abdullah,

(b) and (c). Government are not
aware whether Sheikh Abdullah conti-
nues to support the confederation pro-
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wifl & 117 %1 |, 98 ¥ 4w

& v o faenfaai v foad amdee-

97 fad &, T ¥ (oA F7 TT"
fFm mar &

(w) wrdia  faenfagt st (a3
farwafaarsai § wrzdz svmfogi 3 M3
o 7 454 &0 w18 "mey Afa
fraifg adf « o€ &

(¥) v 7€ 95aT 1
wwfeas fawg & o1 § waent
3197. st Twfx fag Wt
xn fire 95 78 I A T FL {F
(F) %41 7% &9 ¢ & 7ga & u=al
A Ha F 1 fAay famg @A A a@
4 d5Teas fawa a0 &7 fAag fFa
(a) Far ®1€ qor  sEAA faw

saraT & i fasr &; Al

() afz &, &1 &7 € ¥ T
& v wfafar & 7

fevey siarrerq & o welt (oft weTrr
WY AT ) : (F) FgT aAF W aEL
S EH & AW aF ¥ IACHG
ot fage Tent & dxfeus fama &
w7 § st % qgnA & fAeiw
fFaT g |
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(1) o, 7

() gwr 33T

whlt & qreveTeat o efemnd

3198 st wpfic foy weh :
¥ fen WA g [ATH KT FO ST
fs:

(¥) wrag aw § fs dw & wiwi
% geaeTey & gfaa feagw f w4
&

(W) afe g, @ o gleai @
sraeqT 7 & fAg W ST A
ne?

foa s § wvw Wt (it W

fog) : (5) o (7). 3T T
FAY T 50,000 F4 AT ¥: A4 FA
TN AR gEERa 1 AR
WH FY | T ey w5
gfaare 3 #i sgaear av aF w4 {oq
TS TH 4T A o & & forsd-
T

A To Kanrur UniversiTy

3199. SHRI S. M, BANERJEE : Will
the Minister of EDUCATION be pleas-
ed to state :

(a) whether the Central Govemn-
ment have given any financial aid to
the Kanpur University since its forma-
ben; and
‘fb)ifso.themmuncﬁmdn
ar;

(c) whether the University Grants
has also givea some amount;
and
€d) if so. thy amwunt therenf ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) Does not arise.

(c) Yes, Sir,

(d) Rs, 31,322.73 .
1967 (upto 18-11- ha
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wroha waralrs dar wer Wl
gradu @ afeerdt

320). oft frware wah

ot v wat -
&t gl fag weh

7 qpewd T30 9% TEA & FN
w{q f¥:

(%) wwagws} s wdia wma-
faws Ra1 aar wrefry gfee dar &
oirafy wror afgerc afemfat s
M w7 frger Frear wanr § agi
q 3T g7 oA g oWl &
i §; A

(w) =fz 7, A &7 g7 941 7
TN & x4 srIqeay’?

Te-wd smaq § weq s (dh
fe wew gew) © (F) T, 80 w0
IET IR ® 341 Afgrfal &
wiedia  srafas vaoarda gfeq
an ¥ qfmfy w2 ¥ wfx oW g
Y 139 tFrmar R AT (W)
7 fager fear aem § 0 foc ¥ w)
FHT AR F Adrq gy fodi o™
TCERT & wdia  Afafagier o€ @
L g

(@) &, = Smey 1 gF W

gmagt
Cramds Fom NaGaLAND TYPE ADMINIS-
TRATION
3201, SHRI  NITIRAJ  SINGH

CHOUDHURY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether some other parts of the
country have also claimed Nagaland
g}:'eAdmmrm for their arcas;

(b) if so, whether the ssid demands
ve since been conmsidered and With
what result?
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THE MINISTER OF HOME AF-
PAIRS (SHRI Y. B. CHAVAN) : (a)
and (b). Nagaland is a State of the
Indian Union but certain special pro-
vitions in relation ‘thereto have been
made in article 371-A of the Comstitu-
tion. There has been no demang for
making similar provisions in relation to

any other State or part thereof,

STUDENTS' Ummons DeEMAnDs

3202. SHRI R. R. SINGH DEO :
SHRI Y. A. PRASAD :
SHRI D. N. DEB :
.Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that a Confe-
rence of representatives of the Univer-
sity Students’ Unions was convened in
Delhi in August, 1967;

(b) if so, the purpose of calling the
Conference; and

(c) whether any decision has been
taken to create a cultural organisation
to guide the Students’ Unions in the
country?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and
£b). The Conference was convened by
the Central Board of University Stu-
dent Unions, India, a wvoluntary or-
ganisation, to comsider, inter alia, the
role of students in national service
programmes during vacations and off-
time, promotion of national integration

and inculestion of semse of right values
lnd self-discipline.

(c) No, Sir. However, the Educa-
tion Commission has, infer alia, tetom-
meaded that each University whould
decide bow its Students Union will
fanction,

Aartation »y Dermn Poricz

3203, SHRI LAKHAN LAL
GUFTA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Delhi Police per-
sonne] that were arrested and let off at
distant places during April, 1967 sgita-
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{b) the number of Delhi Police
persoanel involved in the agitation who
are still missing;

(c) whether any steps have been
taken to trace them; and

(d) if so, the nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Nil

(b) Nil
(c) and (d). Do not arise,

Dermr PoLice

3204, SHRI1 LAKHAN LAL
GUPTA : Will the Minister of HOME
AFFAIRS be pleased to state

(a) the number of non-gazetted
police personnel in Delhi till the end of
1966 and now;

(b) the number of other State police

forces etc, stationed in Delhi at the
end of 1966 and now; and

(c) the amount spent annually on
the above, separately in 1966 and
19677

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS) (SHRMI VIDYA CHARAN
SHUKLA) :

(a) Till end of 1966 =14,615
As on 31.10.1967 =15,175
(®) At the end of 1966 = &
Asmow = Nil

(¢) The bills from the Statt Gevern-
ments have not yet been received. The
approximate monthly cost of forces
comes Rs. 84,080,

DeLm POLKCE AGITATION

3205. SHRI LAKHAN LAL
GUPTA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Delhi police per-
sonnel involved in April, 1967 agitation
whose personal boxes, beddimgs and
belongings were searched;
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(b) whether wrist-watches, purses
and other belongings of the aborve per-
somnel were taken away; and

(¢) it so, their number?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AP-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The personal boxes,
baddings and belongings of the persom-
mel of the Delhi Police were not soarch-
ed at any stage;

(b) aad (c). Do not ariee.

ofieesft avrer & e faret &
et oo fed g wow

3206. WY WA ST T : T IR-
W W TR AT H T FET (5 G
1967 & %9 a5 gfeas{t T & T,
WYL, TEYEY,  SEfaar e
FEE T G ® 9l sfaww &
ToEr A=, gAT qET ST g
oeet € i, wRfagl, qRATC o
goor #7% & frad amr g ?

QT Wy (it e T W™ ) -
T faaor @2 § aWr-9e| 97 T faar
7 8 | [qeverem | vanr wan o afwd
e LT-1891/67] 1

g g g

3207. ot wiowew wrwddt : wn
foren wd qg T & v w37

() = wiw gfcgww, s
Fu & YAy, fg 1930 % o &
AT T A TR F AT § qzw
%€ femr w4, 9T SIWw g afwgihr
T qu e AT s w1 fasta
AT # 99 §;

(w) afz g, @ 78 wer T & A
w1 U AfedermT 7 amea
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T T F wewgw ¥ AT T IO
g7

ferwn swrer W cew Wt (sht WY
fog) : () a¥2 (@), g1 cFA A
at ot § a2 wwr-rE qe e & S o

i gfogen & ofcare & wawit
ey

3208. oft wfowww wrEnd
W1 Qe Wi 9F A K0 T H
fw:

(%) wwdix gfewwn farg 1930
¥ AR 4 qona & qoqnE 9 Ml
FAA & ATUN W qeg 98 faar @
F ofere & il & g § e
wiri fi; W

(&) afz &, a7 9™ 7 a7
FEqT FEAR Fi g ?

qq«wilimmwmﬁah uh
foen wor ) ¢ (F) o
mmmwmfmﬁﬂu:
FEEqt F AT qAqT I AR T T
A BFT g &A1 "I fF w@ oI
wr€ anfas sgrger i nf &

T Tt e Shrg :
3209. it wfowww wregdy : T
fam A g S g w G
(%) war wrea & waawan qum ¥
i ofi weAwTe dyrer s 1908-
1909 § &=A § Y 94 fa¥ & gayr
% fad weq &o% faar wan 41, qXAEw
T4 Ffwaer gwEd IR, T
sHgaE A foig & s:ﬁ-_rm
TERF THE; AR

(a) =fz gi, & 3 f&w anzﬁaww
JoE g ?
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frer siaew ® Tow Wl (it W
fg) : (¥) ot (@), g owA A
T @i g Al wEw W @ &
el

wr wifereet & wifeerdt o=

3210. ot wirwEw wwadt ;. ¥
formn 5 a8 qam &0 F w3 6

() = wg=ar dam & fag
W41 @ T wigast § oqrfed
&g 78 wiaF o= § gaedi & faeg
oG 77 Ffwgni w1 (e ar s
wEATEY, TEAES AT faiaf iﬁﬂﬁm
W § ITeH g &

(w) afz g, @t ¥ fow fawmr &
Iueren § ?

frwn ware | T o (off v
fay) : () aRX (9). I=TFAT FTG-
qifeqi aor foig %1 TREE
(Faa-sfafafa) foar w2 ¥ wawmar
AT TfgE OFF F I § |

AsSiSTANCE To FaMy MEMBERs or
REVOLUTIONARY PARTY

3211. SHRI SHASHIBHUSHAN
BAJPAI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have receiv-
ed any request for financial assistance
from the family members of fighters for
freedom who organised the Revolu-
tionary Party at San Fransisco in 1918-
1919; and

(b) if so, whether the assistance ask-
ed for was given?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b) If the
Hon, Member could give the names
and other details of the members of
the families concerned, Government

L92LSS/67—5
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would be in a position to say whether
any financial assistance has been given
to them.

THEPT CaseEs IN DeLHI

3212, SHRI §. C. SAMANTA : Will
the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the attention of Govern-
ment has been drawn to the alarming
rise in the number of thefts in Delhi;

(b) if so, the steps that are being
taken to put down this crime;

(c) whether it is a fact that the
police connive at the happening of these
crimes;

(d) the number of thefts committed
in Delhi and New Delhi in the years
1966-67 and since 1st April, 1967 up-
to July; and

(e) the number of these cases in
which culprits were apprehended and
punished and the number of those that
are still at large ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) There has been no
rise in the number of thefts in Delhi.

(b) The following steps have been
taken to keep down the number of
theft cases in Delhi :—

(i) Stringent surveillance over
the movements of listed bad

characters, known thieves and
burglars by the local police.

(ii) Intensive police patrolling
both in plain clothes and in
uniform, in areas where a
large number of theft cases
are reported.

(iii) Periodical action wunder the
preventive sections of the Cr.
P.C. against roughs,

(iv) Naka Bandi and traps to mini-
mise the crime against pro-
perty.

(v) Intensive drive for registration
of domestic servants,
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(c) No, Sir,

(d) and (e), A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1892/67.]

GRANTS TO PRIVATE COLLEGES IN
UR

3213, SHRI M, MEGHACHAND-
RA : Will the Minister of EDUCA-
TION be pleased to state :

(a) the amount of grants made by
the Manipur Government to the private
colleges of Manipur during the years
1966-67 and 1967-68 college-wise;

(b) whether any of the colleges ap-
roached the Government of Manipur
for a higher amount of the grant; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c). The requisite information is be-
ing collected from the Manipur Adminis-
tration and will be laid on the Table of
the Sabha in due course.

LATERAL RoAD PROJECT IN

REGION

3214, SHRI 5. KUNDU :
SHRI LAKHAN LAL KA-
POOR :
SHRI MOHAN SWARUP :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the amount sanctioned to cons-
truct Lateral Road Project in the Bor-
der Region of the Northern India;

(b) the length of the road and how
many miles of this road have been com-
pleted, State-wise;

BoRDER

(c¢) whether Government have re-
ceived allegations against certain com-
tractors working on these roads, who
have not supplied bricks and boulders
according to specifications; and

(d) if so, the steps Government pro-
pose to take against the contractors ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) Against the Project esti-
mated cost of Rs. 111 crores for the
proposed Lateral Road and link roads
on the northern border of the country,
the amount of sanctioned estimate, so
far, is Rs. 68.12 crores.

(b) The State-wise total length of
the Lateral Road either to be newly
constructed or to be improved is as
under :—

Uttar Pradesh 680 km (425 miles)
Bihar 619 km (387 miles)
West Bengal 147 km (92 miles)
Assam 99 km (62 miles)

Total : 1545 km (966 miles)

Out of this length, 683 km (427
miles) have to be nmewly constructed
and the remaining 862 km (539 miles)
of existing roads have to be improved.
The only work completed so far is the
widenimg to two lanes of the Muzaffar-
pur-Barauni Section 109 km (68 miles)
in Bihar. Except the Kasia-Padrauna
(17 km—11 miles) Link Road in Uttar
Pradesh and Forbesganj-Maricha sect-
tion (96 km—60 miles) in Bihar,
works however have been started on all
Sections of the Lateral Road and are in
various stages of progress.

(c) and (d). All the works pertain-
ing to the Lateral Road are being exe-
cuted by the State Public Works De-
partments within their respective terri-
tories. The required information is
being collected and will be laid on the
Table of the Sabha, when available.

DACOITIES IN MADHYA PRADESH

3215. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether Government are aware
of the growing insecurity in Madhya
Pradesh, bordering Uttar Pradesh and
Rajasthan on account of increase of
dacoities, murders and kidnapping of
human beings by dacoits; and
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(b) if so, the steps being taken or
proposed to be taken to check this
inter-State menace ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Government of
Madhya Pradesh have informed that
there is no growing insecurity in Madhya
Pradesh.

(b) Does not arise,

Enquiries By C.B.I.

3216. SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of cases taken up
by the Central Bureau of Investigation
for enquiries relating to Government
employees during this year so far;

(b) the number of cases where en-
quiries have been completed; and

(c) the number still pending ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN) : (a)
The Special Police Establishment Divi-
sion of the C.B.I. has taken up 1680
fresh cases for enquiries/investigation
relating to Government employees dur-
the period January-October, 1967.

(b) 617 cases were disposed of after
completion of enquiries/investigations,
upto the end of October, 1967.

(o) 1,063 cases remained pending at
the end of October, 1967.

MILITARY SECRETARY TO GOVERNOR

3217. SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that Haryana
Government has protested to the Cen-
tral Government against its decision not
to give its Governor a military secre-
tary or AD.C;

(b) if so, the reaction of Govern-
ment thereto;

(c) why the Haryana Governor has
not been provided a military secretary;
and
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(d) whether there is any other Gov-
ernor who has not been provided with
a military secretary ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : (a)
to (c). A request was received from the
Government of Haryana for the depu- |,
tation of an officer from the Services
as Military Secretary to the Governor.
The request was considered and a panel
of names has since been sent to the
Governor for making a selection.

(d) The Governor of Punjab has a
separate Military Secretary. The Secre-
taries to the Governors of Madhya Pra-
desh and Orissa also function as Mili-
tary Secretaries. No other Governor
has a Military Secretary.

BRIDGE ON RIVER SUBERNAREKHA
(Orissa)

3218. SHRI S. KUNDU : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that by com-
pletion of a bridge on the Subernarekha
river in Orissa, the distance of the Na-
tional Highway No. 5 to Calcutta will
be shortened by about 80 miles;

(b) whether it is also a fact that the
Orissa Government have suggested for
the construction of this bridge; and

(c) if so, the steps taken to cons-
truct the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) No, Sir. The reduction in
distance will be about 40 miles, if the
traffic from Cuttack side to Calcutta
uses the Balasore Kharagpur State road
instead of National Highway No. 5.

(b) Yes, Sir.

(c) The proposed bridge over the
river Subernarekha falls on a State
Road. The Government of Orissa are,
therefore, primarily concerned with its
construction. They however want a
grant-in-aid for this work. In February
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1966, the Government of India sanction-
ed a grant-in-aid of Rs, 12,400/- for
a survey of this project, which has
since been completed by the State Gov-
emnment, A decision on the State Gov-
ernment’s request for a grant-in-aid for
the construction of the bridge will be
taken, only after the Fourth Plan Allo-
cations have been finalised.

REORGANISATION OF EDUCATION
MINISTRY

3219. SHRI CHENGALRAYA
NAIDU : Will the Minister of EDU-
CATION be pleased to state :

(a) whether it is a fact that his Min-
istry has been reorganised recently; and

(b) if so, the details thereof 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House [Plcced in Library. See
No. LT-1893/67.]

KANGLA MONUMENTS IN MANIPUR
CANTONMENT AREA

3220. SHRI M. MEGHACHAN-
DRA: Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that impor-
tant and historically precious portions
of Kangla lying within the Cantonment
area of Imphal, have been left uncared
for and are deteriorating; and

(b) if so, the steps taken to preserve
them ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) and (b).
The monuments in question have not
been considered to be of outstanding
merit deserving of central protection as
monuments of national importance,
The Government of India are therefore
not concerned with their preservation.
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ForeiGN CHRISTIAN MISSIONS 1IN
SANTHAL PARGANAS

3223, SHRI BENI SHANKER
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of foreign Christian
Missions, country-wise, working in the
District of Santhal Parganas since
1947;

(b) whether there has been any in-
crease in their activities of conversion
of Santhals to Christianity due to
drought conditions during the last year;

(c) the number of such conversions
during the last five years; and

(d) whether these missions or any
other missions extended their activities
to the adjoining adivasi villages under
Katoria and other thanas in the Dis-
trict of Bhagalpur, during the last year
when drought conditions prevailed and
where these missions werg never active
before ?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (d). Information is
being collected and will be laid on the
Table of the House.

ExPORT OF IRON ORE THROUGH
VISAKHAPATNAM

3224. SHRI K. P, SINGH DEO :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether with the present output
of iron ore from the Bailadilla deposits,
the Visakhapatnam port is capable of
handling the exports;

(b) if not, whether Government have
explored the possibility of developing a
new iron ore exporting port on the East
Coast;

(c) if so, the result thereof; and

(d) when such a port is likely to be
developed?



5031 Written Answers AGRAHAYANA

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO) : (a) Yes, Sir.

(b) and (c). The question of develop-
ing a second port outlet on the east
coast for exporting Bailadilla iron ore
over and above 6 million tonnes per
anoum earmarked for Visakhapatnam
Port is under technical investigation,

(d) It is not possible to say at this
stage when the second outlet will be
constructed. It will be possible to take
a view only after the technical investiga-
tions have been completed,

TourisM IN ORIsSA

3225, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the number and details of schemes
which were undertaken by Government
during the last three Five Year Plans
for the development of tourism in Orissa;
and

“(b) the schemes to be undertaken dur-
ing the Fourth Five Year Plan?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) During the Second and
Third Plan periods six schemes for pro-
viding accommodation facilities for
tourists in Bhubaneshwar, Konarak,
Rambha and Puri were taken up as per
details given below :—

Part 1 Schemes (Central Schemes)

1. Construction of a Tourist Bun-
galow (Class I), Konarak.

2. Construction of a Tourist Bun-
galow (Class I), Bhubaneshwar.

Part 11 Schemes (Expenditure shared
on 50:50 basis by Central and State
Governments)
1. & 2. Construction of Tourist
Bungalows (Class IT) at Puri &
Bhubaneshwar.

3. Expansion of the Tourist Bunga-
low (Class II) at Puri.
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4. Construction of a Tourist Bun-
galow (Class II) at Rambha.

(b) It is proposed to take up the
following schemes during the Fourth
Five Year Plan for developing tourist
facilities in Orissa :—

Part 1 (Central Schemes)

1. Integrated development of Tou-
rist facilities at Konarak.

Pary II (Expenditure shared on 50:50
basis by the Central and the Stcte Gov-
ernments),

1. Development of Udaigiri, Lalit-
giri, Ratnagiri complex (Tour-
rist Bungalows & Canteens),

2. Expansion of Tourist Bunga-
lows (Class II) at Bhubanesh-
war and Konarak and also cons-
truction of staff quarters at
these places,

3. Provision of recreational facili-
ties at Chilka Lake,

4. Creation of accommodation faci-
lities for tourists at Hirakud,

5. Development and improvement
of temples and monuments in
Bhubaneshwar.

CoLLEcTiON oF Roap Tax THROUGH
Post OFFICEs IN DELHI

3226, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the proposal to collect
road tax through a few selected Post
Offices has been examined by the Dclhi
Administration; and

(b) if so, the names of the Post Offi-
ces at which this facility will be pro-
vided?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) and (b). The matter i
under the consideration of the Delhi
Administration.
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Licences For C.S.LR.

3227, SHRI LOBO PRABHU : Will
the Minister of EDUCATION be pleas-
ed to state :

(a) the number of licences issued for
the exploitation of inventions of the
Council of Scientific and Industrial Re-
search so far:

(b) the number of cases in which the
licencees have sued Government; and

(c) whether Government have con-
sidered the possibilities of collaboration
with foreign research institutions in-
cluding exchange of experts in this con-
nection?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(a) 415 licences have been issued up
to the end of October 1967.

(b) Four.

(c) The following agreements have
been entered into with foreign research
institutes by C.S.LR.

(1) A Licence and Option Agree-
ment with the Riker Laboratories, Cali-
fornia, for pharmacological, biological
and clinical investigations of chemical
compounds and natural extracts obtain-
ed by the Central Drug Research Insti-
tute, Lucknow, Regional Research Labo-
ratory, Hyderabad. and Regional Re-
search Laboratory, Jammu,

(2) Two agreements with the Institut
Francias du Petrole, Paris (L.F.P.) for

(i) production of synthetic food-
stuffs from micro-organisms
cultivated on hydrocarbon cuts
and the associated dewaxing
processes; and

(ii) develanment of hydro-desul-
phurization processes in India.
The first Apresment nrovides for ex-

change of exr- 1« «»1 rr.in'ng of Indian
scientists in 1L.F.P.. P.r :

CENTRAL ViGiLancE CoMMIssiON

3229. SHRT RAM CHARAN : Will
the Minister of HOME AFFAIRS be
pleased to state .
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(a) whether the Central Vigilance
Commission tenders its expert advice to
the Central Vigilance Officers in (i)
processing the vigilance cases; and (ii)
interpretation of rules/regulations and
laws relating to vigilance;

(b) whether the Commission keeps
the Central Vigilance Officers posted
with the latest trend in judicial think-
ing by circulating important judgments
of Courts with their advisory comments;
and

(c) if so, whether such action re-
duced the number of cases which fail-
ed in courts of law due to procedural
defects?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) Yes Sir, where necessary.

(b) No, Sir.
(¢) Does not arise,

CoNsTRUCTION OF NEW AERODROMES
IN MYSORE

3230. SHRI S, A. AGADI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question No.
3725 on the 27th June, 1967 and
state :

(a) the progress since made towards
the comstfuction of new aerodromes at
Hassan, Bijapur and Hospet for tourist
traffic;

(b) the total estimated cost of each
one of the acrodromes;

(c) whether any State agency has
taken up the construction work or they
are being comstructed by the CP.W.D.;
and

(d) when the works are likely to be
completed?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Construction
of a fair weather strip at Hassan is in
progress. The question of construction
of aerodromes at Bijapur and Hospet is
under consideration.
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(b) The estimated cost for the cons-
Iruction of a fair weather strip at
Hassan is approximately Rs, 11 lakhs
and that for Bijapur for an all weather
aerodrome is Rs. 43.55 lakhs Estimate
for an airstrip at Hospet js under pre-
paration.

(c) and (d). The fair weather air-
strip at Hassan is being executed by the
Central Public Works Department and
not by the State Public Works Depart-
dment. This work is likely to be com-
pleted by the end of 1968,
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PropaGaTION oF Hinbr v Non-Hmpi
SPEAKING STATES

3232, SHRI B. N. SHASTRI : Wil
the Minister of EDUCATION be
pleased to state :

(a) the form and extent of Central
assistance given for teaching and popu-
larising Hindi in the non-Hindj speak-
ing States;

(b) the State-wise break-up for the
last financial year; and

(c) whether there is any scheme to
revise this ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) The
form and extent of Central assistance
given for teaching and popularising
Hindi in non-Hindi speaking States is
indicated below :—

(i) Grants on 100% basis are given
to Governments of non-Hindi speaking
States for Appointment of Hindi Tea-
chers in Middle, High and Higher Se-
condary Schools and Establishment of
Hindi Teachers Training Colleges.

(ii) Grants are given to Voluntary
Hindi Organisations for teaching and
popularising Hindi to the extent of
75% of the expenditure on approved
schemes, :

(iii) Grant of Scholarships to the
students belonging to non-Hindi speak-
ing States for study of Hindi at the
post-Matric stage.

(iv) Prizes are awarded to Scholars
of non-Hindi speaking States for writ-
ing books in Hindi.

(v) Holding of Seminars of Hindi
Writers, Vidyarthi Melas etc.

(vi) Free gift of Hindi Books,

(b) A statement ig laid en the Table
of the House. [Placed in Library. See
No, LT-1894/67.]

{c) No, Sir,
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SurpLUs STAFF IN L.A.C, AND AR
INDIA

3233. SHRI M. SUDARSANAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether jt is a fact that there is
surplus staff in the Indian Airlines Cor-
poration and Air India in all cadres at
present; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b), The
two Air Corporations have reported
that they do mnot have any surplus
staff,

Tourist PuBLIiICITY THROUGH AIR
INDIA

3234. SHRI D. C. SHARMA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to
undertake tourist publicity through Air
India; and

(b) if so, the broad details thereof?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Government
have under consideration a proposal for
closer collaboration with Air India in
the matter of tourist publicity for India
in Burope.

Turee Lancuace ForMmuLa

3235, SHRI D. C. SHARMA : Wil
the Minister of EDUCATION be
pleased to state .

(a) whether the modified three-
language formula for schools as approv-
ed by the Standing Committee on
School Education and Social Education
of the Central Advisory Board of Edu-
cation has been considered ;

(b) if so, with what results; and
(c) the steps taken in the matter?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to ().
The Central Advisory Board of Educa-
tion at its 33rd Session held in New
Delhi on August 22 and 23, 1967, con-
sidered the recommendations of its
Standing Committee on School Educa-
tion and Social Education as a part of
its agenda. The Board authorised its
Chairman to prepare a draft statement
of the National Policy on Education in
the light of the discussions held by it.
Final decision in this regard will be
taken after the report of the Education
Commission has been discussed in the
Lok Sabha,

ALL Inpia FepERATION OF EbUCA-
TIONAL AsSOCIATIONS

3236, SHRI D. C. SHARMA ; Will
the Minister of EDUCATION be pleas-
ed to state :

(a) whether the All India Federation
of Educational Associations had de-
manded uniform service conditions for
teachers all over the country;

(b) whether Government have con-
sidered the demand; and

(¢) if so, their reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : (a)
to (c). This demand has been received
from various quarters, but it has not
been found practicable for the Central
Government to enforce uniform service
conditions in all parts of the country.
Education being a State subject, the
responsibility for laying down service
conditions for the teachers in their
jurisdiction rests primarily with the
State Governments,

ForeioN InvoLvEMENT IN ELECTION
CAMPAIGN AGAINST CONGRESS
PRESIDENT

3237. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 631 on the 21st
June, 1967 and state ;

(a) whether any further enquiry bas
been made by Government into the
alleged collaboration between the Or-



5039

ganisers of the election compaign against
Shri Kamraj, Congress President and
some foreign embassies;

(b) if so, the outcome thereof; and

(c) the action taken or proposed to
be taken in the matter?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) Yes, Sir.

(b) There is no evidence to show that
there was any collaboration between
any foreign embassy and those who
were campaigning against Shri Kamraj
in the last general elections.

(c) Does not arise.

Dieser WATER PUMPS IN ANDAMAN

3238. SHRI K. R. GANESH : Wil
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 3929 on the
28th June, 1967 regarding diesel pumps
purchased by the Andaman P.W.D. and
state -

(a) whether the Calcutta firm has
replaced old engines with new omes;

(b) whether letters were written by
the Andaman P.W.D. on the 17th Feb-
ruary, 1967 and 20th February, 1967
to a former Officer of the Andaman
Administration to inspect these engines;

(c) the details of the inspection re-
port of the former officer, if any;

(d) whether the transport officer of
the administration was also asked to
inspect the engines; and

(e) if so, whether he pointed out any
defects in the engines?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The engines are ex-
pected to be replaced shortly.

(b) Yes, Sir.

(c) A copy of the report of Shri
D. B. King formerly Tractor Engineer
in Andaman Forest Deptt. is laid on
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the Table of the House. [Placed in
Library. See No. LT-1895/67].

(d) The Transport Officer of the
Andaman Administration kad not beem
asked to inspect these engines.

(e) Does not arise.

SHIPPING SPACE FOR ANDAMAN Pry-

WOoOoD

3239. SHRI K. R. GANESH : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the total amount of plywood
stockpiled in the different parts of the
Andaman and Nicobar Islands between
July-October, 1967;

(b) whether this is due to shortage
of shipping space made available to the
industry for export;

(c) whether any representation has
been received from the plywood indus-
try in this regard; and

(d) if so, the action
matter 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAOQ) : (a) to (c). Information is
being collected and will be laid on the
table of the Sabha;

(d) It may be stated in this connec-
tion that the Shipping Corporation of
India Ltd.,, will put into service shortly
a second hand timber carrier acquired
by it for transport of timber from the
islands, In addition the passenger-cum-
cargo vessel m.v. ‘Nicobar’ has been
converted into a cargo vessel. This
will also facilitate the transport of tim-
ber from the Islands.

ANDAMAN STATE TrANsSPORT DEPART-
MENT

3240. SHRI K. R, GANESH : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply givem to
Unstarred Question No. 3928 on the
28th June, 1967 and state :

{a) whether the enquiry in the matter
of the missing tickets of the Andaman
State Transport Department has been
completed;

(b) if so, the steps taken against the
persons responsible in the matter; and

taken in the
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(¢) if not, the cause of the delay in
completing the enquiry ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Police investi-
gation in the matter has been completed
and the report was received in the
Andaman Transport Department on the
28th October, 1967, The matter is be-
ing further examined departmentally
which takes time due to observance of
necessary procedural formalities,

CENTRAL SECONDARY ScHOOL, ANDA-
MAN AND NICOBAR ISLANDS

3241. SHRI R, K. SINHA : Will the
Minister of EDUCATION be pleased
to state :

(a) whether the medium of instruc-
tion in the Central Secondary School
Andaman and Nicobar Islands, has been
changed recently;

(b) if so, the reasons therefor;

(c) whether representations have
‘been received against the change; and

(d) if so, Government's reaction
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(a) and (b). There was some misunder-
‘standing regarding the medium of ins-
troction; it has been clarified recently.

(c) and (d). Representations are in
respect of the misunderstanding and
-clarification referred to under (a) and
(b).
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HoME MINISTER'S VISIT TO ANDAMANS

3244. SHRI K. R. GANESH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a
station wagon belonging to the Chief
Conservator of Forests, Andaman and
Nicobar Islands, detailed for work in
comnection with Home Minister’s visit
to the Islands in early November was
sought to be sabaotaged in the transport
workshop;

(b) when this fact was noted by
the Transport Officer and when it was
brought to the notice of the Chief Com-
missioner;

(c) whether the entire engine of the
station wagon was removed; and

(d) if so, the action taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (d), A station wagon
belonging to the Andaman Forest De-
partment was in the transport workshop
since 27-8-1966 for major repairs and
overhauling of the engine, The work
could not be carried out earlier due to
shortage of spare parts. However, as
the vehicle was required for the officers
accompanying the Union Home Minis-
ter who visited the Islands in early
November this year, the work was taken
up on priority basis and the engine
was reconditioned. The vehicle was
taken for road test on 31st October,
1967. After the vehicle had run for
about three kilometres some knocking
sound was detected in the engine and
the vehicle was brought back to the
workshop. It was foung that the engine
oil had been mixed up with some abra-
sive paste and damage had been caused
to the components of the engine. The
chargeman motor mechanic of the
transport workshop suspected that it
was a case of sabotage. He suspected
the two mechanics who had been earlier
withdrawn from the job of overhauling
this vehicle due to their unsatisfactory
performance. Preliminary departmental
investigations were started and after

scrutinising the evidence etc., thus col-
lected, a detailed report was furnished
to the Superintendent of Police on 9th
November, 1967. The case was regis-
tered the same day and the matter is
under police investigation. The two
mechanics who were suspected of sabo-
tage were arrested and released on Court
bail. The vehicle in question was duly
repaired and delivered to the Forest De-
partment in the evening of 3rd Novem-
ber, 1967.

The incident came to the notice of
the Transport Officer on the 31st Octo-
ber, 1967 and to the notice of the
Chief Commissioner on the 9th Novem-
ber, 1967,
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ProracaTioN oF Hinpi IN Non-Hinpi
SPEAKING STATES

3246, SHRI Y, S. KUSHWAH : Will
the Minister of EDUCATION be plea-
sed to state :

(a) the number of institutions en-
gaged in the work of propagation of
Hindi in the non-Hindi speaking States
of South India and the names of those
States;

(b) the total number of persons who
received education in these institutions
during the last two years; and

(¢) the total amount spent thereon
by the Central Government during this
period ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) The num-
ber of Voluntary Hindi Organisations
given financial assistance by the Central
Government during the last two years,
for propagation of Hindi in the four
Southern States is indicated below
Swate-wise : —

(1) Andhra Pradesh 19

(2) Kerala 8
(3) Madras 4
(4) Mysore 39

(b) The information is being col-
lected and will be laid on the Table of
the Lok Sabha in due course.

(¢) Rs. 11,84,539.00,
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ALL-INDIA SERVICES

3249, SHRI K. M, KOUSHIK : Will
the Minister of HOME AFFAIRS be
pleased to state the progress made in
the constitution of All-India services
for engineering, medicine, forest and
education ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1896/67].

RESEARCH IN Rapio CoMMUNICATION

3250. SHRI R. BARUA : Will the
Minister of EDUCATION be pleased
to state :

(a) whether any study of the effects
of solar activity on radio communica-
tion has been initiated by our National
Physical Laboratory;

(b) if so, the results of research in
this regard; and

(c) whether any assistance has been
received from the US.A.?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The results of research are being
utilised by the Radio Propagation Unit
of National Physical Laboratory to give
predictions of radio propagation condi-
tions to radio users in the country as
well as to some organisations abroad.

(c) Yes, Sir. The National Physical
Laboratory is receiving assistance fer
this project through PL-480 funds since
1963.
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Non-RecogNiTioN oF M.AM.E. Drp-
LoMA BY AR CORPORATIONS

3251. SHRI V. KRISHNAMOOR-
THI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether the Air Corporations do
not recognise the diploma of M.AM.E.
(Master Aero Mechanical Engineering)
given by the Southern College of Engi-
neering and Technology, Chalakudi
(Kerala) for appointments as mechanic/
technician though it is recognised by the
Directorate General, Civil Aviation for
appointments in that Department; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). This
diploma is not recognised for
of appointment by the D.G.C.A, the
Air India and Indian Airlines as it does
not satisfy their requirements.

FomeioN NATIONALS IN RESTRICTED
AREAs OF DARJEELING

3252, SHRI R, UMANATH : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that two
British and one American nationals
were found staying in the restricted
areas of Darjeeling after the expiry of
their permits;

(b) if so, the purpose and duration
of their visit;

(c) whether Government have order-
ed the foreign nationals to leave the
country;

(d) if so, whether the foreign na-
tionals have complied with the Govern-
ment orders; and

(e) if not, the further steps taken by
the Government in the matter 7

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (e). The informa-
tion is being collected and will be laid
on the Table of the House,
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ALLocaTioNs FOrR Roaps anp Hion-
ways IN Orissa

3253. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the Central Government
had made by allocation of funds for
the improvement and construction of
State roads of economic and trade im-
portance and State Highways in Orissa
in 1967-68;

(b) if so, the amount allotted; and

(c) the particulars of the roads for
which money has been allotted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) to (c). A sum of Rs. 9.30
lakhs is available for payment to the
Government of Orissa for meeting ex-
penditure on approved works in pro-
gress; but the actual payment will be
made towards the close of the financial
year, depending on the progress of ex-
penditure on those works. The Central
Government makes only a lump-sum
grant and workwise distribution among
the various approved works is left to
the discretion of the State Government.

ANDAMAN POLICE CANTEEN

3254. SHRI R, K. SINHA : Will the
Minister of HOME AFFAIRS be plea-
sed to state :

(a) The number of persons transfer-
red from the Andaman police line can-
teen between 1962-67 for alleged mis-
appropriation;

(b) whether any enquiry was conduc-
ted against them; and

(c) the pumber out of them who
were later promoted to higher posts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No person has been
transferred from the Andaman Police
Canteen during the period between
1962-67 for alleged misappropriation.

(b) and (c). Do not arise.
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CoasTAL HIGHWAY AROUND THE CoOAST
OF GUJARAT

3255. SHRI R, K. AMIN : Will the
Mimister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that there is
a proposal to construct a coastal Na-
tional Highway around the coast of
Gujarat; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) and (b). There is no pro-
posal so far for the construction of a
National Highway around the coast of
Gujarat. But the State Government
have been requesting for Central finan-
cial assistance for the development of a
Coastal Highway along the Saurashtra
Coast from Baroda to Maliya. They
have reiterated this request for a grant-
in-aid under the Fourth Plan period also
and have supplied some essential data
in justification of the Project. This is
being examined; but a decision in the
matter can be taken only after the
Fourth Plan Allocations have been fina-
lised.
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(') s # gfaw fer mr @
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() & (%). dxfea wa ¥ g2y
F AR AfTAAT KT OFATT FA X
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w2 AR e AW Fr safawa
frafrar oz OF @)

ReNovaTioN ofF I.A.C. Orrice, Con-

NAUGHT PLACE, NEw DELHI

3255-B. SHRI K. LAKKAPPA ; Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the expenditure incurred by the
Indian Airlines Corporation on the re-
novation of the L.A.C. Office at Con-
naught Place, New Delhi;

(b) whether it is a fact that a cock-
tail party was arranged to celebrate the
renovation of this office; and

(c) if so, the expenditure incurred
on that party and the quality of liquors
served in the party and the number of
people invited ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Rs, 1,06,000/-
approximately have been incurred by
the I.A.C. on the renovation and re-
decoration of its Booking Office in Con-
naught Place, New Delhi.

(b) and (c). Yes, Sir. About 300
people including representatives of
several foreign airlines were invited to
the function to mark the opening of
the renovated and redecorated booking
office when, besides soft drinks, liquor
and snacks were served. An expendi-
ture of Rs. 2,557.50 was incurred on

the party.

TexT Books CONTAINING ERRONEOUS
Maps

3255-C. SHRI K. P. SINGH DEO :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that a set
of text books published by the Madhya
Pradesh Government contained a map
which showed wrong boundaries of the
country and Kashmir as part of the
USSR

(b) whether the matter has been
looked into by Government; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1I BHAGWAT JHA AZAD) :
(a) Yes, Sir.

(b) The Government of Madhya
Pradesh have beep asked to take neces-
sary action to replace incorrect maps
in their text books by correct maps
duly certified by the Director of Map
Publication, Survey of India. Dehra
Dun.

(c) The State Government's reply is
awaited,

MobeErRN HOTELS

3255-D. SHRI MADHU LIMAYE :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :
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(a) whether any decision has been
taken to set up modern hotels with
foreign collaboration;

(b) if so, the details of the proposals
approved; and

(c) the foreign exchange earnings
expected from the boost to tourist tra-
fiic resulting therefrom per year?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Yes, Sir. One
hotel in Delhi constructed by East India
Hotels Co, Ltd. (Oberois) in collabora-
tion with Intercontinental Hotels Cor-
poration (IHC) of USA has been func-
tioning since late 1965, and the Govern-
ment has recently approved another
hotel project in Bombay by Indian He-
tels Co. Ltd. (Tatas) in collaboration
with Intercontinental Hotels Corpora-
tion (THC) of US.A.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1897/67].

(c) (i) The foreign exchange earn-
ings of the Oberoi Interconti-
nental Hotel in Delhi have
been approximately Rs. 120
lakhs for 1966.

(u)'l'hc foreign exchange earn-
ings from the hotel project of
Indian Hotels Co. Lid.
(Tatas) with Intercontinental
Hotels Corporation (IHC)
are estimated at Rs. 126 lakhs
per year.

SHORT NOTICE QUESTION

st w gfewat & 93 w faafa

S.N.Q. 9. =it g9t wig: AT
arferen et 47 FAT FT FAT F4G 6

(7) = sz ax & f5 wr@ faw
it waw A gfgat F Qi
Fear &, 9@ A TR R e @
thrag g wrt A W



5053 Written Answers

(@) sfe &, @ G =X ¥ 5@
R & e @ 53 7% Jfagy o
;W

(1) AR F oA FAF
fod g v 3 s AT 7

aifwen dawa § SO (st
W W w) ;o (F) 7o faRe
FHIER qa1 3 ag g faan av fw
W ¥ frafa fag s ae gfgat &
QAT A W b
g

(@) gfgat 9% F fafd
U &1 & g9 g A Fgh a6
T 92T & TEHT T Al AT
AEY TR AT FHAT |

(7) =, afe, qiew T S
g FAaET # wrww  freei #@
g feor mm & f5 3 S T
THIA Td § A TR F TR (R R
6 NHI FT ITGHT ©7 § GO F< |

CORRECTION OF ANSWER TO U.S.
Q. NO. 657 DATED 54-1967, U.S.
Q. NO, 1642 DATED 7-6-1967 AND
US. Q. NO. 6056 DATED 5-4-1967.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, S. RAMASWAMY) : I
regret to say that in the replies given
to Unstarred Questions No, 597, No.
1642 and No. 6056 in the Lok Sabha
on 5th April, 7th Jupe and 19th July,
1967, respectively, the information
given in regard to the rate of income-
tax op the sumptuary allowance ad-
missible to Ministers did not explain the
full legal provisions. The correct posi-
tion in this regard is that out of the
sumptuary allowance drawn by Minis-
ters, a sum equal to 1/5th of their
salary (exchusive of any allowance, bene-
fit or other perquisite) or Rs. 5,000
per annum, whichever is less, is exempt
from tax and the balance left with the
Minigters is liable to income-tax,
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12.03 Hrs.
RE. MOTION FOR ADJOURNMENT
(Query)

MR. SPEAKER : Now we go to the
next item. Papers to be laid on the
Table.

ot g 9= weAm (I5)
HEqE W IY, W AT FT qATT ¢ |
#Y w1 Tt s fea o, gfew g
oTal o e 9 R wr

MR. SPEAKER : Order, order. No-
thing will be taken down.

dfigmax soa: * °

12.04 Hours

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF INSTITUTES OF
TECHNOLOGY

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : I beg to lay
on the Table—

(1) A copy of the Annual Report
of the Indian Institute of Tech-
nology, Bombay, for the year
1966-67. [Placed in Library,
see No. LT-1872/6T]

(2) A copy of the Annual Report
of the Indian Institute of
Technology, Kanpur, for the
year 1966-67.

(3) (i) A copy each of the An-
nual Reports of the In-
dian Institute of Techno-
logy, Delhi, for the years
1964-65 and 1965-66.
[Placed in Library, See
No. LT-1873/67]

A statement showing rea-
sons for delay in laying
the above Reports, [Plac-
ed in Library, See No.
LT-1874/67]

(i)

**Not recorded.
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(4) (i) A copy of the Annual
Report of the Indian Ins-
titute of Technology,
Kharagpur, for the year
1964-65,

(ii) A statement showing rea-
sons for delay in laying
the above R
[Placed in Library See
No. LT-1875/67]

A copy of the Annual Report
of the Indian Institute of
Science, Bangalore, for the
year 196667. [Placed in
Library, See No. LT-1876/67]

A copy of the Annual Report
of the Indian Imstitute of
Management, Ahmedabad, for
the year 1966-67. [Placed in
Library, See No, LT-1877/67]

.4

(6)

_'}Iormcn'ious UNDER ALL INDIA
) SERVICES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
I beg to lay on the Table a copy each
of the following Notifications wunder
sub-section (2) of section 3 of the All
India Services Act, 1951 :—

(1) G.S.R. 1680 published in
Gazette of India, dated the
11th November, 1967, making
certain amendments to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954,

GSR. 1681 published in
Gazette of India, dated the
11th November, 1967, making
certain amendments to the
Schedule to the Indian Police
Service (Fixation of cadre
strength) Regulations, 1955.

G.SR. 1683 published in
Gazette of India, dated the
11th November, 1967, cancel-
ling G.S.R. Nos. 1547 and
1548, dated the 21st October,
1967.

G.S.R. 1723 published in
Gazette of India, dated the
18th November, 1967, making
L92LSS/67—%

@

(3)

(4)
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certain amendments to the
Indian Administrative Service
(Fixation of cadre strength)
Resolutions, 1955,

[Placed in Library, See No.
LT-1878/67]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTEENTH REPORT

SHRI KHADILKAR (Khed) : I pre-
sent the Sixteenth Report of the Com-.
mittee on Private Members' Bills and
Resolutions.

12.05 Hgs.

At this stage Shri Hukam Chand
Kachwai set fire to a document in his
hand; this was immediately put out by
Shri Kanwar Lal Gupta.

MR. SPEAKER : I think, I cannot
stand it; it is too much. He must apo-
logize to the House.

SHRI NATH PAI (Rajapur) : You
should strongly reprimand him for this.
You should have objected to that. ..

MR. SPEAKER : I have already said
that.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : We cannot tole-
rate this.

MR. SPEAKER : It is a very serious
matter. The House has to take a seri-
ous note of it. It is a very serious
matter. . . . (Interruption)

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Will
all the members please sit down? I
have said that it is a serious matter. Let
us take a serious motice of this. I am
really unhappy.

wﬁmﬁgrﬂmiﬁ(m)
woE R, S IO W g § I
fﬂﬂgﬂﬁﬁéﬁ%
d‘rmm(mﬁ?) T
Mw wH AW g . ()
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it et fagrdy wrwdd - 7 AT
F AT & | R FAY $ G g AE
¥ agr F H Y F oY forey oo F¢
femmemm | gg ol SwAE Y. ...
MR. SPEAKER : Will he kindly sit
down? I will call him again. I have
said that it is a serious matter., The
Leader of the Party was trying to ex-
plain, but in the meantime the hon.
member remarking in this way, I do
not think, adds any grace to the speech
or regret whatever he wanted to express.
We are on a serious matter. It is not a
routine matter where somebody may
shout against somebody. It is a matter
concerning the whole House and not of
one Party or another. Here was the
Leader of the Party who was trying to
explain. 1 do not know what he would
say. After all, it is a very serious
matter, concerning the whole House.
Perhaps, later on, the Leaders may see
me. Naming a person is not a solu-
tion for this. I do not accept it as a
solution. Anybody can burn anything
‘and walk out for the day. That is not
a solution. It is much more serious
than going out for the day. Therefore,
will you kindly keep silent when the
leader of his party wants to say some-
thing ? Perhaps I may call two or three
others also to express their views. I
would like that a permanent solution of
this problem which is very serious is
found. s |

st wzw fagrlt awady : sremy
TEreT, N TV TS A g0 &, 9 W@
STF LA FTAE AR YA
e fod o &= A g wEA g
THY 9 ¥ g § Fo A T R
F F1 A fRtg ¥ e fawr
FT FTEAT &1 AT I8 & UF 29 A
AW AT | oY gEH T ¥ A
SNfaoemeg wlfaw Ffaw &
m F wraAd vz gt &, dfew e
F el FY Haw ¥ FW A g0
w5 #1 gfad g—@ faor A gwq
g afeq g & felt famr Y omeman
Jg—i o feir M F oET &
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9T § Y AT §ET ¥ ATAr A

g 9 O F g, T T g @
R T EE WY AW T GEAg A
FHANGFR IR FoA9 T g
A B AR § 5 @R 9w e W,
T o F10w e A qw R AwE,
T W &@T TF FARTATE

(Interruptions)

MR. SPEAKER : Pleass give him a
patient hearing. I request all sections
of the House. (Interruptions)

SHRI NATH PAI : Mr. Speaker, Sir,
we were taken aback by what we wit-
nessed to-day. The redeeming feature
is that Shri Atal Bihari Vajpayee has
shown the unusual courage that loyalty
to Party is always to be subordinated to
the interests of the nation and the dis-
cipline of this House. I think this s &
shining example he has shown to all of
us.

Sir, 1 fully associate myself in depre-
cating what hon'ble member, Shri
Kachwai, has done, but when I say
that, I understand the intense feeling
which Shri Kachwai and many others
feel. It is not to be ridiculed, but I
think, that feeling, since it is an intense
feeling, needs to be expressed both here
and outside in a restrained manner If it
is to be given expression to, like the one
which it was attempted to be given.,.
(Interruption)

§ gy T # w7 WS
W SAE WTEAT 2, SR § awEar
g, ST W AR T FEAT AL |
Tg FTOHD WrE R R, g ey
uanfadl &7 o€y W & T WTET
& garw oL, Afew SEd  AEw I A
raFy fF o TlF 9w &F A,
THY T T RN &, SW AL T Y
qa A § weg faeeft )



5059 P.M.B. Comm.

FETW AGRA, AT W JET @
¢, o ZW wEm 7@ § wifE
T8 59 9@ T TEAET FTF 1L GhEen
T FL THT | AN AT TE@TE TR
Y TET 8, 99 I GHET F F 07,
% og Ifam swwar § fF sw el &
ot g7 wfafafa & = fod @ & a0
g, afes s ot Tw &, foeer ey
qe &, 9% Aamei § A Fras
|
MR. SPEAKER : This is for the pre-
sent. I will discuss later with the leader
of the House and Party leaders if we
can evolve some method. May I re-
quest Mr. Kachwai that at least he ex-

pressed regret to the House if he thinks
that what he has done is wrong.

sff g W woAT : ST AT AT
7w &, afT W F AT F @A
iR &Y o e & ol dare g

«ff A AT ;e WY, . .

MR. SPEAKER : Every time you are
interrupting. You are the only Mem-
ber of the Congress Party doing this.
1 repeat it again that you are the only
member out of 280 who does like this.
You think you are helping the Congress
Party; you are not. Please keep quiet.

SHRI NATH PAI : Sir, he said
“rrE TR "

MR. SPEAKER : I do not know who
said that.

SHRI NATH PAI : No, no; he ridi-
culed and said ‘Naatak'.

MR. SPEAKER: 1 do not know
who said that.

SHRI SURENDRANATH DWI-
VEDY : That was an aspersion,

MR. SPEAKER : Whoever has said
that, the hon. Member should not point
his finger at that.

AGRAHAYANA 15, 1889 (SAKA)
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SHRI HANUMANTHAIYA (Banga-
lore) : As you have rightly appealed,
and a3 my hon. friend Shri Nath Pai
and Shri A. B. Vajpayee have correct-
ly said, let us exercise a lot of restraint.
The unity of the nation is at stake. It
is a very serious matter, and I am very
happy that you, Sir, have taken a seri-
ous notice of it. Naturally, on behalf
of the Congress Party, I also do so.

It is true that sometimes we say also
certain things. But those things that
have been said by the Congress Party
pale into insignificance when compared
with the things that have been said by
the Opposition. Merely because we
belong to the party which is in power,
it should not be looked upon as though
we are doing something sinful in de-
fending the rights of the House. If
we say something in 2 much more mild
manner than what other Members be-
longing to the Opposition have done,
I seek your protection. I would submit
that the Congress Party may not be
looked upon as if everybody can pitch
at it with impunity.

The patience of the Congress Party
is also put to a great strain. That is
the thing that I want to bring to your
notice. I was also hearing what a
Member of the Congress Party said,
but there is nothing to warrant what
has been done by the other side.

SHRI HEM BARUA (Mangaldai) :
May I make one submission ?. ..

MR. SPEAKER : Do hon. Members
want a discussion on it now ?

SHRI HEM BARUA : He is encour-
aging the Congress Party to behave like
that.

SHRI RANGA (Srikakulam) : I owe
it to you and to the Congress Party to
say one or two things. Shri Nath Pai
has spoken for all of us when he ex-
pressed appreciation of the stand taken
by Shri A. B. Vajpayee, the leader of
the Jan Sangh. I am glad that he has
displayed moral courage to offer apolo-
gise on behalf of himself and on behalf
of his party to the House as a whole
for what Shri Hukam Chand Kachwai
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[Shri Ranga]
is said to have done. When I was sit-
ting here, the Deputy-Speaker asked

me to take note of what had happened.
But, unfortunately, I did not see what
that Member had donme. If I had seen
it, I, along with you, Sir, would have
been the first from our side to rise and
protest against it. Indeed, Shri A. B.
Vajpayee wanted to restrain him by
hand. I did not know why he was go-
ing to rise in that manner. I myself
restrained him saying ‘Can you not con-
tain yourself ? 1 only thought that
Shri Hukam Chand Kachwai was only
saying something very rough. 1 did
not know that he had done this.

SHRI HEM BARUA : He is show-
ing only one part of the incident.

SHRI RANGA : I am sorry that the
Leader of the House is not present here,
as is usual. Here is the Deputy Leader
of the Congress Party pleading for the
Congress Party. I do not know whose
cause is serving in this manner. Oanly
the other day, he gave a warning in this
House that if the Opposition were be-
having in that manner they from the
Congress Party were also going to
answer in the same coin. I hope the
records will bear me out when I say
this. This is not the way in which we
can deal with each other.

So, I endorse your appeal to all
Members and the Leaders of all the
Groups and also the others who have
not formed themselves into groups to
see that each one of us maintains not
only the decorum of this House but
also the dignity of the people who have
elected us here. They have self-respect
and they have some grace about them,
and we are expected to represent them
and also represent that grace and that
self-respect and reflect it here. I find
from every side, on my side, on your
side and on the other side also, we are
showing ourselves in not a very graceful
manner in this House. I hope that this
would serve the very good purpose of
restraining us in our passions.

SHRI SURENDRANATH DWI-
VEDY : We are concerned only with
the conduct of the Congress Member,
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towhchwehavemkenmob]ec-
tion, when Shri Vajpayee was speaking,
we all heard it when he said :

AT FTRE

although Shri Vajpayee was sin-
cerely expressing his regret and apology
to the House. So this remark of the
hon. Member on the other side is un-
called for and offensive. Therefore,
what has been demanded is that he
should also express regret for what he
has said. You should uphold the dig-
nity of the House and ask the hon
Member to withdraw it.

SHRI HEM BARUA: When Shri
Dwivedy was saying that the hon. Mem-
ber on the other side should apologise
to the House for certain unsavoury
comment he made, the Deputy Leader
of the Congress Party was beckoning to
him not to apologise. He was dis-
couraging him from apologising.

MR. SPEAKER : Let him please
not make it more serious.

sft gediare wey () g
AT 7 & fAE A E

MR. SPEAKER : I will call him.
No speeches are necessary.

SHRI MANOHARAN (Madras
North) : I am not making a speech. I
only want to say this. What has hap-
pened today on the floor of the House
is, according to my party, derogatory
to the very dignity of the House. Shri
Vajpayee has already offered his uncon-
ditional apology for what had happen-
ed, and endorsing that view, Shri Nath
Pai alo expressed his regret for what
all had happened. But in 1963, if my
memory serves me aright, when the
Official Languages Bill was introduced
by Shri Lal Babadur Shastri, the same
thing was done by one Swamiji in the
Central Hall. Now it is being done in-
side the House.

What I want to stress today is that
if such kind of activities are allowed to
continue in this House like this, I am
sorry this House will degenerate into
nothing. So who has to apologise and
who has not to apologise is not the
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question today. Anybody can offer
apology and anybody can retrace his
step. But this should be considered
as a serious thing and proper action
taken. That is my humble suggestion
to you.

So far as my party is concerned, we
have got our own feelings and senti-
ments in regard to this Bill, but we
must restrain and contain ourselves and
behave like human beings. I hope you
will take necessary action in this matter
because it is very serious.

off vy fowd (<) : oree T,
# A1 e wg F AEa § A
aay g frde w3 ar g e ad
|1t Y U |, "l |t gy o §
g &t faims s @ A WfEm &
FfEams § w@ivg & Fwr o
Floamarda A A &g EIER
T AT e ¢ T A Y agnr
Fam ) A uard R fFoee A &
AT T G AT QU H< |

MR. SPEAKER : The Deputy Leader
of the Congress Party has also spoken.
I wish the Prime Minister were here.
If she had been here..

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : She is in the Rajya Sabha,

MR. SPEAKER : 1 know she cannot
always be here. There are questions to
be answered in the Rajya Sabha also.

SHRI HEM BARUA : She is always
not here.

MR. SPEAKER : No. Please do not
interrupt. I know no Member can
make a speech without interruptions.
But at least let the Speaker be spared
interruptions when he is on his legs.

As I said, Shri Hanumanthaiya has
spoken. If they also want to take up
a particular attitude or a certain line of
action which may not be helpful, I am
helpless. If the Prime Minister also
wants it, it is a different matter. I do
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not know what line of action I will
to choose. I believe the ruling
wants the business of the House
conducted in a more orderly m
But if the ruling party also says,
will also do it if they do it’, then I have
nothing to say. I am only sitting in
the Chair in between the two, the Oppo-
sition and government parties. Anyway
that is left to the Leader of the House.
She is not leader of the Congress Party
alone, she is the Leader of the House.
Then the Minister of Parliamentary
Affairs is here. If they also take up an
attitude and say that their side will also
begin shouting, I have nothing to say.
I will sit here and enjoy the benefit of
the noise and the music from both
sides. I have absolutely no objection.
I leave it to the Congress Party and
all of them to take a decision. It is not
my job to control them or any other
party. I can control only within the
House., Yesterday or day before yes-
terday also some shouting was going on
and some unsavoury remarks of one
member of the Opposition against an-
other member of the Opposition was
recorded. It is unparliamentary. Whe-
ther it is to be expunged or not is now
before me. This shouting and these
remarks of one member thrown against
another are happening, but this is not
like that. What has happened now is
not like that. Somebody saying “you
are a traitor or rogue” is unparliamen-
tary, that can be expunged. How can
you expunge here a burning? After
all, you cannot expunge it, it is an ac-
tion. Therefore, if the Congress Party
wants, or if any other hon. Member
wants to say something, let them say,
whoever wants may do so, but that
should be kept entirely separate. That
has nothing to do with this. Remarks
that are passed between hon. members
are happening every day, that should be
kept entirely separate. A remark cannot
be tied down with the burning on the
floor of the House. Therefore, 1 want
to point out to Mr. Nath Pai or any-
body else who might say so, that that
is an entirely different thing which we
can expunge,

SHRI BAL RAJ MADHOK (South
Delhi) : T have to make a submission.
You said that it was a stray remark. He

to be



5065 PM.B. Comm. Report

[Shri Bal Raj Madhok]

said natak. Do you know what it means?
It means that we had planned all this

outside, this kind of thing. It is imput-

ing motives to the whole party. It is

not a minor thing.

st s gy A 3 ffea

wT & fe A aee ot ady
St A ot A, oy T A AT
S = FBaTT T AT F AT AT FI
T gEA Ay afaest R afon & sfmfe
¢ R F gEwr @ w7 g |
¥ ag Faf wwr T A 5 s
a1 A S g AeF gedw R
T FeAE ST F FEE F gAY
¥ fem g ok o 30 7y fafima
avger g fe feet faw Srgmawd
N F FTETE ARH FTETE
fe=t wrar ¥ meaew § gt fedi ®
@ gor 9k fa § & =y
* gft g el & Y oy oo §
AgTafead g A &
o agr o faw A e
fow s #Y FraTd B} AR WA
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ST WATHT Ifgd 92T |

MR. SPEAKER : He is clear he did
Mr. Vajpayee. Shall
we accept it? Tet Mr. Kachwai apo-
logise now, if he feels it is reasonable,

not say against

or he may not do it now.

=ft gv T FOA : TH A F
WA A F FE WA §Fag A
W F AT T T T IR0
WY §O & FHTAC 9@ H sgAT W@rE
PR | GAER 9AT # WMT F T
#r 79 @Y I faw @ AR
IR A K G g (gevew)
W@ | Al F e 98 W@ g
ot Wi gl X qg 9w wEr &
fe g oY frdt ¥ S s . F W
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aga g f& Fafas wm@radE,
g A  fedt w1 o w0
S AR A AT FT A o
& T AT & am F & e S
# S I a7 @ ¢ A gfew g
a1 ATET T AT 99 9T TR R
o W@ E, T O § ag @< feafa
dargd %1 1 o AN foum ag gwaw
& g frar € | AW &7 wrEATE) &
g wx frar & 1 afT @59 %1 98 ser
T oW g @ § Rk fad €% s
FTE |

5066

12.24 Hrs.

ELECTION TO COMMITTEE

GOVERNING COUNCIL OF THE SCHOOL
oF MINES, DHANBAD

THE MINISTER OF EDUCATION
I beg to

“That in pursuance of paragraphs
4 and 5 of the late Ministry of Steel,
Mines and Fuel Resolution No.
315(1)57-M.I1I, dated the 4th May,
1967, as amended from time to time,
the members of Lok Sabha do pro-
ceed to elect, in such manner as the
Speaker may direct, one member
from among themselves to serve as a
member of the Governing Council of
the Indian School of Mines, Dhan-
bad, till an Executive Board is conms-
tituted under the Rules and Regula-
tions of the said School now convert-
ed into a Society under the Societies
Registration Act, 1860".

MR. SPEAKER :

“That in pursuance of paragraphs
4 and 5 of the late Ministry of Steel,
Mines and Fuel Resolution No.
315(1)57-M.I11, dated the 4th May,
1957, as amended from time to time,
the members of Lok Sabha do pro-
ceed to elect, in such manner as the
Speaker may direct, one member
from among themselves to serve as a
member of the Governing Council

The question is :
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- of the Indian School of Mines, Dhan-
bad, till an Executive Board is cons-
tituted under the Rules and Regula-
tions of the said School now convert-
ed into a Society under the Societies
Registration Act, 1860".

The motion was adopted

12.25 Hgs.

MOTION RE : FOOD SITUATION IN
THE COUNTRY—Contd.

MR. SPEAKER : The Minister has
to reply to the food debate, Yesterday
the discussion was over, the time allot-
ted is also over. Now I request the
Minister to reply.

it e vl (219F)  AEHE
wA A F §T A FgA § qF AT A
gfit agfe ¥ fr g @@ Ma
F AT TAT T2 §—

AR AR - AR TE |

ot RETHEAIT WrEE - 939 T 99
g & T AE gHT WTEAEi #y
T WHL A T AGY TOfgd | o= A
T AT H WA F Fa g T I
* sfafwar gat «F § ot g—*
SEVERAL HON. MEMBERS rose—

MR. SPEAKER : All that s over.
Nothing is to be taken down.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) - Sir, the House has discussed
the food situation in the country and
many hon. Members have participated
in the debate. The debate has been
quite useful. I am glad that hon.
Members have devoted more time to
the production aspect—to the develop-
ment of agriculture and it is a hearten-
ing thing. I do not propose to take
much time of the House so far as agri-
culture is concerned. What I propose
to do is that I will circulate a small
brochure, like the one on the food
situation, giving details of what has
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been done in agriculture and what is
proposed to be done in the future by
the State Governments. I am sending
officials of the Ministry of Agriculture
to all the State capitals to discuss with
the State Governments about their fu-
ture programme of agriculture, especial-
ly the high-yielding varieties and also
their minor irrigation schemes, the re-
quirements of fertilisers for the next
crop, and [ propose to circulate the de-
tails of what has been done in the vari-
ous States in the field of agriculture
and what is proposed to be done this
year. If, after that, the Members feel
that a discussion is necessary about
agriculture, it will be appropriate and
useful if we have a discussion on agri-
culture itself.

12.29 Hgrs.
[MR. DEPUTY-SPEAKER in the Chair.]

Nobody has claimed and it will be
wrong on my part to claim that the
food problem has been solved.

MR. DEPUTY-SPEAKER : Order,
order. Whispering is going on.

SHRI S. M. BANERJEE :
agitated.

MR. DEPUTY-SPEAKER : If you
are agitated, you would better with-
draw and have a discussion outside;
not in the House. The Food Minister
is replying.

We are

SHRI JAGJIIWAN RAM : Sir, I was
saying that it will be wrong to say that
the food problem has been solved. We
will have to make continued efforts to
reach the targets that we have fixed for
self-sufficiency. But certainly the coun-
try should thank itself for having avoid-
ed a major catastrophe. With the failure
of the monsoon for two consecutive
years and the large-scale drought we
had in vast areas in the country in seve-
ral States, apprehension was expressed
not only in this country but even by
outsiders who visited this country that
the situation was such that a major
catastrophe may take place, but we
have avoided that. I will take the first
opportunity to praise the fortitude, the

***Not recorded.
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forbearance and the high standard of
morality of the people in the affected
areas. It was their hard effort that has
been responsible for successfully meet-
ing the situation. The efforts of the
State Governments and the Central
Government and 2 large number of
voluntary organisations of this country
and other countries have contributed in
a very large measure to enable us to
face the situation. I cannot claim that
we have been able to provide the peo-
ple the requisite quantity of foodgrains,
but certainly we can claim now that we
have succeeded in providing sufficient
foodgrains to avoid starvation deaths.
That by itself is no mean achievement
for any country and it can be very legi-
timately claimed that we have tided
over a major crisis. During the course
of the drought in several States, steps
were taken for providing hard manual
work, for the repairs of minor irriga-
tion sources and for sinking a large
number of kucha and pucca wells, tube-
wells, lift irrigation, etc, That also has
contributed to increased production.
But there should be no complacency on
that ground and the efforts that have
been made should continue in spite of
the hopeful monsoon that we have got
this year.

The monsoon has been kind to us this
year. We have a reasonable expecta-
tion of 92 to 95 million tonnes of food
production this year. In certain parts
of the country, October and November
rains have been deficient. The north-
east monsoon also has not been quite
favourable. All this will have an un-
favourable effect on the kharif crop,
but the recent rains we have had in this
part of the country will augment rabi
production. Whatever shortfall might
be there due to the deficient October
and November rains will, T have no
doubt, be compensated by the present
rains and we will have a bumper rabi
crop. There should be no pessimistic
coutlook but at the same time there

“should be no sense of complacency.
‘We have to continue our efforts.

=N wo Ao faarY (dfewar) : TR
fadt & frgar &)
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SHRI JAGJIWAN RAM : In a large
country like this, there would alwa
be some pockets where crop conditions
might not be as satisfactory as in other
parts. That will happen in a large
country. We will not bhave uniform
rains all over the country, but on the
whole the monsoon this year has been
satisfactory taking the country as a
whole and the crop conditions are good.

Having said that, I would say that
procurement is very necessary. Some
friends have suggested monopoly pro-
curement and some have suggested
nationalisation of wholesale trade in
foodgrains. Others have said there
should be no procurement and pur-
chases be made at the open market
price. They have also suggested that
the entire foodgrain trade should be
left to the private trade.

SHRI S. M. BANERJEE (Kanpur) :
Let us bave social comtrol.

SHRI JAGIIWAN RAM : I am say-
ing what the members have suggested.
What we have done is to emphasise the
necessity of maximisation of procure-
ment this year and I am happy to tell
the House that all the State Govern-
ments, whether they are surplus or defi-
cit, have taken requisite and adequate
steps for maximum procurement in their
areas,

So far as the pattern of procurement
is concerned, as I have informed the
House on previous occasions, it is by
and large left to the State Governments
as to what method of procurement they
think is the best according to the condi-
tions in their States. That is what has
been done. In some States they have
monopoly purchase, in some they have
producers levy system and in some
others they have levy from the trade
or the millers. But there is reasonable
expectation that the targets that have
been fixed for the various States will
be reached by them.

Some hon. friends have pleaded for
the removal of the zomal restrictions.
Others have pleaded for its retention so
that procurement can be maximised and
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the foodgrains wholesale trade may be
retained in the public sector. My ap-
proach so far as the zomal system is
concerned is not as an article of faith,
it is a strategy to meet a particular con-
dition and as soon as that condition
ceases to exist perhaps many of the
controls and restrictions will become
superfluous.

SHRI S. M. BANERJEE : After
eleven o'clock in the night there are no
zones, it all merges into one.

SHRI JAGJIWAN RAM : His asso-
ciates know more about that than I can
koow. I will not claim that there is no
amount of illegal movement of food-
greins from one State to another. That
will be a bold assertion on my part
knowing the conditions in the country
and the civic standard that we have.

SHRI MANUBHAI PATEL (Da-
bhoi) : Is it not the best time to remove
the zonal restrictions when there is a
bumper crop ?

SHRI JAGIIWAN RAM: People
say this is the best time to remove be-
cause there is a bumper crop. We took
that into consideration while examining
this question in the Conference of the
Chief Ministers. There is a general
feeling, perhaps a mistaken one, that
the deficit States are in favour of re-
moval of zonal restrictions. That is not
a fact. By and large, many of the
State Governments are in favour of re-
taining the zonal restrictions. Even the
deficit States are in favour of it. Except,
of course, Gujarat which wants uncon-
ditional removal of all zones, even some
of the deficit States which want to re-
move zonal restrictions want some con-
ditional removal of these restrictions.
They would like to be put in the same
zone as Punjab but they will not like
to be put in the same zone as Bihar.
About Orissa Shri P. K. Deo was argu-
ing. He was not in favour of reten-
tion of zones, but he said that the zone
should be retained in Orissa. That is
the position. As I said, I do not ao-
proach the question of zonal restrictions
as a matter of principle, but certainly
I would like to wait till the time when
we have succeeded in building up an

(M) il

adequate buffer-stock, mnearly two to
three million tons by the next kharif
season, the difference between the price
in the open market and the procure-
ment price has narrowed down and
there is a hopeful expectation of a good
crop next kharif season. Then will be
the time to reconsider and review this
question of removal of zonal restric-
tions. As and when conditions improve
relaxations in the existing restrictions
will certainly be examined and im-
plemented. But, as I have said, in the
particular context in which we are at
present, the responsibility of the Centre
remains. 1 put a question to some of
my friends who wanted the removal of
the zonal restriction that if I remove
all the zones whether the responsibility
of the Central Government to supply
foodgrains to the States would cease.
They said “No, you will have to take

that  responsibility”. Now, if 1
have to take the responsibility
to some extent, I will have

to see, the surplus States will have
1o see, under what conditions they can
maximise procurement so that the avail-
able stock can be supplied in areas
where it is required. Therefore 1 said
that procurement has to be undertaken
on a large scale and we have taken
steps to procure through governmental
agencies, through the Food Corporation
and the agency of the State Govern-
ments.

The agriculturists will bave to be ea-
sured a reasonable price for their agri-
cultural production. Much has been
said about the Agricultural Prices Com-
mission. That Commission has made
some recommendations. I will not say
that T am hundred per cent satisfied
with the recommendations of the Com-
mission, and that is why I revised them.

‘While fixing the price of any parti-
cular agricultural commodity our proce-
dure is that we consult the State Gov-
ernments. So far as the fixation of the
prices of the kharif crops this year is
concerned, I may inform the House
that, by and large, we have accepted
the recommendations of the State Gov-
ernments. In the case of Madras we
have accepted the recommendation of
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the State Government. Some of the
State Governments did not want to
raise their prices, and rightly so, just
like Orissa. The Chief Minister of
Orissa was very reluctant to increase
the procarement price over that of last
year, and his reason was quite justifiable,
He says that Orissa is a poor State, the
purchasing capacity of the people in
Orissa is low and if the procurement
price is raised a large number of peo-
ple in Orissa will have to purchase their
foodgrains at a higher price which
would put them to hardship. The same
was the position in Madras. I am say-
ing this because some Members have
suggested that the prices, especially of
paddy and rice, in those areas were on
the low side. The Orissa Government
approached us for some increase in their
procurement rates and we agreed to
that. Even so, they have not reached
the point to which we have agreed. So,
by and large, we go by the recommen-
dations of the State Governments in
fixing the procurement prices for the
various agricultural commodities,

I am sure that the State Governments
take into conmsideration the interest of
the producers in their respective States.
No government can afford to go against
the interests of a very large section of
the society, that section which is the
mainstay of our ecomomy. Therefore,
I have a feeling that whatever procure-
ment prices we fixed in the different
States are quite reasonable incentive
prices,

ot frwfer foest (AT @Y o
®T A7 ATF W9 W F a7 WY
FHT £ 77T FA7 TS 2 7

SHRI JAGIITWAN RAM : I have ex-
plained it. The Agricultural Prices
Commission has to take an overall view
of the whole country. But each State
thinks about it in the context of that
State. That is why I said that we do
not necessarily accept all the recommen-
dations of the Agricultural Prices Com-
mission without any review or revision
or amendment. But, somewhere, if
one State Government demands some
fantastically high price, we do come in
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and say that we will not agree to. it, be-
cause it will distort the price pattern,
not only within the State itself but in
the country also.
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SHRI DEORAO PATIL (Yeotmal) :
That is a wrong approach.

Fqu #1 fer Faw a R
o feaw w61 O frael & R

T &1 AE gnr |

«ft sTeitEw T @ T, 98 9 few
#Y &Y 7 g,

But there is human nature. Please do
not take it amiss, but if I have to sell
a commodity I want a higher price; I
do not look to the interest of the pur-
chaser,

SHRI RUPNATH BRAHMA (Ko-
krajhar) : At the time of procurement
the price goes much higher than the
price fixed by Government. Is it not
a fact?

SHRI JAGIIWAN RAM : I am
happy; but, at the same time it happens
that even if the same person has again
to purchase he wants to purchase at the
lowest price. We should not forget this
human psychology. If the farmer wants
the moon, 1 have no quarrel with him
but certainly I have to reconcile the
interest of the producer and of the con-
sumer.

=it w1 Tag Wt (33) : famr
FTEE AT STEFAH AT AT HT T 7

SHRI JAGIIWAN RAM : He will
be a very omniscient person who will
claim to calculate the cost of produc-
tion at present. We do not have the
data. I would like to do that myself.

ft wgrore fag Wil ;@ Ay I
F A= ¥ AT AR T gL
FerA TN NI F T

SHRI JAGIIWAN RAM : 1 will
give credit to the hon. Member that he
is the only person who can think of
the interest of the producers. But what
I have said is that I have to reconcile
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the interest of the producer and of
consumer,

off wgroe fag wreht 43 a7 A
FY | SIEGEL FAAL M1 &1 fgd
a3 A% & 9 foel ) ag ¥
ST FT FTEE ITF NTATH 3G FHT |
FETH A AT § W FHT Fe vt
I A ARG G

«ft SRTeiER T S A | g Al
®T oFa § | AfEw 7Y uE & fw
EHIL 9T FWE TH TS99 (Sewe
T ATT) FT Q@ ST (F) A
21

Unfortunately, we do not have the full
data about the cost of production of all
agricultural commodities.

it wgrers Feg wreedt i 7 g
W AN @ E Tl RS ATH FIeF
FET A !

SHRI JAGIIWAN RAM : I wish it
was as simple as the hon. Member pre-
sumes it to be. It is not so simple.

=it g arfes : FEE ATF eI
F A ® FrS e a e FC g
g7

SHRI JAGJIIWAN RAM : If the
hon. House will remember, I have my-
gelf said that. My intention is to re-
Iate the fixation of prices of agricultural
commodities taking into consideration
the cost of production. But what I was
sayimg wag that as in the case of indus-
tries, in agriculture it is not as simple
and it will take some time before we
have reliable data so that we can say
that it has accurately been taken into
consideration. Roughly it is taken into
consideration but I will not claim that
any very accurate cost of production
element is taken into account while cal-
culating the prices of agricultural com-
modities, That is what I was saying.
But, as I have said, I am quite sure that
the prices that have been fixed are
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quite reasonable and good prices. At
the same time one has to reconcile the
interest of the producer and of the con-
sumer. While doing so you should not
forget that a large percentage of the
producers are themselves consumers.
We always forget that aspect.

SHRI K. N. TIWARY : Cent per
cent,

SHRI JAGJIWAN RAM : I am talk-
ing only of the foodgrains. Majority
of our producers of foodgrains have
themselves to purchase because most of
them are marginal producers. They do
not produce for their requirement of
the whole year and they have to pur-
chase to meet their demand. But they
have to sell their foodgrains even though
their production may be for their six
months’, nine months’ or ten months’
requirement and have again to pur-
chase,

=t W s @i (FuER)
ITH! SYRT FAT 0 GOIAT 92497 &
wEe ¥ | Iy fRe wRE 9% IR
A § AR fraE 7Y A A W &
W SOTET HIHE G ANT II9T £ 1 AT
FT 9T FE  AG F@ | N
R F FQ & e ax ok o
FEHT GLEA & <TEH ATAT § ar 99
SOTRT AT T AATqEAT |

) wreitE o - off 2t dET g
it v s T 1 ST e
frarsmar g 7
SHRI JAGJIWAN RAM : I do not

know whether the State Governments
do not take the step. My hon, friend
comes from Maharashtra, presumably.
Perhaps, the Maharashtra Government
has a large distribution system even in
the rural areas.

st wgam (foaet) @ @g ot %
I T A48 34 & 5 ¥ @K
T AR AT &0
sfmim g am F g ?
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sft wwex : fear # S oo 3
F ot § IS TR g e
;if W R a@ T @R I

]

SHRI JAGJIWAN RAM : That is
what I have said. So far as Maharash-
tra Government is concerned, we have
accepted all their recommendations, If
the hon. Member has not followed. .
(Interruption).

AN HON. MEMBER :
procurement,

Monopoly

SHRI JAGJIWAN RAM : That, the
hon, Member can take up with his State
Government. I have not asked the State
Government to do anything. When he
fails to make his presence felt there, he
thinks that he can raise his voice here.
He may take this up with the Maharash-
tra Government and may not raise it
here. As I have said, what should be
the method of procurement has been
left to the State Governments. I will
say that the Maharashtra Government
has done fairly well in this matter and
they have managed their food situation
very efficiently. But even if the hon.
Member has got any grievance on that
point, thjs is not the forum; he should
take it up with the Maharashtra Gov-
ernment.

One thing more that I have done is
that the farmers should be ensured that
even when there is large scale produc-
tion, the prices will not be permitted
to fall. Though we have fixed the pro-
curement price and the support price,
I have taken a decision that I will not
permit the prices to fall below the pro-
curement price, and I will purchase the
entire quantity that may be offered at
the procurement prices, so that the
question of support price will not arise.

it wgro fag wiadt o9z 2w &
fraared aw s fod &7

SHRI JAGIIWAN RAM : I can say
this for this season and even for the
next season also,
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SHRI S. KUNDU (Balasore) : How
are you going to implement your ideas ?

SHRI JAGIIWAN RAM : We have
set up an agency. I may inform tke
House that, long before the harvest, I
wrote to all the Chief Mimisters to lo-
cate the areas where due to transport
difficulty and the other things, prices
are likely to go down, and take neces-
sary steps and make arrangements so
that the prices are not allowed to fall
down. Whenever one or two instances
came from Madhya Pradesh, from Bas-
tar and tribal areas, immediately the
Food Corporation people were sent
there to purchase at the procurement
price. But in such a large country, I
will not say that there may not be one
distant place where for a few days the
traders may do that. But as soon as
it came to notice... (Mnterruptions).

sft sgros Fag Wt G 14
%o 7 wEET faw i

SHRI JAGJIWAN RAM : 1 do not
think that it has happened in Punjab.

SHRI D. C. SHARMA (Gurdas-
pur) : He does not know anything
about Punjab,

SHRI JAGJIWAN RAM : ] do not
think that it will happen in Punjab at
Jeast.

Wherever it is, 1 support the system
which the State Government thinks
that it is the most effective system of
procurement in that State. That is
what I have said. I am making this
clear in order to assure the farmers of
this country that I will not permit the
prices to fall below the procurement
prices.

- St q®e o Wt (TAT) ¢ oA

AW NEEE #1 §UR F4T,

q7?

SHRI JAGIIWAN RAM : Yes,
«ff qHo TRo Wi : qrfesr wET a@r

Fg @ 4 fF gt AT el

g
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st e orfew : R oS aEE
gy frrm &1 &, | O
._maal
SHRI JAGJIWAN RAM : That is
what I am saying.

it Qe qWe Wiy : HfE gud g
RET AR

st afew . A A g 5
fafr s, &R, aw SEETGRE
NTEH §TH W g ATied |

SHRI JAGJIWAN RAM : There is.
Wé¢ have the support price which is

different. That is what I have said..
(Interruptions).
SHRI LOBO PRABHU (Udipi)

What is this dialogue going on ? We
would like to hear the Minister.

MR, DEPUTY-SPEAKER : Let the
hon, Minister conclude and then, if
some clarification is necessary on cer-
tain points, they can be raised.

.SHRI JAGJIWAN RAM : The diffi-
culty with my hon. friend is that, though
he’ feels oppressed by the system of the
Maharashtra Government, he has not
got the courage to go and tell the Maha-
rashtra Government,

oft Jreve onfem < W@t At ew ARG,
afeT ¥ FET AW A § 1 wEOR
TaHAE Fgdl & R guey A AR
T A A, A A
TR qiEE @9 §, afew dww
A AE HIAET |
SHRI JAGIIWAN RAM : Again,
the hon'ble Member is not telling the
whole truth, Though there is mono-
poly procurement, certain quantities

are still left with the farmers which
they can sell, and they are doing that.

Then comes the question of distribu-
tion. On that point we have different
systems in the various States, and when
there was a difficult situation, rationing
was introduced in certain areas. We
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have large scale public distribution sys-
tem even in the rural areas. But this
year, 1 have no doubt, with this hope-
ful aspect of a good harvest, many of
the fair price shops in the rural areas
will not be necessary. Looking at the
figures of offtake for the month of
November and early December, I find
that in many of the drought-affected
areas, the offtake has gone down and
that was bound to happen,

We have been supplying foodgrains to
different areas, but not necessarily, the
grain that is most required in that
State. For example, take Bihar or
Eastern UP. Well, the Bihar people
are rice-eaters, but in a year of drought,
there was no choice and whatever food-
grain was available was supplied.
Some friend complained that milo was
supplied in large quantities. It was,
and it was purposely supplied in larger
quantities because it was the cheapest
grain. Sometimes we had difficulties in
supplying milo, but we did that because
we knew that large number of people
who were engaged in hard manual work
and who were earning a Rupee or Rs.
1.50 a day could subsist only if you
provided them the cheapest foodgrain.
With that intention, milo was provided
in larger quantities.

SHRI D. C. SHARMA : Let the
Minister of Parliamentary Affairs take

to milo.

-

SHRI JAGJIWAN RAM : Last year,
and this year especially in the drought-
affected areas the rice situation was
very difficult. Friends from Kerala
and Bengal had complained. That com-
plaint is quite justified because it was
not possible to supply the requisite
quantity of rice. Some friend compar-
ed the figures of 1965, 1966 and 1967.
Naturally in 1965 larger quantity of
rice was supplied not only to Kerala
and West Bengal but even to other
areas where we supplied rice. But that
went down progressively in 1966 and
1967 because the availability of rice in
the country was very small, and even
in the world market we could not get
in time the quantity that we tried to
purchase. But, wherever there was
shortfall in the rice supply, that short-
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age was made good by the supply of

wheat. 1 have told this in the House
more than once.

So far as Kerala was concerned, there
was shortfall in the supply of rice and
whatever shortfall was there in rice, ade-
quate stock of wheat was maintained
in Kerala so that the shortfall could
te made good by the supply of wheat.
This was done. I do not mean to say
that people are not put to hardship
when one has to change one’s food
habits, but when we are forced in
such a situation and when that particu-
lar foodgrain is not available, well, we
have to take the foodgrain that we have.
That is why I have quoted the example
of Bihar, The staple food of the peo-
ple there is rice, but, during the last
one or two years we have not supplied
even one ounce of rice,

DR. MAITREYEE BASU (Darjee-
ling) : In some places of Bengal, there
was no wheat even when people had
changed their food habits.

MR. DEPUTY-SPEAKER : Now it
is 1 O'clock. You may resume your
speech after lunch.

I would like to announce that after
the Food Minister's reply, the Prime
Minister will make a statement regard-
ing the Fourth Plan,

The Lok Sabha adjourned for lunch
till fourteen of the clock.

The Lok Scbha re-assembled after lunch
at three minutes past Fourteen of the
ock

[MRr. DEPUTY SPEAKER in the Chair.]

MOTION RE : FOOD SITUATION
IN THE COUNTRY—on(d,

MR. DEPUTY-SPEAKER: The
hon, Minister of Food and Agriculture
may now resume his reply to the debate
on the food situation.

SHRI JAGJIWAN RAM : 1 was
telling about the rice difficulty last year
and this year.
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Figures had been quoted to indicate
that there was some political discrimi-
nation, As you know, after the last
general elections, in many of the States,
the political complexion has changed
and we have at present Congress Goy-
ernments and also non-Congress Gav-
ernments. 1 was perhaps the first Food
Minister who had to deal with State
Government of various complexions,
both Congress and non-Congress, From
my own experience, I would say that
in the matter of foodgrains, at the
Chief Ministers’ conference or at any
other stage politics had never been
brought in. We have tried to tackle the
food problem as a national problem
and in the matter of supply also, @0
political consideration has ever been
brought in, because it will be too mean
a tactics to employ food for political
purposes.

As I was saying, the rice situation
was difficult and rice supplies went on
decreasing as compared to 1965 and
1966. Some figures were given in res-
pect of Kerala. I would like to give
some figures. Though I have been try-
ing to avoid quoting statistics in other
matters, here I just want to show to the
House that it was not only in respect
of non-Congress Governments or Con-
gress Governments, but the rice situa-
tion being difficut, the supply to all the
State Governments to whom rice was
svpplied has gone down.

5082

(In’ 000 tonnzs)

Kerala 1 1965 910
1966 802
1967 (upto October) 465

Bihar 1 1965 42
1966 5.2
1967 nil

Gujarat 1 1965 199.8
1966 52.4
196 26.3

sff Wi WT(FTATT) A 1967
# fagr & #iw A 90 a2 Ty
Zas qeTa fagR A A AW a1 F74C
firar fF fagR Y &9, 67 § ©F wEi®
FEaa WY 7@ faar @ aw ag -
AT qeaa A arqr g 7
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sft wfre o ;- TRl A e
T T AT ST A 97 AT A
wmadfemm i@ fad ow @
o @ e e ) qew #
# WY G TEY 5w T dv T g

ofr e o T wer Fw gl &
(In "000 tonnes)
Maharashtra 1965 335°6
1966 187-5
1967 1073
Mysore 1965 12:3
1966 265
1967 19
West Bengal 1965
19

o6 191
1967 (up to October) 1369

I have given these figures only to
show to the House that the rice situa-
tion being difficult, if shorter supplies
have been made, they have been made
to all State Governments without con-
sideration of whether there was a Con-
gress Government or a nomn
Government in office in the State con-
erned.

st WFm_w A oF T e
v et Fear & g faw fagr
2

=t T TR A SR |
g wiEl (T R o e
& A # Fawmar & 5 9 19657 42
IR =7 g fomy T, & 1966 &
5.2 g zw gers ot Ty o
| FAF TR 4Y W 1967 A S
&t feam s &

If even after this, friends are
convinced, I fail to convince them.

About Kerala, 1 said that whenever
there was short supply of rice, wheat
has been supplied in adequate quanti-
ties and the offtake of wheat has in-
creased,

SHRI VASUDEVAN NAIR (Peer-
made) : Because there is no other go.
That is not a solution of the problem.

SHRI JAGJIWAN RAM : It is not
a solution. But whenever friends from
Kerala say that the food supply has
been less...

not
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SHRI VASUDEVAN NAIR : Rice
supply.
SHRI JAGJIWAN RAM : ] want to
tél the House that when there is no
Tice. .

SHRI VASUDEVAN NAIR : We
challenge that statement.

SHRI JAGIIWAN RAM . we
cannot supply rice.

SHRI VASUDEVAN NAIR : Of

course, we are not anxious to spend
our foreign exchange in importing rice.
But when Government gave a solemn
promise to the State Government to
supply rice, and that State is 50 per ceat
deficit, is it not a fact that several pro-
posals were brought to the notice of
the Central Government by the State
Government wherein it was promised
that rice could be supplied from the in-
ternational market ?

In fhe beginning Governmeat
used to say all these were bogus offers,
but I myself received a letter from -the
hon. Minister about one particular pro-
posal where it is said that there is riee,
they can supply the rice, but the prices
are high, so we cannot purchase that
rice, we have other offers from the in-
ternational market at lesser price. I
should like to know why the Central
Government did not take the Kerala
Government into confidence, why did
they not consult with the Kerala Gov-
ernment and ask them whether they are
prepared to pay that higher price, ‘be-
cause we are in the ditch, because -we
are in a corner, not because we oan
afford to pay, but the Kerala Govem-
ment is prepared to pay a slightly higher
price both im the internal and the inter-
national market, but the Central Gov-
ernment refused to have any such con-
sultation, they did not take the Kerala
Government into confidence, they al-
ways write giving some excuse or other,
cither ‘that it is a bogus offer or that
the prices are high or that they have
other offers, but the rice is not given.
In such a difficult situation, is it not
proper on the part of the Central Gav-
ernment at least to purchase some -rice
from outside even at a higher rate, 50
that our people are given at least 6 oz.
of rice ration ?
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SHRI JAGJIWAN RAM : I was my-
self coming to that, In respect of every
offer that came to us whether from the
Kerala Chief Minister Food Minister,
or directly to us, we made enquiries,
and I remember to have written in
great detail to the Kerala Chief Minister
and Food Minister about all the offers
that were sent to us through them. In
certain cases where the offers came and
we made enquiries, the prices quoted
were higher than the other offers we
had at that time, and therefore we
could not justify purchasing at a higher
price. It was not a question of consult-
ing the Kerala Government, but decid-
ing, with our own finance, that when we
had a lower offer, we had to go in for
that, In the international market when
they knew that India was in the world
market for purchases, all sorts of specu-
lative offers were made to us, and some-
times the rice was not there, and some-
times the prices were very exorbitant.
I will admit that the action was not
taken at the beginning of the season.
When we have to go to the interma-
tional market, it is adveniapeous to go
in January or February. As a matter
of fact, we started our enquiries, I re-
member, when I took over,—I got some
foreign exchange sanctioned—in April.
By that time there was world shortage
of rice, the requisite quantities were not
available. Sometimes we entered into
an agreement with them, and the parties
failed, and on the basis of those con-
tracts we sometimes assured the Kerala
Government that we would be supplying
such and such quantities, and sometimes
that did not materialise, sometimes the
ships did not come in time, that diffi-
culty has been there. But, as I was
mentioning, there was no lack of effort
on our part.

“Another question is : why don't you
permit the Kerala Government to pur-
chase from the adjoining States ? The
Chief Minister has had experience, and
that at times added to my difficulty.
The Chief Minister of Kerala approa-
ching the Chief Minister of Madras or
the Chief Minister of Andhra and re-
ceiving a pegative reply from them, and
then coming to me...

SHRI VASUDEVAN NAIR : They
want a little more price.
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SHRI JAGJIWAN RAM: If you
can get the rice, and if I am assured
that you will get the rice, I have no
objection. They have been saying, and
you say, that it is a question of price.
] say it is not a question of price.
Whenever there is any question of price,
we settle among ourselves, but the ques-
tion is that it adds to my difficulty.
Once a Chief Minister has said no to
apother Chief Minister, then if I appro-
ach him, it becomes very delicate and
embarrassing for him, and that has
been my experience on two eccasions.
Therefore I said, and I have written to
all the Chief Ministers, that bilateral
agreements will cause difficulties, be-
cause none of the State Gvernment have
been the complete picture of the whole
country. But I have admitted that we
have not been in a position to supply
the requisite quantity of rice, and I do
not mean to say that it has not caused
difficulty to the people of Kerala. If
they are accustomed to taking rice,
quickly switching over to wheat is not
possible, it takes some time. But the
Kerala people have taken to wheat in
an increasing measure as is proved by
the off-take of rice that has taken
place there,

SHRI VASUDEVAN NAIR : Wheat.

SHRI JAGJIWAN RAM : The off-
take of wheat; and the supply we sup-
plied has been 3.36 lakhs, larger.
In 1965, we supplied 3.36 lakhs;
in 1966, it was 3.2 lakhs and in 1967,
because there was a shortage of rice
there, up to October, the supply has
been 4.09 lakh tonnes. From the very
beginning I have been saying that no-
body will claim that we have solved
the food problem. We have a difficult
situation yet and as the situation im-
proves we try te increase the supply to
the States. In this context, some hon.
Member mentioned that again when
the Government of West Bengal failed
and another government was formed,
we have increased the supply, We have
not done that. As a matter of fact,
I have not increased the quota of West
Bengal. Whatever I increased, I in-
creased when the previous government
was there, :
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SHRI VASUDEVAN NAIR : Now,
you are giving it.
q}llftﬁqm: 2lo qYo #Wro WY &

ArY § Y AT AT FT WA 9 T4V |
AfFr F@ F At aF A TG d@r
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SHRI JAGIIWAN RAM : You will
have a little patience; you want to try
to project your pwn reflexes every-
where.

SHRI S. M, BANERJEE (Kanpur) :
We lost our government only because
we were patient |

SHRI JAGIIWAN RAM : Whatever
allocation was made, was made when
the previous government was there.
As a matter of fact, when Mr.
Ajoy Mukherjee returned from his
conference in Gwalior or Indore or
Bhopal, he came and told me that rice
was available in Madhya Pradesh and
asked whether we will allot it. I had
made that allocation, but because the
milling was late the rice which was mov-
ing did not reach there when Mr. Ajoy
Mukherjee was there; it reached there
when that government had fallen, (Inter-
ruption). You can have your own in-
“terpretation. 1 have no quarrel with
that. It is an irony of fate; those peo-
ple who bring politics in everything
think that everybody acts in the same
way I cannot help it; we cannot help it.
I said we are in a difficult situation.
Now the crops are hopeful and if peo-
ple procure in a larger measure—I can-
not say that during this season it will
be completey solved, No. We have
still shormages. After two years of this
difficult situation, there will be a gene-
ral tendency, and anybody who has
some experience of our rural areas, of
the farming community, knows that
there will be a normal, natural, usual
tendency on the part of the former to
retain for himself something more than
the normal. That is the usual practice.
Therefore, the market availability as
compared to production will be less. In
the same way, the pipeline of the trade
15 completely dry. And therefore it
was thought that, as I had said at the
very beginning, we will have to build
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a sizeable buffer-stock. For that pur-
pose, a certain quantity of import be-
comes necessary. As the House is aware
we thought of 7.5 million tonnes of
import, and hon. Members have noticed
the announcement, in the press, of the
US Government. We have not officially
received the communication yet, But
1 wanted to inform the House that they
have agreed to give 3.5 million tonnes
of foodgrains for the first half of next
year. The agreement has not yet been
concluded. The intention is to divert
a major portion of that to the buffer-
stock and put at least one million ton-
nes from our own procurement during
the kharif season in the buffer-stock so
that by next year, the next kharif sea-
son, we can build up a buffer-stock of
three million tonnes,

I do not want to speak much about
the production side. But some hon.
Members spoke about land reforms.
I attach great importance to land re-
forms from the production aspect. But
hon. Members are aware that according
to our Constitution land is a State sub-
ject and whatever land reform has to
be done, has to be by the State Govern-
ments. In the first Chief Ministers’
conference, I myself raised this question
and 1 have foljowcd it up by enlmmng
the appraisal done by the Planning Com
mission about land reforms in various
States and their implementation. I have
written to all the Chief Ministers point-
ing out what further steps they should
take in the matter of fresh legislation
or implementation of legislation they
have already passed. I request hon.
Members to see that, wherever their
parties are represented in the Govern-
ments, those Governments also expedi-
tiously undertake land reform measures.
I can assure the House that in any
ratiopal land reform measure, they will
receive the fullest cooperation and sup-
port from the Centre. At least the
minimum that should be done imme-
diately is to ensure fixity of tenure to
the cultivators,

fr vt W : fag Toe o @
@ ] AR T a2 o g AR
H1 T FY G TR E |
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SHRI JAGITWAN RAM : Let the
Bihar Government go ahead. But their
misfortune is, they will not have any
impediment from the Centre, but they
will have impediment from their own
bed-fellows. That they are having
there. (Interruptions).

SHRI VASUDEVAN NAIR : Dur-
ing the 20 years of Congress rule, you
did not do anything to give fixity of
tenure to the cultivators.

SHRI JAGIIWAN RAM : Mr, Nam-
boodiripad is there now,

SHRI VASUDEVAN NAIR : Mr.
Namboodiripad brought forward legis-
lation in 1957. Your Government
tried to sabotaga it. (Interruptions).

SHRI JAGJIWAN RAM : The only
remedy is to smile away such things
and that is what I am trying to do, As
I said, I have written to all the Chief
Ministers to proceed with the imple-
mentation of their legislative programme
they have undertaken and. wherevcr
shortcomings are noticed to understand
further legislation, More than that I
cannot do.

So far as nationalisation of the whole-
sale foodgrain trade is concerned, as I
said on previous occasions, the Central
Government have made a beginning by
establishing the Food Corporation. It
is for the State Governments. ..

st WH W R AT 8 qeT
TE A F0E, A e ¥ e
frg g ?

SHRI JAGIIWAN RAM : I can
only give some information here. I can-
not give the understanding of the Cons-
titution to members who refuse to
understand it. If the hon, member sees
the Constitution, he will know that the
Bibar Government can undertake the
complete foodgrain trade in its own
hand. They will receive the fullest co-
operation from the Cgntral Govern-
ment. But again they will have diffi-
culty, because they have their Jan Sangh
partners there. (Interruptions). As 1
smd,wehawmaduabesinning. I
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personally want the Food Corporation
to explain its activities in all the States,
so that at least the supply of foodgrains
from one State to another is on govern-
ment to government account. That is
what we are doing at present,

About production aspect I have not
rauch to say. I have said about land
reform. So far as fertiliser and minor
irrigation are concerned there is mnot
much difference between that side or
this side. As I have said, I want 1o
circulate among the Members brochure
giving details of what has been done
and what is proposed to be dome. I
emphasise the importance of compost
manure, sullage and everything.

AN HON. MEMBER :
water,

SHRI JAGJIWAN RAM : Whatever
is possible for increasing that should
be done and we have taken certain
steps in this matter.

Minus

A revolution in our agriculture is
forthcoming by the application of the
achievements of science and technology
and the readiness with which our far-
mers have taken to it.

SHRI S. M. BANERJEE : Through
the back door or the front door ?

SHRI JAGJIWAN RAM : The
general impression was that Indian
farmers are conservative, they do not
readily adopt new strategy and new
methods. This idea has been belied by
our farmers who have very enthusiasti-
cally and readily taken to these ncw
methods. The new varieties of very
high-yielding seeds, application of fer-
tilisers, insecticides and pesticides etc.,
have been very readily accepted by
them. It is very enmcouraging. Uptil
now our agriculture has been more or
less on the subsistence level. With the
new strategy, with the application of
science and technology and the continu-
ing research by our scientists agricul-
ture can be and is becoming a paying
proposition, and this is the method by
which we will achieve self-sufficiency in
our food requirements,

AN HON. MEMBER : In ten years.
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SHRI JAGIIWAN RAM : If all the
friends cooperate certainly we can
achieve it much earlier.

SHRI VASUDEVAN NAIR : What
is the deadline fixed by the Govern-
ment ?

SHRI JAGIIWAN RAM : I think
the hon, Member has gone through
the brochure circulated.

SHRI S. S. KOTHARI (Mandsaur) .
What is the final estimate? Some peo-

ple say it is 92 million tons, some
others say it is 95 million tons.
SHRI JAGIIWAN RAM : I have

already spoken about that

At the same time we will have to take
care of our cash crops also. Some of
the cash crops are necessary for some
of the very important industries like
cotion, jute, sugar and groundnut. We
bave to take care that in all these sec-
tors also our production is in adequate
quantity. That is what we are doing.
The result so far as cotton and jute is
concerned has been very encouraging.
This year the groundnut crop also has
been very good.

This leads me to the question of
sugarcane, The sugar industry has had
a chequered career, so to say Espe-
cially in North India the sugar industry
has been in very bad array. The main
reason for that is that adequate steps
have not been taken for the develop-
ment of sugarcane. Though sugarcane
cess was imposed long ago, a sizable
portion of revenue accruing from that
was not spent for the purpose for which
it was meant. It was not spent for the
development of sugarcane with the
result that in comparison to the yield
per acre either in Maharashtra or in
South India or even in the matter of
sucrose content, North India is far be-
hind Maharashtra or South India. So,
a permanent solution to this problem
will be to encourage the development
of sugarcane. That is a long term
plan. Unless that is dome, the sugar
industry, especially in north India will
be faced with great difficulties. Last
year we faced a special difficulty. The
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production fell down very steeply. This
year also the acreage under sugarcane
cultivation went down substantially in
Bihar and U.P. though in Maharashtra
and South India it was better than what
it was in north India. But a major por-
tion of the production of sugar comes
from the northern part of the country.

An apprehension was expressed that
due to the fall in acreage and also the
drought at the time when sugarcane
was cultivated, if the present trend con-
tinues, the production of sugar may fall
down further steeply, We have spent
much time considering what to do. The
choice was, either to continue the con-
trol as it was or completely de-control.
An overwhelming opinion was in favour
of complete de-control. Both these
methods were full of risk ang danger.
I was very apprehensive of taking any
step of complete de-control. With the
continuation of control, it was appre-
hended, even if the prices of sugarcane
were increased, the production may not
go beyond 15 lakhs to 16 lakhs toms.
The House could imagine what a situa-
tion we would have been faced with in
that contingency. I was very much
afraid of complete de-control. The
reasons are obvious; I need not elaborate
them. Therefore, it was thought bet-
ter to have some method by which we
can levy a certain portion of the sugar
produced to sell it at a controlled rate,
and leave the balance for free sale by
the sugar factories, as we have been do-
ing in the matter of foodgrains,

SHRI S M. BANERIJEE : Now
sugar is selling at Rs, 5.50 to 8 per
kilo. By partial de-control you have
only legalised the blackmarket rate.

SHRI JAGIIWAN RAM : I have
not finished yet and I am interrupted.

SHRI S. M, BANERJEE : But we
are already finished by the high prices.

MR. DEPUTY-SPEAKER: This
sort of interruption is not going to help
anybody. It will only take away the
time of the House without getting any
satisfactory reply.
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SHRI JAGITWAN RAM : That is
what I am saying. The question was
whether we should fix a minimum price
of Rs. 6 per maund for sugarcane. We
thought that it was not desirable to fix
such a price. We thought we will fix
a minimum price of Rs. 2.75 so that we
can take 60% as levy sugar at a price
calculated on the basis of cane price
of Rs, 2.75 anq leave the balance 40
per cent with the mill owners so that
it will enable the sugar factories to pay
a higher price for the sugarcane. I am
happy to say that nowhere in the coun-
try, except in Maharashtra where the
co-operatives have entered into an
agreement, or in Madras where the
growers have entered into an agreement
with the factory-owners, is sugarcane
being supplied at a price which is less
than Rs, 4 per maund and in many
places it is Rs. 15 to 16 per quintal.
It was one of the intentions of this step
that the growers should get a higher
price and the factories should be placed
in a position where they can offer
higher price than the minimum price.
If they offer a higher price than the
minimum price and we take away 60%
of the sugar at the price calculated on
the basis of the minimum price, unless
they are enabled to sell 40 per cent at
a higher price than the controlled price,
they will ot be in a position to offer
higher prices to the sugarcane growers.

The expectation was that under this
arrangement we will be in a position to
produce at least as much as we did
produce last year. I am a little appre-
hensive now. We did not think that
there will be such a stiff competition
from the gur industry. Now many of
the factories, though they have started,
have not received the adequate quantity
of sugarcane. But this is one experi-
ment we are trying. I will not say that
this was an ideal solution. But we will
have to give a reasonable time to it. As
I said, I have still expectations that by
the end of January or beginning of Feb-
tuary the prices will fall down in the
open market. But we will have to give
it a trial. That is all what I have to
say.

Again 1 will say that nobody can
claim that we have solved the food prob-
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lem, but we can say that we are on the
road, The monsoon has been good, but
that should not lead us to complacency.
Efforts will have to be continued by the
new strategy of high-yielding variety of
seeds, by increasing irrigation facilities
and by providing larger inputs and cre-
dit to the farmers. Here I want to in-
form the House that I have taken certain
action to increase the credit availability
of the land development banks and the
co-operative societies so that greater
credit may be available to the farmers
for tubewells, inputs, fertilisers, high-
yielding varieties of seeds and other
things,

Again I will appeal to the House that
food is a national problem. All of us
will bave to put our shoulders to it to
solve it so that in the not too distant
future we can stop all imports and be-
come self-sufficient in the matter of food.

lﬂqweqﬂaw‘hﬁ' (A7) : ST
AeRT, 4 0F MAHET TR § |

it mrEmR (Hag) o SIeEE
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MR. DEPUTY-SPEAKER : Please
resume your seats. There were a lot of
interruptions. Instead of taking re-
course to interruption only one Member
has written to me that he wanis some
clarification. I will permit him oaly
and none else, Shri Joshi.
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MR. DEPUTY-SPEAKER : All right;

just one question,
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SHRI JAGJIWAN RAM : 1 missed
that. I may inform the House that, even
before the National Development Coun-
cil met, there was a food debate in the
other House. in Rajya Sabha, and there,
this question was raised and I have
categorically said that any proposal for
income-tax levy on ordinary farmers
will be impractical and unworkable,

st gwN W% woA™ :  STeE

wgea,

MR. DEPUTY-SPEAKER : This is
not a question. This will not go on re-
cord. This has nothing to do with the
food problem.

SHRI RANDHIR SINGH (Rohtak):
This must be expunged from record. It
has no foundation; it is absolutely un-
founded.

MR. DEPUTY-SPEAKER : The op-
portunity provided to them is being mis-
used. I have already said that nothing
will go on record.

it ®o Ato frardy : snEmw AEEY,
R ag fd & e 4 grm, @
9 37 & fera e foasra 1 W o1& T )
SHRI JAGJIWAN RAM : If it has

MR. DEPUTY-SPEAKER : I have
already said that. It is not going on re-
cord. It has nothing to do with the food
debate it is outside its purview.

MR. BHOGENDRA JHA : His ques-
tion should be about the food problem;
he should not raise any extraneous mat-
ter.

st WR WY QTSN WERY, WA
A AT § T AT 9T < faar @
TF-EGRU # WW qAFT &, oY
FIHAIT A T9T B, qEw o 'R 9T
% fou Swoet aem faar s ot
X SFET I TIAT JT9H AT T FCAT
" *Not recorded.
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a1, AT T AR A § 98 A I
g §; AT GFC W @H BT AR
IR IR e ! ™
qaa fag & 91 ¥FR &, 9 7@ 0@
92 snwTET R fF oF off Gar g arow A
o T, A @A U AT 0 F A7
FACE | ZE-AH o G AT A A
A ¥ 9w foer 3 | oA wfwfaa
F T § Gdige Aag F1 1 giaame
@ It §—a afafaat w1 ae fea
2 AT 7T ® T F AT qLER ;I
faar F¢ @ &, 9T Y IR 3w W
7 uF fagr @ sar &1 g I faw
tfF gn @at g7edl FCEE, I_ A
I B AT T FIAA T | FFR A
T EE § F9 AL FT W &1 10
AT g H weam gi 4 AfEq
A 35 51 & oa g0 "qT ad
§ HAAT TRATE [ T o AR ITha
afigy wagd & far e Fn FH
FAATTEE?. ...

it ik fag : sTeEw WA,
wfra e & &)

oy v |Y ;e 91 F 98 IEAr
IRl g fF amd o waw qEelt ¥
it wfaq a@a 497 F g ama
fapar o, 9 @i Tro Hio o F aRT A
g, 79 A fawe fFw s ¥ gam,
FqT T N AT GEA F FHA @A,
fow ¥ g o= &% fF @ § Tt
aét 4 ?

ot WA T S FHEE ST
g qr vl o wAw TQ @al%ﬁﬁ
W T TAWAT AT, ITH A GAW
afl ¥ @war, wara § EFA F
Y 7T qATAT qT— TH FI T F A
T@A FT FER A5 &, &1 =iy F ad
a1 & A IW &7 g7 937 foar odi A
A IR, A g A< & Forrmy
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favarg o AT AT §, T A A
§— @ ® o v § w0 o

sft Wi WY So § faorw i
g ?

=fr Wi W WS A faee
fege aff gan | g A ot faena
BT Y, qE 97 ¥ F99 7 o g a1
AR A Mg | o FEER
# qgwar 41, 9 e d g g—
™ ¥ o T &1 g e g ! @
T FrATILHET FT TAR §—ag TIW
T FET §, ITH T FA6TE &0 F1
T I9F A3 8, % 7 adr gHa—

st YT W (Te) A
=1 AgRE 7 o fr s faen
F1 TF BIF Wi WA« At e,
FfFqa geal qigey foar ar i 2 o=
25 AR ZA 7F gL AL fage F1
# SAAT 9gm g 7 e s aner
forar =i, afz ST e fagrT &1 ag)
fem &1 s w1 7T FTOTR 7 g@, W
aF e &, S avfi g fage
T feur &, AT A A A AN [
fag qare € 7

s owfle T T WERY
| gar W IerT 8, forawr s aee
# &% ar fear s GwT & 1 F dv qwAQr
a7 {5 1€ 7€ @ 99 & faomr 7 gwiv o
F1d 48 & fF fage & oY e g 3
got fFar @— g 9@ T® FT €
qisrrT #1 39 f Far §, o9 T quaT
fw oo & F e g A A )

ft eufae g (=ROM)
afe=st go fio & 9/ (R ¥ 7@ wwg
T H TYIRT AIEH ARX H7 & 9 G,
9 & e W ag s § fr faava
& o a0 T o T o aoig & et
g gt Sy, G {eafa § a9 smady
H Far fau w3 7
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st SEiEA Y 9§ T e
T T

SHRI TULSHIDAS JADHAV and
SHRI SHEO NARAIN rose.

MR. DEPUTY-SPEAKER : Yester-
day I could not accommodate Mr.
Pandey and others. Therefore, I have
permitted them to put a question each.
Now you had participated, as also Shri
Sheo Narain. So I cannot permit you.

SHRI RANDHIR SINGH: Mr.
Bhogendra Jha has also participated.
Why did you allow him ?

SHRI TULSHIDAS JADHAV rose.

MR. DEPUTY SPEAKER : I cannot
allow you. There is no limit. If I per-
mit you, I have to allow Mr. Sheo
Narain also.

ot % o i (geiree) : ST
AT, MY OF T aF & GG
Far ged dfvw R ow 3w a1
F T F1 qed &ifwg, T gEY
Famiar @ ey @ d

MR. DEPUTY-SPEAKER: Now,
Mr. Prem Chand Verma, please resume
your seat. In this matter if you are
going to bring pressure, nothing will
happen. Nobody will get opportunity.

SHRI TULSHIDAS JADHAV rose.

MR. DEPUTY-SPEAKER: Mr.
Jadhav, please resume your seat. I am
now going to put the motion to vote,

I shall now put the substitute motion
No. 1 of Shri Ram Sewak Yadav to
vote.

Substitute motion No. 1 was put and
negatived.,

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 6 by
Shri Ramavatar Shastri to the vote of
the House.



Food Situation
(M.)
[Mr. Deputy Speaker]
Substitute motion No. 6 was put and
negatived.
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SHRI DEORAO Patil : I would
beg leave of the House to withdraw
substitute motion No. 3.

MR. DEPUTY-SPEAKER : Has the
hon. Member leave of the House to
withdraw his substitute motion ?

SEVERAL HON. MEMBERS : Yes.

Substitute motion No. 3 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 7 by
Shri Kanwar Lal Gupta to the vote of
the House.

Substitute motion No. 7 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 8 by
Shri B. S. Sharma to the vote of the
House.

Substitute motion No. 8 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 9 by
Shri Shiva Chandra Jha to the vote of
the House,

Substitute motion No. 9 was put and
negatived.

SHRI D. N. PATODIA (Jalore) : I
would seek leave of the House to with-
draw substitute motion No, 13.

MR. DEPUTY-SPEAKER : Has the
hon, Member leave of the House to with-
draw his substitute motion ?

SEVERAL HON. MEMBERS : Yes.

Substitute motion No. 13 was, by leave,
withdrawn.

DECEMBER 6, 1967

Food Situation 5102
(M)

14.51 Hours

STATEMENT RE, FOURTH PLAN

MR. DEPUTY-SPEAKER :
the hon. Prime Minister.

Now,

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
I wanted to make a statement regarding
the Fourth Plan and allied matters.
Shall I read it out or shall I lay it on
the Table of the House? I am at the
disposal of the House.

MR. DEPUTY-SPEAKER :
long one ?

Is it a

SHRIMATI INDIRA GANDHI: It
is about 4 pages.

MR. DEPUTY-SPEAKER : To save
time, she might lay it on the Table of
the House.

s (qd) : frmad g ?

MR. DEPUTY-SPEAKER : Before
adjourning the House at 1 p.m. I had
already made an announcement that
there would be a statement by the
Prime Minister in the afternoon regard-
ing the Fourth Five Year Plan and alli-
ed matters. Now, it may be laid on the
Table of the House. Let hon. Mem-
bers study it....

&t gewa weAW  (I99A)
IUTEAA WEIGT, T§ AW F FEAGH!
# agt 31 98 qEAYH IwWA § AR
W@ FEgE 7 9ge aT =gl 491 |

MR. DEPUTY-SPEAKER : I know
the procedure.

SHRI H. N. MUKERJEE (Calcutta
North-East) : I do not object to her
laying it on the Table of the House.
Since, however, it Telates to the Plan,
as you have said, and it is a matter of
very great importance, the House should
surely discuss the matter. The Prime



5103 Fourth Plan
(5t.)

Minister makes statements in a major
way, I am sure, and she is laying it on
the Table only in order that she may
not take the time of the House unneces-
sarily, But since we generally happen to
have an opportunity of dlscusslng the
Plan or the Government's peregrinations
in regard to Plan policy, we must have
an assurance that this matter would be
discussed in the House.

MR. DEPUTY-SPEAKER : A senior
Member like Shri H. N. Mukerjee
knows the procedure. If the hon.
Member were to approach in proper
manner then it might be considered how
to find time,

SHRI H. N. MUKERJEE: With
great deference to you, the proper
manner always is that when a statement
is made, any demand in regard to a
discussion of the statement is made at
once. Since you have been good
enough to say...

SHRIMATI INDIRA GANDHI : We
have no objection to a discussion.

MR. DEPUTY-SPEAKER : In that
case, it will be taken into consideration
at the proper time and it will be placed
before the House for discussion.

SHRI H. N. MUKERJEE: 1 wish
to get an assurance from the Leader of
the House whether we would have a
discussion or not.

SHRIMATI INDIRA GANDHI: 1
have already said that.

s Ty arfen (gaawr=) ¢
1 AT, 0 femm wdww difew
a1 | 7 forde Fon g 6 5fF ag aga
AFAP Rewe iy @@ T g
T T qgT grr Srfgw

MR. DEPUTY-SPEAKER: The

Prime Minister has already consented
to a discussion,

sft qwo gAo Wil (FT) ¢ T A
FgT g7 f qETT W ot TeEdE T
et s e @ T TRTAT @R
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MR. DEPUTY-SPEAKER : It B a
very long statement and it will take a
lot of time. To save time, I have per-
mitted the Prime Minister to lay it om
the Table of the House.

it FW W WSATY : T TATA T (
ot ¥ 3T 1 9 FAAST GAAT AEX &
WY & 39 A OF T2 S« a1 A AT AX )
I FT WY FA GAAT TR & |

siet gf wisht ¢ s STeEE
qEIGT A I WIHE FT Iq LA FA
¥ faq Fer & O gwa 7 F weAA
IR T FGAT 8 W AFA1E 7

MR. DEPUTY-SPEAKER : We shall
have the statement circulated.

off pevt AR wOAW : TEA AT
S & AT FH T AT ¥ IY G0
IR g

SHRIMATI INDIRA GANDHI :
What can I do? The Chair has said

that it may be laid on the Table of the
House.

MR. DEPUTY-SPEAKER : [ have
already said that the Prime Minister
will lay it on the Table of the House
and it will be circulated to Members.

SHRIMATI INDIRA GANDHI: I
beg to lay on the Table a statement re-
garding the Fourth Five Year Plan and
allied matters. [Placed in Library. See
No. LT-1879/67]

SHRI S. M. BANERJEE (Kanpur) :
The Plan is also laid on the Table of
the House and it will not be imple-
mented ?

MR. DEPUTY-SPEAKER: The
Third Five Year Plan is already over.

ESSENTIAL COMMODITIES (SE-
COND AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER : The
House will now proceed with further
consideration of the following motion
moved by Shri Mohd. Shafi Qureshi on
the 29th November, 1967, namely :—

“That the Bill further to amend the
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Essential Commodities Act, 1955,
and to continue the Essential Com-
modities (Amendment) Act, 1964,
for a further period be referred to a
Select Committee consisting of 21
Members, namely Shri S. M. Baner-
jee, Shri Bibhuti Mishra, Shri Rup
Nath Brahma, Shri C. K. Chakra-
pani, Shri J. K. Choudhury, Shri
V. N. Jadbav, Shri Mushir Ahamad
Khan, Shri D. K. Kunte, Shri Mohan
Swarup, Shri Jugal Mondal, Shri A.
Nesamony, Shri Nihal Singh, Shri
Kashi Nath Pandey, Shri D. N.
Patodia, Shri Bhola Raut, Shri N. K.
Sanghi, Shri Sharda Nand, Shri Shashi
Bhushan, Shri  S. Supakar, Shri G.
Viswanathan and Shri Mohd. Shafi
Qureshi, with instructions to report
within a week.”

Shri Lobo Prabhu may now resume
his speech.

SHRI LOBO PRABHU (Udipi) : I
Tesume my objection to the Essential
Commodities  (Second Amendment)
Bill. This Bill—do people realise 7—
establishes the raj of licence and permit,
the licence-permit raj? It means the
concentration of power in the hands of
Government to order every detail in
the economic life of the people.

One thing is not clear to me. In this
Hommse, there is objection from my
friends to the left to most things which
Government does in its enterprises, to
most things which it does in respect of
licensing. I would like to know from
them : when they spend half their time
here condemning the institution of
licenses by Government, why are they
not objecting to a Bill like this which
creates and perpetuates these very evils ?

SHRI S. M. BANERIJEE (Kanpur) :
It is going to a Select Committee.

SHRI LOBO PRABH'U: May be. If
you are consistent in your objection to
monopalies, you must object to licences
to smaller people which this Bill envi-
sages. That is a consistency which I
demand from you. In my Party, we
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object to licences and monopolies in
the same way as you do, but it appears
that you only object to licences to big-
ger people and monopolies of bigger
people and not to the smaller people
who are ground down, who have to
compete in the same way as the bigger
people do. Competition is as impor-
tant for you as—it is for us. Inasmuch
as this Bill contains provisions to this
end, I would request you to oppose
this amendment most strongly. You
must oppose controls even as you care
for the people. 1 want to tell you this.
A great law-giver, Solon, has declared
that law is a kind of web in which the
poor get caught and the rich escape.
Are you in favour of such a law. ..

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : Let
him address the Chair,
MR. DEPUTY-SPEAKER : Yes.

Also I may tell him that the Bill is go-
ing to Select Committee. At that stage,
his representatives will have ample op-
portunity to discuss it.

SHRI LOBO PRABHU : 1 will take
only five minutes. I would therefore
suggest this to our friends. Even the
Congress which is often critical of
licences to rich men may consider why
they should continue with this Bill
which has outlined its utility. I would
like to tell them thai another great law-
giver, Pacitus, has declared that the
more the laws, the more corrupt the
State. Are we seeing an end to these
controls at all or is this country to have
more and more controls, and more and
more corruption and more and more
distress ? This is the simple question,

We have today an assurance that
food is becoming abundant. Is this not
an opportunity for us to relax controls
instead of increasing them ? We have
today a serious problem of recession.
Production is going down. Invest-
ment is declining. Where is the mean-
ing of having controls on investment
when there s none. This is the time
when you must withdraw from a policy
which has lost its meaning.
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I would say : If the Congress Govern-
ment persists in this policy, if it stands
between the people and their opportu-
nities, if it stands between the people
and their right to fair competition, if it
stands between the people and prospe-
rity, it will fail more miserably than it
has done before. Today much of the
anger of the people is not on small
things like language or borders; much
of the anger of the people is with the
economic policies of Government. I
would therefore adjure the Congress to
think carefully whether it could proceed
with this Bill which intensifies controls
which have lost the people their right
to live in this country in happiness, in
confidence and with a feeling that the
Government is one with them.

MR. DEPUTY-SPEAKER : Shri
D. C. Sharma. Just five minutes. Time
is very limited.

15.00 Hours

SHRI D. C. SHARMA (Gurdas-
pur) : In this country, whatever some
parties may say, whatever some indivi-
duals may say, we have accepted the
policy of control wherever it is neces-
sary, and that policy has been adopted
in order that there should be no mal-
distribution of commodities among the
rich and the poor. I think the policy
of controls that is prevalent in this
country is more in the interests of those
consumers who cannot hoard, who
cannot pay blackmarket prices and who
<annot submit to the rules of those per-
sons who are habitually fond of pro-
fiteering. Therefore, controls have to
be there till we have an economy of
abundance. As long as there is an
economy of scarcity or partial scarcity
in this country, the economy of not
having enough, | think controls are
necessary. With these words, 1 support
the Bil.

Oune of the good things that this Bill
has done is this, that it has envisaged
the summary trial of those offenders
who try to violate the provisions of
this law. I think some of the members
sitting ower there—they are my very
good friends—have been saying that if
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you want to put an end to all the mal-
practices that are there in the distribu-
tion of commodities, you must have
a course to summary trials. These sum-
mary trials are essential so that the
laws do not go on grinding the people
slowly and slowly and in the end be-
come ineffectual. I am sure this is go-
ing to be a very good provision of this
Bill

At the same time, I find that the
offences under this Bill have been de-
clared cognizable. Formerly they were
not cognizable, therefore, the offenders
got away with them. They could remove
commodity from ome place to another,
from ome city to another, from one
locality to other, but now that it has
been made cognizable, I think, the
authorities of law and order will be able
to pinpoint those places which are, 1
should say, the plague spots in our
economy, and they will be able to deal
with them effectively.

At the same time, my friend does not
know, and if he knows he has forgotten
it, that some of these businessmen keep
three kinds of account books, ome for
the income-tax officers, one for their
families and one for the comsumption
of the ordinary men in the street. It has
been said that their account books can
be seized, and I am glad that this off-
ence will lead to the straightening out
of the accounts that are kept by these
businessmen.

There is also a provision for confisca-
tion. It is very essential, becaunse if
you do not confiscate the commodity,
and the fellow does not suffer anything,
and therefore, the element of coafisca-
tion has been given in this Bill, and I
think that it will lead to the effective
implementation of this Bill.

Not only can you seize a thing in
shop, in the House, in the godown
some other place, you can also
from vehicles, conveyance etc.
cause they are vehicles used for
portation of goods. I think this
wholesome provision which will
at least the elimination of what is

s F

%EEE?%
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smuggling and other anti-social activi-
ties.

Then, the punishment has been en-
hanced. The maximum punishment
which was imprisonment for three years
till now has now been enhanced to im-
prisonment for five years. I am sure
this will be a deterrent kind of punish-
ment though I would ask that it should
be seven years.

Only two sentences more and I will
sit down; you are a very good friend of
mine. A minimum punishment to habi-
tual offenders has been prescribed in
this Bill. I think that is also a very
useful thing and it will lead to the cessa-
tion of some of these activities which
go against the consumer.

Lastly, and I think this is the most
important part of the Bill, persons who
go on indulging in unlawful activities—
they may be permit-holders, licence-
holders and quota-holders—must be
punished and they should be brought
to book. This provision is something
like saying to a man, “you cannot move
your arms; you cannot move your legs;
you cannot see with your eyes; vyou
cannot hear with your ears.” It is some-
thing like that organic punishment and
I think this Bill provides for that as
well. I welcome this Bill and I wel-
come also the ringing of the bell.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Deputy-Speaker, Sir,
though we generally welcome the scope
of the Bill, yet, it is my duty to point
out that some of the provisions in this
Bill are unconstitutional and also ultra
vires of the Constitution. I am drawing
your kind attention to the partial con-
trol and procurement of “sixty per cent
or such higher percentage, as may be
necessary, of the sugar production of
factories” and also allowing free sale of
sugar. This provision in this particular
Bill is wltra vires of the Constitution. I
will read a portion of it. I am reading
from clause 3, at page 3, from line 7
onwards :
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“...there shall be paid to that

producer an amount therefor which
shall be calculated with reference to
such price of sugar as the Central
Government may, by order, deter-
mine, having regard to—

(2) the minimum price; if any,
fixed for sugarcane by the
Central Government under
this section;

(b) the manufacturing cost of

sugar,” and so on.

In this particular clause, the Govern-
ment of India gives 40 per cent as free
sale and the remaining 60 per cent of
the production of sugar produced by
the factories will be procured, the price
to be fixed according to certain princi-
ples. I would like to point out that at
present the factories producing sugar
are selling above Rs, 300 or Rs. 350
a bag, whereas the Government have
fixed the price of sugar at Rs. 175 a
bag,

1 am coming to the particular aspect
of the Constitution which prohibits the
State from making any provision with
regard to the requisitioning of a commo-
dity. As you know, if the Government
wants to procure or requisition tyres
manufactured by a company, it has to
pay at the market value. If the tyre
is being sold at Rs. 300 a piece, the
Government cannot say, I will pay
only at Rs. 100 or Rs. 150 per piece
when I buy, but you sell at Rs. 300 or
Rs. 350 in the open market.” So,
clause 3 is unconstitutional and is ultra
vires of the Constitution and it infringes
the provisions of article 31(2) of the
Constitution, I will now read article
31(2) :

“No property shall be compulsorily
acquired or requisitioned save for a
public purpose and save by authority
of a law which provides for compen-
sation for the property so acquired
or requisitioned and either fixes the
amount of the compensation or speci-
fies the principles—

I am drawing your attention to this
portion—

“specifies the principles on which
and the manner in which the compen-
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sation is to be determined and given;
and no such law can be called in
question in any court on the ground
that the compensation provided by
that law is not adequate.”

As 1 illustrated, the Government cannot
fix its own price on its own principles.
When Government requisitions or com-
pulsorily acquires property—tyre, sugar
or any other commodity—it has to pay
the market value,

In support of my contention, I would
like to quote from the judgment of the
Supreme Court in the case Bela Baner-
jee versus the State of West Bengal re-
ported in 1954 SCR 558. Delivering
the unanimous judgment, Justice Patan-
jali Sastri said as follows with regard to
arriving at principles for fixing the price
in the case of requisitioning or com-

pulsory acquisition of properties :

“Such principles must ensure that
what is determined as payable must
be compensation, that is, a just equi-
valent of what the owner has been
deprived of, Within the limits of this
basic requirement of full indemnifi-
cation of the expropriated owner, the
Constitution allows free play to the
legislative judgment as to what prin-
ciples should guide the determination
of the amount payable.”

As the House knows, the price of
sugar in the open market is above Rs.
300 per bag, but the Government is fix-
ing under the ordinance a price of
Rs. 175. If a company delivers a thou-
sand bags of sugar to Government and
sells another 400 bags in the free
market, it is open for the company to
sue the Government for the recovery of
the balance amount on the ground that
the fundamental right of the company
have been violated by the provisions of
this law. This provision can be annulled
by the Supreme Court on that ground.

There is also a recent judgment about
payment of compensation and jurisdic-
tion of Parliament to enact law about
acquisition or requisitioning of property
from a pmte person Of a company—
the Supreme Court judgment delivered
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in 1965 in the case Vajravelu Mudaliar
versus the State of Madras, of which
the Agriculture Minister is fully aware.
We have to bear in mind that the Gov-
ernment fixes the price in acoordance
with certain principles. Whether the
principles satisfy the owner of the pro-
perty or whether it is a just equivalent
or not has to be decided in accordance
with the decisions given.by the Supreme
Court. In the Vajravelu Mudaliar case,
Justice Subba Rao has said :

“If the Legislature, though ex-facie
purports to provide for compensation
or indicates the principles for as-
certaining the same, but in effect and
substance takes away a property with-
out paying compensation for if, it
will be exercising power which it does
not possess. If the Legislature makes
a law for acquiring a property by
providing for amn illusory compensa-
tion or by indicating the principles
for ascertaining the compensation
which do not relate to the property
acquired or to the value of such pro-
perty at or within a reasonable pro-
ximity of the date of acquisition
the principles are so designed and so
arbitrary that they do not provide
for compensation at all, one can
easily hold that the Legislature made
the law in fraud of its powers.”

Taking into consideration article
31(2) and the principles laid down in
the abeve-mentioned two cases by the
Supreme Court, I submit that clause 3
of this Bill which gives the Government
of India the power to fix its owa price
is arbitrary. The Government is given
the power. If the Government wants to
fix the price it can fix for the entire
thing, but if it gives power to the mill-
owners to sell 40 per cent in free mar-
ket and if it says that it will fix the
price of sugar only for the remaining
60 per cent it is open to the millowners
to sue the Government saying that they
are entitled to recover compensation
because they have sold sugar in the mar-
ket at Rs. 350 a bag. It affects the
provisions of the Constitution,

I am submitting, Sir, that this aspect
may be gone into by the Select Com-
mittee. The Select Committee as wel as
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the Government may ponder over this
and modify it accordingly. The Govern-
ment has got all the powers to fix the
price, but it has to fix for the entire
commodity and not only for 60 or 70
per ceat of it and allow the millowners
to sell the remaining 40 or 30 per cent
at their own prices. That will be ultra
vires of the Constitution.

With these words, Sir, I once again
request that the Bill may be considered
by the Select Committee in relation to
the provisions of the Constitution.

MR. DEPUTY SPEAKER : As you
have rightly said, it s for the Select
Committee to see whether it contravenes
any provision of the Constitution or not
in which case it is likely to be struck
down by the Supreme Court,

SHRI VIKRAMCHAND MAHA-
JAN (Chamba) : Mr. Deputy Speaker,
Sir, the object of the Bill is to regulate
the distribution and supply of commodi-
ties which are in short supply in the
market. The present economy of the
country is such that there are shortages
of various essential commodities. There-
fore, it is necessary that certain controls
are put on the supply, production and
also price. The businessmen cannot be
left free to make excessive profits on
the commodities which are in short sup-
ply. The Act has been enacteq for
that purpose, the purpose being to see
that the people who cannot afford to
pay higher prices get the commodities
which are essential for their very exis-
tence at reasonable prices. The Act
has been enacted to control the supply
of such commodities,

The hon. Member has raised an ob-
jection that it infringes article 31(2) of
the Constitution. My learned friend has
forgotten another article of the Consti-
tution which gives the right to Govern-
ment to regulate the prices of commo-
dities which are in short supply. That
article is article 369 of the Constitution.
Article 369 gives the power to the Gov-
ernment to regulate production and dis-
tribution of commodities.
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SHRI V, KRISHNAMOORTHI :
Other articles cannot override the fun-
damental rights,

SHRI VIKRAMCHAND MAHA-
JAN : My hon. friend picks up an arti-
cle from the Constitution and bases all
his argument on that forgetting other
articles of the Constitution which must
be read in a harmonious manner with
the fundamental rights. As I said, arti-
cle 369 of the Constitution gives power
to the Government to regulate supply,
distribution and price of articles which
are in short supply. Further, the arti-
cle gives power to enact laws and also
control the prices, If the article of the
Constitution itself gives power, then
how can an Act be held to be un-
constitutional. You cannot strike down
one article of the Constitution on the
ground that it infringes another article
of the Constitution. Both articles must
be read in a harmonious way. Not
only that, even article 31(2) is not in-
fringed by this Bill, because clause 3
of the Bill says that a fair price has to
be given for the sugar which is acquired
by the government. The Bill itself fixes
a fair price by saying that government
should take into account the minimum
price fixed for sugarcane, manufacturing
cost, duty or tax and a return on the
capital employed on the business or
manufacture. Therefore, it cannot be
said that government will acquire an
essential commodity like sugar at a
price which is much below the cost
price because the section itself contem-
plates that all the costs which are in-
curred in the production of sugar, or
any other essential commodity, should
be taken into account while fixing the
price.

Therefore, firstly, there is no uncon-
stitutionality and the Bill is in conson-
ance with the provisions of article 31(2)
of the Constitution, I support the Bill
and I submit that it should be sent to
the Select Committee, because there are
certain provisions which need a little
amendment, There are certain minor
details ~ which shomld be looked
into, It is wrong to say that the
Bill is a handle in the hands of people
who have licences and so forth. In
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fact, the Bill controls the profits,
which hits the business community or
people who want to make excessive pro-
fits. Therefore, I support the Bill in its
entirety.

SHRI P. GOPALAN (Tellicherry) :
Mr, Deputy Speaker, the Statement of
Objects and Reasons attached to the
Bill makes a reference to the decision
of the Chief Ministers' Conference held
in July 1967. The Chief Ministers’
Conference hag suggested that the im-
plementation of the Essential Commo-
dities Act should be made more effec-
tive. This itself is a clear indication
or manifestation or clear admission of
the fact that up to this time the Essen-
tial Commodities Act has not been uti-
lized in the proper way, that it has not
been used against the real culprits. That
is a clear admission on the part of the
Chief Ministers.

Now the Government is trying to
create an impression that it is going to
make the Act more drastic and thereby
take more drastic steps against black-
marketeers, hoarders and profiteers. I
tried to find out from the annual re-
ports of both the Home Ministry and
Commerce Ministry how many traders,
profiteers or blackmarketeers have been
punished under this Act during the last
one year. I could not get even a refer-
ence to this fact from these two reports.
What does it show ? It shows clearly
that the governmehnt lhas thoroughly
failed to deal with such people who are
parasites in our social life, who are
living upon the blood and sweat of the
common people and thereby the gov-
ernment has thrown the lives of mil-
lions of our people at the mercy of a
handful of black-marketeers and profi-
téers.

The amendment seeks to increase the
maximum punishment from three years
to five years. I submit to the govern-
ment that if the punishment is increased
even to life term imprisonment, if the
Act is not implementeq effectively and
in the proper way, it will not create
any impact upon the black-marketeers
and profiteers. The question of the hour
is whether the government is prepared
to implement the Act as it is,

1889 (S§4KA) Commodities (2nd 5116
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There is a reference in the Bill to
‘habitual offenders’. Who are the habi-
tual offenders? Under this clause,
government often punish those people
who are petty shopkeepers for selling a
bottle of kerosene for 20 or 25 paise
more. But, at the same time, the whole-
salers as well as big millowners are
escaping. The real target of attack of
the government seems to be petty shop-
keepers and retailers. The wholesalers
as well as millowners often charge
higher prices for their products while
selling to the retailers. The retailers
are forced to give a higher price but the
target of attack of the Government is
the retailers. That has often been the
policy of Government, So, the question
is whether the Government is going to
apply this Act against the wholesalers
as well as the millowners,

The Government has been claiming
that they had tried their best to bring
down the prices, but I can show by giv-
ing an example that the Government
themselves have been increasing the
prices. During the last two years they
have increased the price of rice sup-
plied to the deficit States considerably.
For example, during the last two years
the price of coarse rice supplied to
Kerala has been increaseq by about 87
per cent by the Central Government
itself. This clearly shows that the Gov-
ernment itself is responsible for the in-
crease of prices of all the essential com-
modities.

The bogus nature of Government's
claim that they are trying to bring down
the prices is very clear from the partial
decontrol of sugar. What was the fixed
price of sugar before partial decontrol ?
It was Rs. 1/75 a kilo, What was the
black-market price of sugar at that
time ? It was Rs. 2/50 a kilo. What
is the open market price of sugar now ?
It is Rs. 5/- a kilo. Against the fixed
price of sugar of Rs. 1/75 a kilo, which
was Rs 2/50 in the black-market, the
price has gone up to about Rs, 5 a
kilo. This is the result of the policy
which has been adopted by the Gov-

ernment.
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So, the Government is itself respon-
sible for increasing the prices of essen-
tial commodities. The question, there-
fore, is whether the Government is
sincere, whether it is trying earnestly
to implement the provisions of this Act
against the wholesalers as well as the
millowners. Then alone they can solve
the problem,

In conclusion I would like to warn
the Government that if they do not
solve the problem and allow the lives of
the millions of our people to be at the
mercy of a handful of profiteers and
black-marketeers, a revolution of the
hungry people will take place in our
country and you will have to face that
revolution if you are not prepared to
be earnest and sincere in solving the
urgent problem of society,

SHRI S. M. BANERJEE rose—

MR. DEPUTY SPEAKER : Shri
Banerjee is a Member of the Select
Committee. He will get enough oppor-
tunity there. Our practice usually is..

SHRI S. M, BANERJEE : I am the
lone Member of my party and, there-
fore, 1 wish to speak.

MR, DEPUTY SPEAKPR : Al
right; T will give you two minutes.
Shri Sharma.

=t o wiwTwat (i) 5 AT
ITTeAT WA, ¥ 39 fagaF w1 avgw
fate sar g, wifs fow afufem §
gaEa 7 ¥ faw ag faaas dw fean
ar @1 § a2 a8 afafan § fag £ aorg
¥ 2w F arfg fg 7t g @) ag Am wfw
fraw & foaa % a9 ¥ 3w F W,
YAERT AT FA=R FT AT EY
T@Ie | ag ag afafaw ¢ fras s
1 A AT A 14T 1 3 0T
#r faar &1 ag ag sfafqaw & o=
A (WU & 999 W § AEET AT
aife T ey w3 far A ag 7
afafraw § fa9 & sTor Y F97 3 A

Amdv.) Bill
& AT § 9 AT 3 FUT ¥ ALY, 30
FOT F ag | & FOT F aIEmr
NREI A dgagmis g =
sfafraa & o &1 a9 ¥ Fn
TH @ AT FT T qTE THo THo
et & e 9¢ TUET g WA g
M 7y fawd ot 9T anlf w1
e 1) ofe 3@ afafaw ST v @
FT 3 a1 F g awwan fF g 39 68
7 o fm W WA A i A%
IR ML 9T 9] F FET T I
UG A% FIE R ATAEFAT R

IyreE wgred, fagin ¥ a7 afa-
fraw st fadas aga @< &1 few
Z7 e & fr o fegia w8 W &
afs g7 F Fdeq 7§ w21 ¥ amg qfdfom
& forar ST & Y 9w & v WY afas
FAETT A FT FETEAT AT E
forg aww 1955 7 ag sfafrax o e
maT 9T 99 Wy & fedy fafre W
21-3-55 #t T g §F g oav

“This Bill is not designed to regu-
late the industry; this Bill is mnot
designed to regulate the economy of
the country. This Bill is designed
merely to regulate distribution and
prices in a given emergency.”

Ar, 28-3-55 §1 IF AW WA
3 Tog BT § FRr a—

“This Bill is a reserve power in the
armoury of the Government to be
used in case of emergency and that
too, only to regulate the supplies of
such goods and such materials as are
essential to the community.”

IqTERET AFRET, W g WrE T
Tag St 1 gfame war § sgm—F
AT A1 WEF IOV AT HEw T |

TR T Afgy % s ag F4afa-
fez Pl F farama st & @ gt
Wt THo THo T HT 919 & AT T
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S F Sz Efer | A ag 9
F favarq &0 FT a1 gL Ao Taw Sy
FT AT T AT AT SATITHT HF FL N
AffT @ a@ &7 g9 aEC @I &
AT 7 @B FREF IF G FO
feavamar 1 Sud 7 Wl B FEgfae
fagiat 1 e F w1 g faan
AT & HR A Tw S & fagra
gafeg s Jt A ¥ FEET—IE 6
WHT AfT FEr Ay 927 &Y @ g AR
ad qui & faar e 4 @
qFdv |

# e g & g f A A A
qef FgEl & faeg & 1 @ wfafem
F FwElg A GFS T@ F FEE
BUTX AW F GIU G T § 1 I FE A
#Y arFT—H FHHar § frdt g aewg
& 9 T ¥\ W FEA, SvEEEH
FEIL, AT FE, BN FFET
AR T AN FT BT FEIEC 9T &Y
T E A K T wed #
Fiqu famg el 9 92 9w @ 9y
R § g &9 9@ §, e ¥
FOLTIFT a9 JmaT 1 I6T a@ &
afy T0a 9T I A& A9 o= ]
Al I TT FT AT I & WY, q®
U q AEL & | TA T FAEET
TR F AT Al B B AN §,
IT F FET ATE F =TT FE HHTC
¥ agam @ e §, FedE ey
7eY § A AT I § §7 AT BNy
& a1 37 T AT FY g A aT &)

& ¥l g # AT 4T 970 A
& 43 ag7 wiag & < 757 ¥ %1 aga
1 BT ST TFA & 1 9T THEET $Y
Fgr o a1 5 g7 71 9% 399 ¥ fag
TE-0F , 12T AT F A S e
g | o7 TARd Tg F@F aF FeWA
2 m® fom aw ¥ dfesw &
LI92LSS/67T—8
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afaw v 3§ fadgas & fadw
F@T E | .
Mr.
only a
call

MR. DEPUTY-SPEAKER :
Randhir Singh. He will take
couple of minutes. I have to
Minister,

ot Tonfie feg (Vs - 9T AT
T drar g, @ Fow-nw-fafrew

g a1

MR. DEPUTY-SPEAKER : It is not
that question, He will not get more
than two minutes. .

st ondie fag: A S ATOE
T%7 wwAR § 5 oy & @ arew
TR A g v R

SHRI V. KRISHNAMOORTHI : He
may speak in English, so that I can
follow.

SHRI RANDHIR SINGH : I have
a great respect for my hon. friend, Mr.
Krishnamoorthi. He is a very able and
seasoned lawyer, but he has misquoted
the law. It is most unfortunate that
he has talked about the law of acquisi-
tion and requisition on the floor of the
House. The law of acquisition does
not apply in this case because there is
a special Act. Any commodity which
is involved in the commission or which
is in the abetment of an offence, can-
not be safeguarded by the application
of article 31 of the Constitution,
whether the article—it may be a vehicle
or package or drum or sugar—violates
the provisions of this special Act is our
concern. You are a lawyer, Sir, and
as you know, in the Indian Criminal
Procedure Code, section 517 is there.
There are the Indian Excise Act, the
Indian Arms Act, the Indian Food
Adulteration of Food Act, etc, So also
there is the Essential Commodities Act,
which is as old as 1946. I must sub-
mit that the rulings he has quoted have
absolutely no bearing on this case and
I would submit that whatever is given
there under this Act is absolutely con-
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stitutional. The rulings of the Supreme
Court he has cited are absolutely not
“to the point,

The second thing I would like to sub-
mit is :
Act is cognizable, I agree with you.
But, unfortunately, it is made bailable.
It should be non-bailable.

My third suggestion is : the punish-
ment awarded is only 6 months, I mean,
an opportunity is given to the delin-
quent or the accused to show good
character and furnishing of bond for
6 months is not necessary. I think the
punishment is very small. The duration
should be made at least 2 years just as
we have got in another such Act,

My fourth point is about the sum-
mary procedure. They say that the
summary procedure would be there
only for 2 years. Sir, this Act which
leads to the regulation and distribution
of essential commodities is of national
interest which warrants that the pro-
Cﬁd.'l.'l.l'c vee

SHRI S. XAVIER (Tirunelveli) :
The punishment enunciated ip the Act,
the hon'ble Member has said, is six
months,

SHRI RANDHIR SINGH : 6 months
for good behaviour.

SHRI S. XAVIER : The punishment
enunciated in the Bill is 5 years,

SHRI RANDHIR SINGH : You have
not understood me. Let the hon'ble
Member read this Bill. On page 7
kindly see clause (v).

SHRI S. XAVIER : The punishment
has been attempted to be increased
from 3 to 5 years,

SHRI RANDHIR SINGH : It is
most unfortunate that the hon, Member
has not followed me. The summary
procedure, as contemplated, is for 2
years. It is very small. It should be
at least 5 years.
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I appreciate very much that the
mens rea, motive, is a necessary ingre-
dient of an offence and it is not made
here. Unless and until that is done,
there will be multiplicity in crimes, and
I very much appreciate that the learned
Minister has put this suggestion here.

With these few words, I conclude.
Sir, I thank you very much for having
given me time.

MR. DEPUTY-SPEAKER :
Banerjee.

Mr.,

SHRI V., KRISHNAMOORTHI : I
expected that he would differ from Shri
Sheo Narain. He has proved that he
is equal to Shri Sheo Narain.

SHRI RANIIT SINGH (Khali-
labad) : You are proud of it. Sir, he
must uphold the dignity of a member
of his Party.

SHRI V. KRISHNAMOORTHI :
Shri Sheo Narain is also great; he is also
great,

=t go AYo TS (FYL) : IaTETH
A, 7 fadas &1 797 & AT Ty
fear o @, ¥ wmwr § fr 9@ g
faa a=r oY 7 gw AW w7 ATIEEA
faar 71, 3 T A AT W
F At § 417 @ @ a—FF ag safew
sar f& &Y N & aw a9 €
I F AT T G TRl gF 39
fad7s &7 39 a1 @A 8, F
TF ¥ qTER FXAT §, Afww o fadae
FUET & g ag fawr wre b ¥ fadew
e T smet 5| 99 #1497 A9 5
ag FEA TEH AT A7 AR W F QW
g2 ¥ fagi S #r, J@e-
arsit F1, I &1 gow &7 7% v TEF &¥
T

IITEAE WEIST, AL T HAT @A
Fa d AR T gL F A A
gT §9 TH 7L, 99 &1 w1 fefarma



5123 Essential

G aEm g A g g, A
TH F1 991 § A AG Fgan, e
ag wgl aa € 5 o= aw & w4
FEE 1 Aty fedaw we A

SHRI C. K. BHATTACHARYYA
(Raiganj) : Aggarwal was arrested but
was released within a week.

sit T T (g4r) © dYo Ho W
q T9 F1 Q9T 8, 49T H@Sl 4 Al §9
! 7= fwar ar

oft syeTEty wpred o dET AW
Afey, TWT &1 FEzr aet @ A7
Zifsr

=t @wo Wto WANI : IUTHH WFIRT,
AT FOAT AqTE T STET T FAAATT
|TET F1 Gro Hio T T BT ] AT w7
g WIIT U FX T &, 9 98 TeHET
# WNE 4, 99 §F F@riaTa G q_
qQEATET A 9 I w;TOEE
g § AUET g1 ® FEAT ATl §

MR. DEPUTY-SPEAKER : You can
speak without any reference to other
controversial issues. You can
your points before the Select Commit-
tee, Please conclude now.

oft go WYo &l : I faw F1 @
FO ¥ Tgw a1 faewe #HE ¥ 9@ A@
faa FU QT A T G T AR
e ¥ Fgar Trgar g fr &t ot qom €
W, 98 Sadl sgRT 3 wne @i oY
5 e TN

O F Ak F, AT F A F aga
FO F T ¢ | @ A A Far e
1 ¥ Tl F1 T2 F7 Fifww 77 E
& | SYTeRE WEIRY, W 19 F HE FAr
g f5 o e 3w ¥ freft ot F A 59

place
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AET TAFTF AW N GA AHZ A E @
T2 Tu # faed & seaEy sFariee
# o1 S faeet o7 39 § 97T 98 samen
&1 TR AW F AT S T
% g w2re GEA ¢ fewdt 4
¥R o Wme § F9 I 9C AT
A AR FA T A 9T qg A FAF
wde & fawd Tl A7 w1 Aiwe F,
AT T § AAATFT AT § ) W
S F aTX FAFAHE T 7T B AR
72 fear § oy Hrawz § ww faw
FHAT & 1 AT F FgA ¢ WA F
qq F1T 9 g, fom g st @
@ sadaew fefaew, 9T T3
¥ fr aviawe fofres o @@
§ 1T W ammEERd PR
g & T A A § W § 1wl
HERT qg W1 sTAwE a9 (]
#mgT) fadas &@ § e qwiEt
FY TG HOAT A FT A GEHT I g IA
FT g 994 @ § s 7 9gm fF
! HETET qET B T9 AT &1 favaw
feod fr g T ¥ ST FTOR U
TF FA B AT § AAT A AR
TH FTA F1 A F7 91 9L § T T
gad e ad § g F A
w0 &Y O &% | AT AT {1 AW 7 9
TH gHT FTEAT g1

st TwAEE  gEw  (TEE) -
IqTERE WEYed, 4§ W1 awEe faeaw
gAY Y, 9 "W | aEe " ar
7g & f off @ G149 3T I § I A g
e faemae #Y QAT @ | dHT AT
HIGRT A § IH AT T TgT R
¢ A ¥ framae #1 O §F R
& afgF sTa g T Wit 79
¥ 7w ¥ gt gt § o aafore v feww
¥ g@ & waww fogy oy o s
stfas e =
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FaR ot FR &1 =g fF o
& faoms ST FEEAE! FL AT IR
Ffgs 7d § @R wiwg @ & &
FawaFar Hggw w1 E f O Sl )
HR T8 9T W ST A T T
& erarran fore &A1Y Y e &9 freae
T I ¥ T8 THIT AW T§ 99 FW Y,
a8 & dfaa 3 fear s safq o
g HET T FL 99 |

@ gatad fadas 3 96 it AraT g
T I T TN I & AT 98 TF F=00
T W@ AR AIEAT , TF | WraAT g
AT w1€ ot snfe T wrEAT @ A
fatas &1 fatg 7 s0m ) afFw W
fowfaa & & o= W I3 AT
X 98 18 § i gura e sieerd
FFA &, A fg72 § A1 IF T
feg alt = SRS T F A
w4 fa@ gu & 97 ¥ qafaw K ;g
WEH N FIAT § A IN FEA F qAqT-
fa gar & ot § *feT o g AT
WA WMAFT R REIRTAR
#1E Qe T & T E ] e
&t g sw &, IFE A @ w W
TFed fr e | R farmEarfE
£ B 91 71 &, 7 7B A A A
wifne 7 3 AR afus afeszw &
feaERHRIETA EEiaTs A d
AU A A G A
W At

¥ foaer & 91 9% ag FE ATEATE
i 3ror STavg Sl & 9ggu AR
affe & o) afas agd 91 @ IWi Ay
HY AT | 9T AEAAGART T
F T gt e T8 T, FE 0w
B9 T T TR A AR TG T
| A0S F1 FA 9 ¥ fremae @
@Y gFit X Fg |ra Arwen farear
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& = 9 SfF awEw & @
TE Fe qEan § fF o R A o
fafma aqm ifa s & W w@r g
T @ T R Y AR et @ A
® Wl qEA W R | §R dg oaw
et { fo % aneft Y &1 Ao wsaT
& o | T qg 8 At 5 S
40 viowa: St &g wwe $ fag
OISt € & 7@ g A ¥ @ i A
T AR FE AT faw g ?
39 ¥ farae s g ? <Y A
femEar ¥ feama ¥ genfas #rwa et
TG T YA T B & ITHY
fraet 2 o3t o it & Fawie
Y foqeT ST 1A 3 TR,
TTES T FT A § qFEA A TG
U T a0 F UF FA 9T AT
@ R

O A O qw & QL 7 &
TEAT § | HABOT FY AT F 4T & @
§? su ¥ gg S g fF frami #Y 30-
35 7T WY i v F qm faea
& s FaaaT § 3@ w200,
300, 400 ¥ 500 T9F o=t %
farct 8 1 g fem & wEm
W T AR O+ fm
i T T qfew o= awl F g
G B0, [T FAEE G FTET AT
#R qg T w9 VK A9 ¥ FEAr
rear § fF e Sw e A A A
qrifR S 1 g 6 S 3E A O
F & AT AN IH qE BT AR F
T S FF § I 7 uw foear
FAN E AT TETER FT HL I
W9 FOr A s UL AT 5E
A I FTT AT TN AT | §H-
ferq Surers wERT, & w0 AwAr g
5 gt ot #1 3= A9t §F ot
e €t @ 98 1 O & fag we
I & 95 ag W Fifirw 73 5 -
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ol aegEl & fafe am oan
%EFT T AT g | A v fafew
Afa g a1d o= € ag gew grm

¥ uH e A Fg X qH TG
f1mt g o ¢ e
R Fug 3 E Fr A i 7 -
fre Y faerae &7 gael | GRS
arfifas forast w29 & 78 ¥ %@
SR &1 GHT FHH FT 4T AT AT
w1 et WEEE T IEE AR W o
g1 2?7 g @9 S9l 9T Helt ggey
ETO &I TOE @i & 0 R aree
#1¢ uw fafias Afq srowmdt S ay
TG 9 aET Ag | K g e
9 9z §9mEq faias saT afafa &
o 9 @t 98 9% e # 5 oA
el 2 fEr g

SHRI BEDABRATA BARUA
(Kaliabor) : One point that has been
lost sight of in the discussion is that
this legislation authorises the Deputy
Commissioners, and thereby the State
Governments, in regard to enforcement.
In that way, it is not that the Central
Government take the responsibility for
the enforcement of the Act. It has
also been made clear that this was done
in consultation with the Chief Minis-
ters and that at the Chief Ministers’' con-
ference this suggestion was made and
accepted. Therefore, it is a question of
implementation not only here but by
every State Government.

In this matter, I am very sorry to say
that whatever allegations have been
made about the Congress Party or this
Government being responsible for the
rise in prices, certain other factors are
ignored. I have had some occasion to
see in West Bengal what the situation
in this respect has been. I do not want
to go into all the aspects concerning
West Bengal. But people there have
come and asked me if six months was
not a sufficient long period to deter
hoarders from selling rice at Rs. 5 per
kg. This did happen in West Bengal.
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I am not saying this as a crificism of
the State Government; I mention it only
to bring home the real complexity of
the problem. Recently we have seen
that nearly half the State Governments
in India are run by non<Congress parties.
So in that way, it will be an oversim-
plification to say that the rise in prices
and all these other things have been
due to certain errors of omission and
commission on the part of the Central
Government alone, We should bet-
ter say that now that we have many
State Governments of different hues
and colours, this phenomenon is due
to certain basic failings in our way of
life which we need to correct and
where a lot of co-operation is meces-
sary.

I do concede that some small peo-
ple may get caught and big people
escape. That requires implementation
of the law at the strictest level with
the maximum co‘operation of this
Government as well as the State Gov-
ernments. The Bill, as it is, wants to
give certain powers. They may be
misused by the State Governments or
district authorities. But there are
certain lacunae which have to be filled
n,

As regards making the offences
cognisable, it is very proper to do so
and if that has to be done, more
powers would be required.

There is only one other essential
point I would like to mention. It has
to be borne in mind that a man who
enters the foodgrains business is essen-
tially taking on himself a big national
responsibility. If he errs, the officers
should be able to catch him; if he errs
constantly, he should be prevented
from doing the business not for six
months but for such a pretty long
time as to be a sufficiently deterrent
punishment,

1 support the Motion.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOOPERATION
(SHRI ANNASAHIB SHINDE): 1
would only confine myself to certain
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observations made by Shri Krishna-
moorthi. He raised certain technical
objections and also challenged the lega-
lity of clause 3(c) of section 3. This
clause 3(c) pertains to fixation of sugar
price.

Though the hon. Member has raised
a very fundamental point, may I say
to him that if his contention is accept-
ed, it will not be possible for the Gov-
ernment to acquire any commodity
for meeting the requirements of the
community as such. Take the case of
levy of foodgrains.

SHRI V. KRISHNAMOORTHI :
The Government is competent to ac-
quire any amount, but it has no power
to acquire only 60 per cent and ieave
40 per cent to traders, so that there
is difference in prices. You can fix
the price for all the sugar produced
not for only a part.

SHRI ‘ANNASAHIB SHINDE : 1
was frying to meet the same point.
Take the case of foodgrains. Unless
there is thé monopoly . procurement
system or the monopoly purchase sys-
tem, part of the foodgrains are ac-
quired through the levy system. If his
contention is accepted that whatever
foodgrain is to be acquired should be
acquired at the market price, then I
think it would be disastrous and Gov-
ernment will not be in a position to
maintain the price line at all.

And, under section 3(b) of the
Essential Commodities Act, the powers
are inherent. In fact, such cases, even
on previous occasions have gone to the
Supreme Court. Especially, the sugar
case also had gone to the Supreme

Court once, In ®Diwan Sugar and

General Mills Private Limited and

others vs. the Union of India,...
SHRI RANDHIR SINGH : What

was the year of the case ?

SHRI ANNASAHIB SHINDE
ALR. 59 Supreme Court, 626. The
same point was challenged in the Sup-
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reme Court whether the Government has
a right to fix the price of sugar, and
it was challenged that the price fixed
by the Government was not reasonable.
In that case the Supreme Court has
given a very clear ruling that Govern-
ment has such power, and that it does
not contravene article 31 of the Con-
stitution. In fact, article 31 of the
Constitution itself clearly says that some
principles have to be specified in order
to fix the price. This section has been
corporated in this Act after examining
this very objection which has been
raised by the hon. Member. In fact,
the present Act itself has the power to
have a levy on any commodity, but
when the partial decontrol system of
sugar was introduced, the point was
raised that unless therg is some provi-
sion in regard to the fixation of sugar
price, Government will not be compe-
tent to do that, and on that basis this
clause has been incorporated in the Act.
Therefore, I do not see any reasonable
ground on which this clause can be
objected to. I think the point raised
by the hon, Member is not at all valid.
It is upheld by the Supreme Court, and
it is according to the law of the land.

SHRI V, KRISHNAMOORTHI: The
hon. Minister says that during 1959
Government had the entire power to
fix the price, but at present the Gov-
ernment fixes Rs. 175 per bag of sugar,
whereas in the open market the sugar
is being sold at Rs. 350 by the sugar
factory. So, any law, whether it is
under the Essential Commodities Act
or any other Act, must strictly conform
to article 31(2). Under article 31(2),
when the producer sells at Rs. 400 and
the Government requisitions the pro-
perty at Rs, 175—if there is a rate
contract between the Government and
the factories, that is a different matter—
the law will be nullified, and it is open
to the factories to sue the Government
for all the damages, saying that they
have sold at such and such a price in
the open market. So, the law is bad. The
hon, Minister is right that during 1959
they had the power, but now they are
leaving 40 per cent with the factories
to sell at any price. Either the market
price has to be paid by the Government,
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or the Government has to fix the price
for all the sugar produced, not for 60
per cent only.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Mr.
Deputy Speaker, Sir, I think the hon.
Members have heard the hon. Minister
of State in the Ministry of Food who
was replying to the debate. I need
hardly say that it was in July, 1967, when
the Chief Ministers met that they wanted
to see the working of the Essential Com-~
modities Act and they suggested that we
should see that the punishments provid-
ed in the Essential Commodities Act are
in our hands and the working of this
Act is made more effective. As hon.
Members are aware, the country has
passed through two severe droughts and
now we are having a better prospect of
a good crop. So, in the manner of dis-
tribution, it becomes all the more essen-
tial that we should see that all sections
of the population are benefited. It is
in order to see that a proper distribution
of essential commodities is done in the
country that we have brought this Bill
before Parliament.

As regards the point raised by Shri
Krishnamoorthi, my friend has already
replied to him. But I wish he had taken
some little pain to go to the principal
Act also, There is a criterion laid down
for the confiscation of the goods and the
Act is very clear. It is not that arbi-
trarily the goods can be confiscated and
which would cause unnecessary harass-
ment to the person from whom the goods
are confiscated. The Act provides that:

“no order confiscating any food-
grains, edible oils . . .

grains, edible oils . . .

“shall be made under section 6A
unless the owner of such arti-
cles or the person from whom
they are seized is given a
notice in writing informing him
of the grounds on which it is
proposed to confiscate the arti-
cles, is given an opportunity of
making representation in writ-
ing, within such reasonable
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time as may be specified in the
notice against the grounds of
confiscation and is given a
reasonable opportunity of being
heard in the matter.”

So, that amply shows that whenever the
Government intends to confiscate any
commedity, this procedure has to be
followed and this procedure is in accord-
ance with the law. That is the concept
of property. Property which has been
acquired by illegal means, property over*
which the person has no claim, is not
property. No protection can be given
by law to him. It is the propeity of the
people and the Government has every
right to confiscate the property for pro-
per distribution among the people.

What have we done in this Act? We
have changed the procedure that from
now on, we shall follow the procedure
of summary trial, because that has given
us benefits. We have seen that when
cases were sent to court for trial under
the ordinary law, it took a ionger time
and a lesser number of persons were
convicted, and in cases of summary pro-
cedure there were a greater number of
convictions and lesser time was taken by
the courts.

About the other point; for instance,
Shri Lobo Prabhu called it as draconian
law. We have in this law provided that
the first offender will get a minimum
punishment of one month. If a habi-
tual offender goes on continuing to com-
mit the offence against the very morals
of society, does it not become the duty
of the Government to see that this man
is punished, if not in a big way, at
least to see that he gets a deterrent
punishment? So, what we have done
is that if a person who has already been
convicted under the Act is found guilty
of committing the offence over again,
then the law provides that he should
be given a minimum punishment of one
month, and the commodity in which he
indulges in, blackmarketing, or profit-
eering or hoarding should be confiscated
and he should be stopped from indulg-
ing in trading in that particular com-
modity. So, all these things will be
taken up when the Bill goes
Select Committee,
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Then, I would like to reply to my
friend Shri Ram Sewak Yadav.

THA WTeaT BIEETO S WY gATR §ET

MR, DEPUTY-SPEAKER : He fol-

lows English all right,

SHRI MOHD. SHAFI QURESHI :
I am not translating anything which I
Y am replying to

have already stated.
those friends who have spoken in Hindi.

It is my way of replying.

G qT IIHAT BRI FT A &,
# g wgan g 5 1966 11,488
sl & faers 3 T@ @ SR T
¥ 8,067 FT FlawwA gaw L
U ¥ araE ) W oaE 7 oS
FEEd & T@T AR S gArT e
1T § I+ TgT 65,299 7 IIEA
# W% W fa=d ¥ 28,000 F FOF
Ffeg 7 FAfawE gar1 o ¥ fE
Fud ¥few 7 FAfaawew s go
g1

16.00 Hrs

=it TRATE TTEA: ITTEIE FE I, FA
TERT T 919 F) IO T@ GHA TN
9T | §9 OF 99 O TE Fa1 97 1 97 0
FgT a1 % a9 997 ¢ FT 39 A9E’
Frgw @) 6T o 'Farg | A
o= & e @ oot F faes sary
FADGHE | (IR GG @ &, A6
W T AE gU g | W AU wmm
FI ¥ TAT Y VA & GAOF AW
afmme & o1 F I A W oq@ar
T F IGH! GH T F1 T A
fear sma

ot wrew W o 77 faeww
IFe AT T AL,
I AAT AW FAL & d5d A ¥ T
fost, oY sureT r=er gFm fF ag ader
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T fe o, WY A e e
R, ey qafoll # oot e &
W@ | FA T AT AW & ag
oF TOF ) 1 Fad A famae ¥
Ffax 7 wHyw FWifede e &
qEF 10,072 ¥ gU AR &0 gAA H
6,625 ¥few § Fwfawww gam | S
THY 9 § 9 FFA F T8 57,702
e ww Y, AfeT o §w
20,978 Iefwal F1 FAfqFoT gom)
Y af T & fr gw fow s
FY ETE F R &, IqF A ag g 1w
T T I U H=ST A A ARG |

St § Fgr & 5 a7 9w Tw
TR FA AGT § AfFA g FEA
T § TR R emefaerd #
fau | & o 7w feamr =R g
f& o A 97 T R FEwEon
HFfag g, 9t sREA RrEC TR E
| WA W 5w e e
T FT F1E WF G L | Ag FAA
AT 4T S99 AW & fow, St awe §
faeg v v@ €, W1 @MW §F gEe
§) IR ag W § & ag dw
fft @ aad & fou a9 mw @,
AT 37 Teer W

R G gAY, AR I AT qriere’y
9 TS T FY, T8 W FEd F qg

zqm%arfzmsmﬁazﬁ

¥ forg #g § 5 7g Frp &
gRI |
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Y 9w Fga & 6 ag wr aga
ws § S = qel wEd § fv T
TEY T GAT qgT WA &) AfEA g
q I T FT T @ A T AL A
#1 ey fFar , afes g 9 &
TET FEGR FI &, TF qA-Hf=ar
et @, o gt g @ g, o 0%
Fw T o @\ T ANE 0
2 fr et A ¥ e w9 & 9@, 77
FA a¢ WY 3@ 5 o FA A=l w7
Fifger-snfean s adF & U
#rEn

With these words, I move that the
Bill be referred to a Select Committee.

MR, DEPUTY SPEAKER: The
question is :

“That the Bill further to amend

the [Essential Commodities
Act, 1955, and to continue
the Essential Commodities
(Amendment) Act, 1964, for
a further period be referred to
a Select Committee consisting
21 members, namely :—

Shri S. M. Banerjee, Shri Bibhuti
Mishra, Shri Rup Nath Brahma,
Shri C. K, Chakrapani, Shri J. K.
Choudhury, Shri V. N. Jadhav, Shri
Mushir Ahmad Khan, Shri D. K. Kunte,
Shri Mohan Swarup, Shri Jugal Mon-
dal, Shri A. Nesamony, Shri Nihal
Singh, Shri Kashi Nath Pandey,
Shri D. N. Patodia, Shri Bhola
Raut, Shri N, K. Sanghi, Shri Sharda
Nand, Shri Shashi Bhushan, Shri S.

Supakar, Shri G. Viswanathan; and
Shri Mohd. Shafi Qureshi
with instructions to report within a

week.”
The motion was adopted.

16.03 Hkrs.
MOTION RE: REPORT OF EDU-
CATION COMMISSION AND RE-

PORT OF COMMITTEE OF MEM-
BERS OF PARLIAMENT ON EDU-
CATION—Contd.

MR. DEPUTY SPEAKER: The
House will now resume further discus-
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sion on the motion regarding the Report
of the Education Commission and the
Report of the Committee of Members
of Parliament on education, Shri
Madhok.

SHRI BAL RAJ MADHOK (South
Delhi) Mr. Deputy-Speaker, Sir, 1
am glad that after all, education has
come back after the lapse of many
weeks,

AN HON. MEMBER :
Hindi.

Speak in

SHRI BAL RAJ MADHOK: I
would like to speak in English for the
benefit of my friends who do not know
Hindi.

DR. MAITREYEE BASU (Darjee-
ling) : I had not concluded my speech
on that day, Sir.

* MR. DEPUTY-SPEAKER : I am
sorry. She may continue her speech.

DR. MAITREYEE BASU: Sir, it was
such a long time ago that you do not
even remember that I was speaking. So,
I may be forgiven if I forget what I
said on that day and there is some repe-
tition.

16.04 Hgrs.

[SHR1 C, K, BHATTACHARYYA in the
Chair.]

First of all, I would like to say that
the purpose of education is not to quar-
rel over the language issue, but it is to
give the child the knowledge of life—
how life functions, what life is, the
mysteries of life, the facts of life, etc.
In that case, life-centric education is
needed for the children. Basic educa-
tion as enunciated by Mahatma Gandhi
has been given a sort of lipservice by
our present educators. Actually speak-
ing, I do not feel that basic education
has been really studied by our educa-
tionists nowadays. It is pot something
which is static. It changes from time
to time. It has to be re-interpreted,
and the main thing is that it is a life-
centric education. Unless education is
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lifecentric it is useless, The facts of
life, the mysteries of life, how life func-
tions, how life grows, all these things
have to be made known to the children,
and basic education as enunciated by
Gandhji can do that. There is no fetish
about it. It has to be interpreted, it has
to be adjusted from time to time and
according to the places where it is to
be taught. T would like to draw the
pointed attention of the Minister-in-
charge to this one point.

The second point is that the present
system of education, I am glad to men-
tion, has been criticised by the Educa-
tion Commission. They have recom-
mended neighbourhood schools and abo-
lition of public schools. I agree with
this idea and I welcome it, Public
schools today, as they exist, are only
for maintaining and perpetuating the
social stratification which is at presemt
prevalent in our country. That is what
they aim at also. All the big people's
children reag in public schools, What-
ever hon. Members may say here, most
of the big officers, big politicians,
ministers and big leaders of the country
send their children to these public
schools to perpetuate the present social
stratification which is completely at
variance with the idea of socialism as
propounded by the ruling party. This
is another aspect of education to which
also I would like to draw special atten-
tion of the hon. Minister of Education
and his Ministry,

These are the two things on which
1 feel very strongly. 1 have written
about them, I have spoken about them
and I am glad that I have been given
this opportunity to speak on this subject
in this august House also. This is a
thing which must be remembered, The
whole thing is not a materialistic one.
The whole thing is not to be looked
at like this, that the British masters
forced it upon us. In this connection,
I would like to mention that the Educa-
tion Ministry circulated a very unworthy
booklet called Aaro Bhalo Seekha. It is
a mean little booklett I hang down
my head in shame for such a booklet.
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In this booklet it is said that English
language was introduced ip our country
with the sole object of creating clerks.
Whoever wrote that book had forgotten
that the father of modern India, Raja
Ram Mohan Roy, really introduced
English language in this country and
that is why the country has progressed
so much angd it became one nation, Why
call English a foreign language? The
language that I speak is certainly not
the Queen's English or Shakespeare's
English or the language of the Bible.
The language that I speak is Indian
English. There are only two or three
members in this House, perhaps, who
can claim to speak in Queen's English,
or Shakespeare English or the authoris-
ed version English of the Bible, Most
of us, including myself, speak a langu-
age which is Indian English, and this
English is not a foreign language. We
have learnt it and we do not want our-
selves to be bopgged into this contro-
versy, the language controversy of
Hindi and English, specially when it is
related to education. That is one of
the things I would very much like to
mention here,
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Then, I would like to request the
Education Minister, through you, Sir,
to withdraw that unworthy booklet, that
shameful booklet, which has been circu-
lated in Bengali. I believe it has been
circulated in other languages also. I
know about the Bengali version because
1 hail from Bengal.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : May I know
the name of that book?

DR, MAITREYEE BASU : Aaro
bhalo seekha. 1 hope the Education
Minister knows Bengali.

AN HON, MEMBER : We also know
a little of it.

SHRI RANDHIR SINGH (Rohtak) :

What is the English translation of that
name ?

DR. MAITREYEE BASU : “Still
better Education”. I find that my Eng-
lish is not understood even by members.
So, my English is Bengali English, which
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is not a foreign language. In the end,
1 would appeal to the House not to get
bogged into any controversy, at least
so far as education is concerned.

SHRI BAL RAJ MADHOK (South
Delhi) ; Mr. Chairman, Sir, education is
the most important constructive activity
that the State has to undertake, because
it is through education that we mould
the mind of men, of those who ulti-
mately make the nation and make its
policies. Man is the most important
factor in all human affairs, it is the
ultimate factor, and that which makes
man, that is the most important and
most comstructive activity, and that is
the role of education.

Unfortunately, in this country, edu-
cation has come to be treated as the
most neglected subject and it is a step-
son in this House. Nobody is giving
any attention to it,

When the British were here, they
gave us a system of education which
was not suited to our peeds at all. Those
who are conversant with Lord Macau-
lay's Minute on Education know what
was the objective of the educational
system they gave. Their objective was
not to educate the people of India not
to develop India culturally, socially or
economically; their aim was to create a
class of Indians who will be Indians in
bloed and colour, in bone and flesh,
but who will be English in mind. Their
object was to create a manaspuiras,
mental slaves of the British, and also to
create clerks to run the administration.
To that end, Lord Cornwallis announc-
ed in 1784 that only those who know
English will be taken into the service
of the East India Company, and that
way a motivation was created through
which English came to be imposed on
the whole country. The aim was not
to educate the common people. It was
argued that education will infiltrate,
will percolate, to the lower rungs; be-
cause they were not inter¢sted in edu-
cating the common pedple at all. Be-
cause they were not interested in edu-
cating the common people, so the langu-
age of the country had no place in it
and Enplish was imposed that way.
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Now, during the last one hundred
years of British rule this system of
education continued. If we look at
the Convocation Addresses delivered by
eminent national leaders during that
period, in every address this system of
education and the retention of English
as medium of instruction was condemn-
ed and it was stated that we should
have education through our own langu-
ages. And if this educational system
did not succeed completely in de-na-
tionalising India, the credit does not go
to this system of education, the credit
does not go to the Britishers, but the
credit goes to the great Indian culture,
the great savants of India like Rishi
Dayanand, Lok Manya Tilak, Hahadev
Govind Ranade and Aurobindo Ghosh.
While getting the best of the Western
Education through this system, they
maintained their roots in India’s soil and
her great cultural past.

It was this blend that they created
which was able to give a mew life to
this country. But the British did suc-
ceed partially. They were able to create
a new class also which was more Eng-
lish than Indian. Just as Lokmanya
Tilak, Aurobindo Ghosh and Dr.
Shyama Prasad Mookerjee represented
the class which had the best of the
West and at the same time maintained
their roots, we had Pandit Nehru who
was only English and nothing Indian at
all. Therefore we had two classes.

Now, if any good has come out of it,
it is not because of those Indians who
were the products of Macaulay but be-
cause of those Indians who, in spite of
Macaulay, remained Indians and conti-
nued to have their touch with Indian
culture and life.

When the British were gone and India
became free we thought that now at
least a national system of education will
be evolved. But, unfortunately, during
the first 19 years of our freedom our
education remained in the hands of
people who were anything but Indians.
I say it with full sense of responsibility.
Maulana Azad might have been a great
man but he did not know anything
about Indian education; in that matter
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he was more Arab than an Indian just
as Pandit Nehru was more English than
an Indian. In these people’s hand,
therefore, education could not make
progress. Those very things which were
condemned during the British rule came
to be praised as something noble during
these 19 years. I am happy that for the
first time we have an Education Minis-
ter who is a real Indian and a real edu-
cationist. He knows India; he knows
India’s cultural heritage and he knows
what is education. Therefore for the
first time we are evolving a national
policy on education.

The Kothari Commission Report is
a big one. It was there before us for
a long time but, I think, it was a very
laudable decision to appoint a committee
of Members of Parliament to go into
it and make a considered report on it.
That is what we call the national policy
on education which we are discussing
today.

1 wish the same course is adopted in
other matters also. In this country we
do not have a national foreign policy
or a national economic policy. Policies
are evolved by a group of people who
really do not represent the people. In
fact they are cut off from Indian life,
but because somehow they manage to
have a majority in this House and pass
it they think that what they decide is
a national policy. Actually, these poli-
cies are not national at all. If national
policies are evolved in the way in which
an attempt has been made to evolve a
mational policy on education, 1 think,
many of the ills in the economic and
other fields also could be removed.

What does the statement on national
policy on education that has been circu-
lated to the Members of Parliament,
say? It deals with all the aspects, of
education and clearly defines its aims.
One is that education should aim to
build up the nation, to create in the
new generation a spirit of nationalism
and patriotism so imbibe in them moral
values and prepare them to face the
challenge of the modern times in the
field of science and technology. It
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must suit the new social conditions and
economic needs of the country while
maintaining the cultural and moral cli-
mate. It must preserve the genius for
which India has been known all
through the ages.

5142

For that purpose four main recom-
mendations have been made. One is
that the status of the teacher should be
improved. [ do not think there can
be any two opinions about that. In
our country all through the ages the
teacher has not been known for his
riches. The brahmin, according to
Manu Smriti may have anything but he
should not be rich; a rich brahmin be-
comes worse than a bania. Therefore
a teacher whose role has been that of
a brahmin has never been a very rich
man; be has never been given very high
emoluments. But he enjoyed a status
in the country. Everybody respected
him. But during the last 20 years, be-
cause we have polluted our own moral
values and have been talking too much
about materialism, the teacher who is
poorly paid has lost even that status.
The result is that today the teacher has
neither food nor status which could
somewhat compensate for not having
food. Therefore it is very important
that the teacher must have enough to
eat and he should enjoy a status in
society. For that purpose a number of
recommendations made in the report

need to be carefully considered and
implemented.
In this respect, I would lay stress

particularly on one thing and that is
housing. We have teachers who go to
long distances for teaching; they do not
have any place to live there and they
have to come back 8 or 10 miles. This
is not fair to them, considering their
poor emoluments. Wherever a school
or college is made, we must see that
the living quarters for the teachers are
also made, so that the teacher can de-
vote his leisure to studies and his time
is not wasted in walking long distances.
This is a thing which is particularly
very necessary in metropolitan towns.
The second recommendation that we

have made is about the reform in the
system of examinations. The examina-
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tions that we have now are just a sort
of maching and the real worth of the
student can be seldom judged through

it. If a boy can use a key effectively
or can cram effectively, he can always
get through very well. Therefore, this

system needs to be improved. In this
Report we have suggested that some
kind of internal assessment also should
be taken into consideration and the re-
sults should be declared on the basis of
internal and external assessments. This
is a recommendation which should
be given some fair trial and I think,
through it, we will be able to improve
our system of assessment of the boys.

The third recommendation that we
have made in this Report is about neigh-
bourhood schools. We have recom-
mended in this Report that in the pri-
mary stage at least, all the boys coming
from a particular neighbourhood or a
particular area should go to the school
of that area; whether they are rich or
poor, whether one is the son of Shri-
mati Indira Gandhi or the other is the
son of the peon of Shrimati Indira
Gandhi, they should be able to go and
read in one school, so that they can
understand that Shrimati Indira Gandhi
and her peon belong to the same coun-
try, though one was born with a silver
spoon in his mouth and the other was
born with an earthen spoon in his
mouth. This is very important and this
is also in keeping with the slogan that
has been raised in this country so often
but which has never been acted upon,
the slogan of socialism. If we want to
create a sense of unity in our younger
people in the society, it has to be im-
bibed in their hearts first before, and
this can be done only through educa-
tion. But unfortunately some of the
people who talk too much about demo-
cracy and Constitution have said that it
will go against the Fundamental Rights.
I wonder what they mean by Funda-
mental Rights. Here is the Constitu-
tion of India and in the very Preamble,
we have said that we, the people of
India, solemnly resolve to secure to all
our citizens equality of status and op-
portunity. We want the equality of
status and opportunity. But where can
there be equality of status and opportu-
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nity when the son of a rich man can go
to a school where he gets a special treat-
ment and the son of a peon, a poor
man, cannot afford to go to a better
school? No rich man will send his son,
no Minister will send his son, no Secre-
tary will send his son to an ordinary
school and, therefore, the standard of
these schools goes on falling further.
They say that St. Columbus School
gives good education. Why ? It is be-
cause every parent pays handsomely;
whenever they want donations and
every pupil has to pay Rs. 100, or more
as monthly tuition fee. If the rich
people of a particular area pgive the
same attention to their own Municipal
School or Government School, give
donations to it and meet its needs, then
that school can also be improved. In
the area in which I live, namely,
Rajendra Nagar, I find that in the early
morning hundreds of boys get ready to
go to far-off schools. I ask them, when
there are so many primary schools, why
don’t they send their children there?
They pay high fees also. I often tell
the parents that if they spend a fraction
of the money that they spend on their
wards reading in missionary and public
schools, on the school of the locality we
can improve that school. That is the
only way of doing it. If that is not
done and if some people say that it
will infringe on the Fundamental Rights,
then the rich will live in Heavens and
the poor will live in the purgatory for
all times, and this, the people of India
are not going to tolerate. Therefore,
the system of neighbourhood school is
a very commendable thing and it must
be implemented without any further de-
lay or hesitation.

I am happy to say that the Adminis-
tration of Delhi, which is in the hands
of my Party, has already started act-
ing upon this principle. We have some
good schools to which boys wused to
come from all parts of the city and,
therefore, only good boys could get in-
to such schools and the boys who did
not come from happy families or rich
families in the neighbourhood could not
get admission in those schools. Now
we have laid down that the schools must
give preference to the boys of neighbour-
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hood and only when boys from the
neighbourhood are not available, should
they admit boys from distant areas. The
result is that the boys of poor families
with lesser marks can also go to better
schools and improve their qualification.
We have tried this system in Delhi and
it can be tried in all the cities. This is
a problem mainly of cities and 1 see
no reason why this should not be tried
in all other cities as well.

I can understand the opposition of
men like Shri Anthony because for
them it is a commercial proposition.
They run schools in which rich boys
come and pay high fees. If neighbour-
hood school system comes into being,
their business will net run. It is none
of our business to see that the business
of some people is run properly, at the
cost of the community as a whole and
at the cost of the future of our youn-
ger generation. Therefore, I think we
should not pay any attention to the
argument that Shri Anthony put forth
the other day. '

Sir, the most important recommenda-
tion of this Commission has been that
we should switch on to the regional
languages as media of instruction. I
say, Sir, it s the most unexceptionable
thing that the world all over has adopt-
ed. 1 am a teacher of long standing
and I know that we cannot educate our
children through a foreign language, like
English, which is perhaps the most
ticklish of them. There was a time
when we had a few students in the col-
leges and schools, we had teachers who
had been foreign-trained and who could
impart better instruction in English.
Now, when we have mass education, the
standard of teaching English is falling
very very fast. You look at the results
of any school or college in Delhi. You
will find that most of our boys fail in
English. Even though as many as 18
periods a week are provided for instruc-
tion in English and only 6 periods for
Hindi. If these 18 periods are not im-
posed on them and they are distributed
to the study of Hindi and other subjects
1 think, our boys will do much better.
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Sir, I have gone all over the world
and I have discussed the question of
Indian students with the leading edu-
cationists in other countries and I find
that Indian students are second to none
in intelligence, rather, they are better, I
was glad to see them doing very well.
But why are they not able to make any
original research ? The simple reason is
that no real genius can flower through
a foreign language. If this imposition
of English goes, then you will see that
the Indian boys will make a mark in all
fields. Look at the original papers that
are published every year. The share of
India is not even 1% of the original
papers in the scientific subjects that are
published. The reason is not that the
Indian boys are less intelligent, but be-
cause they cannoot do that original re-
search in a foreign language. The mo-
ment you switch on to Indian languages,
all these things will go.

My friends in the DMK and others
over this switch over and

are
they want that English in any case
should continue. My appeal to them

would be that English is neither their
language nor my language. It is a
foreign language. English was imposed
on this country by our colonial rulers.

MR. CHAIRMAN : The hon'ble
Member might conclude now.

SHRI BAL RAJ MADHOK : I am
concluding, Sir.

I know there are difficulties in the
South. They cannot switch on to Hindi
immediately, but they can switch on to
Tamil and Telugu immediately.

AN HON, MEMBER : We are do-
ing that.

SHRI BAL RAJ MADHOK: We do
not want that Hindi should be imposed
on any State.

AN HON. MEMBER : Thank you.

SHRI BAL RAJ MADHOK : Let
people study in their own language and
if they feel the emotivation, let them
read Hindi as well. 1 hope they will
read Hindi. In any case I would make
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an appeal to them: ‘Don’t impose
English on others who are sick of it
and are suffering for it

The Language Bill that will be com-
ing before the Parliament soon seeks to
impose English on others.

AN HON. MEMBER : No, no.

SHRI BAL RAJ MADHOK: I would
submit : let us adopt a rational and
national approach. Let wus impose
neither Hindi nor English on anybody.
Let us make provision for teaching of
both Hindi and English and let there be
no compulsion about the knowledge of
Hindi and English for entry into Go-
vernment service, Any one who wants
to enter Government services should
know either English or Hindi, preferably
both. And if we do that, I think, in
course of time, the Indian genius will
automatically evolve a system in which
all these difficulties which we find at
the moment can be removed.

Some difficulties are bound to come
up when we switch on to regional langu-
ages. To meet them we have suggested
that there should be a common diction-
ary of technical terms and such techni-
cal terms should be drawn from all the
Indian languages and whenever text-
books are prepared in Tamil, Kashmiri
or Bengali or any other language the
technical terms should be the same, Se-
condly, we have suggested that the
Central Government should open Cen-
tral Schools and Colleges in which edu-
cation should be given through English
and Hindi so that the people serving
in the Armed forces and other Services
who are transferable from one place to
another, do not find any difficulty in
educating their children. Thirdly, we
have said that in the institutions of
higher education like the Central Insti-
tute of Education or Central Institute
of Medical Sciences here in Delhi or
elsewhere, the medium should continue
to be for some time Hindi and English.
Fourthly, we have suggested that even
in the matter of admission into public
Services, we should have these languages
as the media of examination so that no-
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body suffers because of this change-
over. if these precautionary measures are
taken I do not think that switch over
to Hindi or the regional languages will
pose any danger to Indian unity. In
fact, those who think that Indian unity
has been there because of English are
sadly mistaken. It is not English which
unites India. It is geography that unites
India. It is our great culture which
unites India. India was one when there
was no English. We always have had a
lingua franca. That role was played
first by Sanskrit and then by Pali and
Prakrit for some time, and that role
has been played for the last few hund-
red years by Hindi. Hindi is the lingua
franca of our country. I am not saying
so in a partisan spirit. In fact, my
mother-tongue is not Hindi but Pun-
jabi. In fact, I have as much com-
plaint against the Hindi enthusiastic as
my other friends. An important thing to
note is that the khadi boli Hindi which
we have adopted as the official langu-
age is not spoken in any part of the
country except perhaps Delhi and the
nearby areas. Therefore, those who
think that the adoption of Hindi will
give advantage to people of certain areas
are mistaken; it would not give any ad-
vantage to me, nor would it give any
advantage to any people from the other
so-called Hindi States.

Therefore, in the matter of the
change-over to the regional languages as
the media of instruction, I think the
recommendations of this commission
must be accepted by all without any re-
servations or fears.

Now, I would like to say a few
words about the UGC, whose report
also we are considering. So far, it has
played the role only of doling out
grants-in-aid to different universities.

MR. CHAIRMAN : That may be
discussed when the UGC report is taken
up for consideration.

"SHRI BAL RAJ MADHOK : That
is part of this discussion. We are dis-
cussing the UGC report also.



5149  Report of

MR. CHAIRMAN : He should try
to conclude now because there are many
others very anxious to speak.

SHRI BAL RAJ MADHOK : [ want
to give just a few suggestions.

MR. CHAIRMAN: There are
others who are more anxious to give
their suggestions and they have also got
to be accommodated.

SHRI BAL RAJ MADHOK : I have
not exhausted the time allotted to me

yet.

MR. CHAIRMAN : He has exhaus-
ted it already.

SHRI BAL RAJ MADHOK : I shall
just give my suggestions. Firstly, we
should cut down expenses on buildings.
We are spending too much on buildings
now, and we can have simpler build-
ings instead.

Secondly, we should scrap the system
of preceptorials. The preceptorial sys-
tem which has been introduced in
some universities and colleges is just
a waste of time and money. That money
could be diverted for opening more
colleges.

My third suggestion is that we should
not go on multiplying autonomous insti-
tutions. For example, in Delhi we
have the School of Intermational Stu-
dies which has the status of a university;
then, we have the Jamia Milia which
has again the status of a university;
then, we have the Institute of Humani-
ties at Simla which enjoys an autono-
mous status. Why should we have so
many autonomous bodies ? We are
going to open the Nehru University in
Delhi, All these institutions should be-
come part of the Nehru University, and
that way not only money can be saved
but proper co-ordination of their acti-
vities can also be ensured.

Then, new universities should be
opened only in those areas where there
are special situations which warrant
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such a step. For example, in the hill
areas of Himachal Pradesh and U.P.
we need a separate university, Then,
there is a suggestion for the opening
of Dayanand University at Ajmer.
Ajmer is a very big educational centre
which has been neglected all these years
by the Rajasthan Government. So, we
should have a university at Ajmer.

Lastly, I would suggest that Govern-
ment should cut down the expenditure
on and intake of engineering colleges
so long as they cannot provide employ-
ment to the engineers coming out of
the existing colleges and institutions.

In conclusion, I would say that we
should set up a permanent committee
of Members of Parliament who will
supervise the working and implement-
ation of this national policy on edu-
cation. It should not be a policy which
will lie omly in the archives, but it
should be a policy which will be work-
ed, and, therefore, I suggest that for
supervising its proper implementation,
a permanent committee of Members of
Parliament should be set up.

SHRI H. N. MUKERJEE (Calcutta,
North East) : We have procrastinated
a long time over the Education Com-
mission’s report, and the report of the
Committee of Members of Parliament
in regard to educational policy has also
been buffeted about, and our friend the
Minister, for the crime which he is
supposed to have committed of trying
at long last to introduce some abso-
lutely essential changes in our elucatio-
nal system, has particularly been buffet-
ed about, He has had to appear rather
apologetic to fellow academicians for
no fault of his own except that he was
trying to do something very important
and so long neglected in the realm of
education. It all shows how in the
government family, education is still the
Cinderella. But as in the fable Cinde-
rella turns out to be a queen, I do hope
that some sense dawns on people in
authority, and the importance of edu-
cation, underlined by my hon. friend,
Shri Madhok, is really recognised.
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It is a pity we are having this dis-
cussion in driblets and the integrated
1'mdsphere in which only such ques-
dons can be discussed is not there, It
is a pity also that dark clouds seem to
be in the atmosphere over the Official
Languages Bill which we are going to
discuss tomorrow, and the reflections of
that darkness might be coming also in
so far as this particular discussion is
concerned. But it is about time that
we put first things first and here Gov-
ernment is committed through the
mouth of the Education in regard to
an education policy, and particularly in
regard to the question of the medium
of instruction at every stage of our
educational structure.

-Even though it might rather look like
fla‘tering ourselves, I would take the
liberty of saying that the Committee of
Members of Parliament, assisted very
notably by the Minister himself and his
staff, have produced a document which
has not received the artention which it
deserved from the country, and certain
suggestions which were put forward
have been clouded over by all kinds of
irrelevant arguments put out in ceriain
quarters. I am afraid we cannot recti-
fy the position which exists in our
country today, but I do hopa that some
at least of the recommendations of the
Education Commission and of the Com-
mittee of Members of Parliament in re-
gard thereto would be salvaged, and
at least in regard to some basic matters
like the medium of instruction Govern-
ment would go forward without any
delay.

Shri Madhok has referred to the
question of the neighbourhood schools,
which almost all of us supported in
the Committee of MPs, 1 have heard
it said—and one of the notes of dis-
sents. points out—that sometimes in
the hope of something better what is
already good is destroyed and the pro-
mised better does not ultimately mate-
rialise. None of us claims that the
very special schools which are run by
very special people are not good insti-
tutions as far as they go. But we know
at the same time that they are not part
of our country. There is no getting
L92LSS/67—9
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away from it that these very special

schools have created a hierarchy in
our society which has got to be broken.
We have got to realise that these spe-
cial schools have many points which
surely are admirable, which should be
followed in other similar institutions.
But to go on with these special schools
functioning in a privileged atmosphere
is something which will bring no good
to the country. And when we are told
that the very fine system of education
which prevails in these wonderful Eng-
lish medium schools is something which
we should all adopt, I would like to
apply a simple criterion. @ Who and
what are -the people and the achieve-
ments about which we are proud in this
country ? Qur - writers, our artists, our
thinkers, our philosophers, our scien-
tists—how many of them have yet been
produced by these English medium
schools ?  Rabindranath Tagore never
went to any school whatever. Did
Jagdish Chandra Bose, Prafulla Chandra
Ray and Chandrasekhar Venkataraman
ever go to these English medium
schools 7 They never did. Did Sarat
Chandra Chatterjee go to an English
medium school ? Did Subramanya
Bharati in Tamilnad go to an English
medium school ? Did Shri Sri in
Andhra go to an English medium
school ?  Did Vallathol in Kerala go
to an English medium school? Did
Amarendranath Tagore, =Nandlal Bose,
Jamini Roy, Abdur Rehman Chugtai,
Venkatappa and so many other artists
Who
are the people we are proud of ? Did
Ram Mohan Roy go to an English
medium school ? He learnt English
when he was over 30 years of age. Who
are we proud of? Our people,
the real people who matter, went to
ordinary, common schools. It  was
only the elect who sent their children to
English medium schools,

I know it is sometimes said that most
of the people who talk against English
medium schools themselves went to
English medium schools. I do not want
to talk about myself, but just in order
to put the matter straight, I went to a
Bengali school, the Taltola School. The
very name sounds absolutely disrepu-
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table to many aristocratic ears. My
children, all my brothers and sisters
have gone to that kind of school

It is not true to claim that these
English medium schools have contribut-
ed to the greatness of our country. They
may have produced a few people, emi-
nent in certain spheres, no doubt about
it.  Today, when things are becom-
ing somewhat cosmopolitan, when
technological education can perhaps be
imparted in a cosmopolitan atmosphere,
may be they would be producing some
good alumni but, as a matter of fact,
these English medium schools have
made hardly any contribution as far as
our country is concerned.

Lok Manya Tilak, Swami Dayanand,
Mahadev Govinda Ranade, mame any-
body you like, they never went to that
kind of school. Arobindo Ghosh was
educated in English, but he went over
to another kind of existence altogether.
Those are the people of whom we are
proud,

Why do we talk about these wonder-
ful institutions which we must cherish
like the apple of our eye?  Because
without them we cannot go abead in to-
day’s world, That is not true. Why
do we keep up this hierarchy? Why
should it be possible for rich people to
send their children to schools which
have equipment which can be acquired
at a lot of expense ? Why do you deny
the other schools this advantage which
these very special schools are getting ?
Therefore, it is time we make turn. I
do not say abolish those institutions al-
together. I say makg the facilities avail-
able in those institutions accessible to
the generality of our people and make
a beginning, That is why I say, do not
abolish them, and the committee does
not say abolish them, but utilise them,
and, keeping in mind the rights of
minorities, whether it is the Anglo-
Indian minority, or the Muslim minority
operating somewhere with Urdu as its
own language, keeping in mind the
rights of minorities in regard especially
to their own kind of schools, let us
have all over the country neighbourhood
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schools open to everybody in the land,
whether, as Mr, Madhok pointed, it
is the child of the Prime Minister or
the child of a peon who works in the
office of the Prime Minister—a very
important thing which we have got to
do.

We have referred also to teachers and
pupils and their problems. I have no
time to refer to them now. They are
more or less known. We are always
talking about them,

Then there is the important matter
of the medium of instruction. ~ When
at long last, shall we try to make our
education a part of our life? How is
it that even today the Minister has to
go to the Vice-Chancellors' Conference
and plead with them : for God's sake
let us have our own languages as the
medium of instruction. Is it not our
desire to unite our language with our
thought, and our education with our
life? And if that is so, we can only
do it on the basis of our own languages.

The Education Commission reported
quite some time ago, and the Education
Panel of the Planning Commission met
under the chairmanship of my good
friend Dr. V. K. R. V. Rao more than
a year ago. At that point of time, the
academicians of our country were
agreeable to the idea of a switch-over,
the medium of instruction being our
own languages. But then, when they
found that the going was not too tough
for them, they came out of their lair
and they began shouting for English,
against our own Indian languages, Why
should this kind of thing happen ?

And if these people want the views
of foreigners, here is an article contri-
buted to tke Sratesman, a very sensible
article, by Dr. V. V. John, on the 11th
September, where he has quoted Sir
Michael Sadler and a more recent per-
son, Sir Eric Ashby, who have com-
mented on the price we have paid in
self-confidence and the quality of our
life by learning everything through a
language that is not our own, that we
have at best used English for receiving
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knowledge, it has not served us as a
tool for thinking and for generaling
knowledge.

So, it shames us to find out, and we
realise it in every bone of our being,
that we have become a secondary, a de-
rivative and unoriginal people, be-
cause through the medium of
a foreign language, because sO
much of our spiritual energies are
expended in the acquisition of a
foreign language which is alien in every
sense of the term, 1 know I am twitted
sometimes because I can talk Englisn
somewhat quickly but I know English
well enough to know that we cannot
learn English well enough, and 1 know
it also, and that this is the realisation
of everybody—that howsoever well we
might learn the foreign language, we
cannot express our deepest thoughts,
our deepest imaginings and our deepest
aspirations and our most creative ideas
in that foreign language. Why should
we continue to have this incubus? It
is not a sentimental matter; this is a
matter which goes right to the root of
one’s being. Why should we have this
incubus of a foreign language ? Is it be-
cause there are difficulties ? ‘Which
matter in the world is free of difficul-
ties ? Was freedom free of difficulties ?
How did we get our freedom? We
wele told in the British days that for
India to be free is to be bristling with
difficulties, as far as this country was
concerned. Difficulties are there to be
surmounted. Of course, there would be
difficulties. That is why we have said
in the Committee of Members of Par-
liament that we want five years. Five
years is the time-limit. If you want
extend the time-limit you can do it on
the basis of the experience to be gain-
ed, but plunge into the water because
we have got to learn to swim, There-
fore, let us try to swim.

In the meantime, there are problems:
of course there ire problems. Accer
ding to our recommendation, when a
student passes the graduation stage, he
15 bound to be a trilingual person.
There is no doubt about it. In a multi-
lingual country like India, every stu-
dent who goes in for higher education
_L92LSS(CP)/67—10
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is bound to be at least a trilingual per-
son. Therefore, in the interim pericd,
there might be a continuation of Eng
lish and Hindi or other Indian langu-
ages.

16.47 Has.

[Mr, SPEAKER in the Chair]

I envisage a time when in the uni-
versities, lectures would be delivered in
different languages and in English cer-
tainly because historically speaking,
English has got a certain position in our
country and we can have exchange of
professors and other people from one
university to another to advise us; the
students would be in a position to under-
stand the lecture; the students would
be in a position to read all such books
and understand the content of those
books, And, as the Committee has
suggested, and as the Education Com-
mission has repeatedly emphasised, we
want that all our students should be
well-up not only in a foreign languagzc
like English but also in many other
languages,

1 have quoted already from the arti-
cle by Dr. V. V. John, I will quote
another small extract where he puts
this matter in a nutshell. He says .

“These difficulties are mnot un:
known even today. In a multilingual
nation like ours, one need not ex-
pect easy and tidy solutions for such
difficulties. In every State, there will
be a minority of students whose

tongue is not the regional
language. To some extent, the
three-language formula will eventually
solve the difficulties of such stu-
dents. It is also to be expected that
in the larger cities there will be col-
leges or sections in the same colleg:
that use different media to suit the
multilingual composition of ihe
urban population. Since all students
will be expected to know English,
teachers who can teach only through
English (who may include distin-
guished foreign scholars) should be
free to use English as the medium.
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What is now contemplated is hupe-
fully mot an inflexible system.”

We are not having an inflexible -sys-
tem; it could be adjusted to the cir-
cumstances. But we have got to begin
our job; we have got to plunge into
the water. Otherwise, we shall never
learn to swim.

1 know that cheap ridicule has becn
sought to be poured upon us by certain
people, who say, “Your Indian langu-
ages are no good.” My friend bShri
Frank Anthony is not here. He said
in a very sneering, superior language,
that our Indian languages are not good
enough and for any conceivable period
we shall never be able to produce the
kind of literature that we need for our
education.

Well, I can understand this : my hen.
friend Mr Anbazhagan is not here.
Tamil is a language with a wonderful
past. I can understand why they are
so devoted to this language, And who
says that a language like Tamil or
Marathi or Bengali for that matter even
though it is my own language, is not
wellfitted even at this stage for the

dissemination of knowledge ? And
who says that we shall depend only
upon a multitudinous list of tramsla-

tions ? Why can’t we go ahead to write
our own books straightway, at least to
begin the job of doing s0? We do not
peed to translate everything, in the
library, books in English and in other
languages which should be laccessible
to our students because there are tri-
lingual students at the graduats and
post-graduate stage.  Therefore, all this
cheap sneer about our Indian languages
which are condemned for all eternity
to be second class or third class langu-
ages in the comity of nations has got to
be forgotten.

1 know this matter has been discuss-
ed at great length perhaps earlier when
I was not here, but this matter has
hung fire for so long that some definite
decisions have got to be taken, 1T ask
Government to remember that they had
made a commitment before the House
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that on the 15th August—a very memo-
rable day—they were going to anmounce
a national policy in regard to education.
This Government has made a commit-
ment in this House which they cannot
wriggle out of, namely, in regard to the
problem of medium of instruction, at
every stage our own languages would
be introduced, in the quickest possible
time. Let this Government come for-
ward now, supported by the genmerality
of Members of Parliament and the
generality of the people of the country,
with a pational policy on education in
regard to the medium of imstruction
and in regard to such questions as the
neighbourhood school, the position of
teachers and the problems of students
and other matters which have been dis-
cussed in the report of the Committee
of Members of Parliament.

5158

Sir, 1 know the time of the House is
very limited and therefore I would con-
clude by saying that the manner in
which the Education Minister .began his
job, the manner in which he showed
that he was serious about this business,
the manner which provoked many peo-
ple of different shades to put him in
jeopardy and put him in a very emba-
rassing situation, that manner makes me
rather apprehensive in regard to the
future. But I do hope that the Gov-
ernment comes forward categorically to
say that at least in regard to the com-
mitments made in Parliament, those
commitments would never be dis-
regarded,

MR, SPEAKER : 1 think we should
conclude the debate today,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : We will be guided by your
opinion and we will agree to conclude
the debate today.

MR. SPEAKER : We have already
spent a considerable time on this. The
DMK has got 20 minutes left. Other
parties have spoken but the Congress
Party has some time left,
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SHRI P. RAMAMURTI (Madurai):
We have mot spoken at all,

MR. SPEAKER : The Minister needs
at least half an hour for reply. If the
Congress Party agree to forego its
time, I will call one or two moOre mem-
bers from the opposition and then the
minister will reply at 5.30.

SHRI BAL RAJ MADHOK : What
about the half-hour discussion ?

MR. SPEAKER : That will be taken
up at 6 and concluded at 6.30.

I am just suggesting this for the sake
of convenience. We have been dis-
cussing this for 12 hours.

MR. RAMAMURTI : He may conc-
lude in 10 minutes,

SHRI P. RAMAMURTI: In that
case, I will forego this opportunity pro-
vided you give me a little more than
our scheduled time on the other Bill
which is coming up,

MR. SPEAKER : All right, The
same subject is coming up in the shape
of a Bill. Hon, members will have
another chance,

SHRI S. D. SOMASUNDARAM
(Thanjavur) : Sir, during the past 70
or 80 years, a number of committees
and commissions were appointed to sug-
gest means of improving the education-
al system. After independence, there
was a commission under the chairman-
ship of our ex-President, Dr Radha-
krishnan to study university education.
After that, there was one commission
under the chairmanship of Dr. A.
Lakshmanaswami Mudaliar to study the
subject of secondary education. Now
we have the report of the Education
Commission headed by Prof. D. S. Ko-
thari and of the Committes of the Mem-
bers of Parliament on Education. Thus
we had Commission after Commission
on education; we received report after
report on education. Thess reports
were full of good ideas and suggestions.
In spite of the expert suggestions,
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nothing happened to change the edu-
cational system to make it suitable for
Indian economic and social conditions.
This is because there was no enthusiasm
and effort on the part of the leaders,
administrators and educationists to imp-
lement the suggestions. In this con-
nection, I am sorry to say that even if
we appoint hundreds of commissions,
publish hundreds of reports and spend
crores of public money to study the edu-
cational problem we shall not be able
to achieve a suitable educational system
unless we have enthusiasm and sustain-
ed effort to implement the good ideas.

Mr. Speaker, now let me draw your
altention to some of the drawbacks of
the Education Commission’s Report. I
submit for a careful consideration of
the House that we are expanding the
educational facilities, particularly at
college and university level, without
taking care to assess the impact of edu-
calion on the economy and society. It
is my firm belief that the resources are
misallocated and as a consequence we
are facing a crisis in education, namely,
mass-scale  educated unemployment,
threat to law and order and potential
threat to the peace of the society. This
is not only uneconomical from the
society. This is not only uneconomical
society's point of view but also misery
from the individual’s point of view.

Let me try to substantiate the hypo-
thesis that the resources are misallocat-
ed. I shall do so from three different
angles: (1) by analysing the costs
aad benefits of education at different
levels, (2) by analysing the estimates of
manpower required for the economy’s
further pattern of development, and (3)
by comparing our educational achieve-
ment and effort with other countries.

We can estimate the costs and bene-
fits of education from two different
angles. First we can look at these costs
and benefits from the point of view of
the society and second from the point
of view of the individuals. I am con-
cerned with them from the society’s
point of view, From the point of view
of the society, the expenditure data pro-
vided in the official publication ar2
under-estimates.  They do not include
the costs of all the resources that are
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employed in the educational sectors in
a year. If we include all the resources
—namely, books, stationery, travel
etc., rent and depreciations of the physi-
cal assets like building, equipment etc.,
and the income foregone by the mature
students—the costs of education may
be more than doubled. The measure-
menit of social benefits of education ™
still crude and, of course, it should be
used with care, The excess of earn-
ings of educated persons over the earn-
ings of uneducated persons are treated
as the benefits of education. By com-
pating the costs and resultant benefits,
namely the excess of earpings, we can
calculate the rates of returns to invest-
menl in education. One of such studies
in India indicates that the rates of
retuin to education are not quite profit-
able when compared with rates of re-
turn to physical capital. The rates of
return to investment in different levels
of education are as follows : primary
education 17 per cent, middle school
education 12 per cent, high school edu-
cation 10 per cent, bachelor degree edu-
cation 7 per cent and engineering edu-
cation 10 per cent, The estimates of
rate of return to physical capital work-
ed out varies from 11 per cent to 19
per cent.  Except elementary education,
the raies of return to education are low-
er then those to physical capital, Eco-
nomic rationality suggests that we
should attach more importance to physi-
cal capital formation, and within the
educational sector to primary education.

17 Hrs.

The Report of the Commission right-
ly suggests that education after elemen-
tary stage should be linked with man-
power needs of the future economic
development. The pattern of education
should be determined primarily by the
manpower requirements of the eco-
nomy. In this qualitative sense it is a
success and let me congratulate the
Members of the Commission, for this.
But how far has the Commission suc-
ceeded in implementing the recommen-
dations ? I am afraid that it has failed
miserably here. The method it adopted
to work out the future manpower needs
is extremely crude and the assumptions
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are quite unrealistic. The starting point
of the project work is 1961 Census ana-
lysis of labour force and National Sam-
ple Survey Reports. Implicitly it
assumes that in 1961 the educated
labour force is fully employed and that
their education and training are optio-
nally used for the social and economic
development of the nation, This is far
from the reality. We see around us
that M.A.s and M.Sc.s are employed
as lower division clerks and assistants,
for which education upto matriculation
or intermediate is enough. Many of
the engineers are doing the routine
work which can easily be done by dip-
loma-holders. There is under-employ-
ment to a great extent, I said that
M.As are employed as lower division
clerks. What is it due to? Is it be-
cause we are producing graduates in
excess of the demands ? Is it because
the quality of graduate and post-gradu-
ate education has gone down that the
education imparted to them is just
enough to make them lower division
clerks? I would prefer to attribute
this present sorry and wasteful state of
affairs to over supply and lack of de-
mand. Even doctors and engineers are
reported to be in live register of th-
employment exchanges. Doctors and
engineers are trained for particular pro-
fessions. The fact that we are produc-
ing more educated persons of all

than what the economy could absorb.

One can argue that people demand
more of higher education and in a de-
mocracy the government should pro-
vide the facilities to fulfil the people's
demand. I do not deny that the peo-
ple’s demand should not be denied. But
I should like to emphasise that those
who want to have more education
should pay for it. At the same time,
we should see that the poor and intelli-
gent students should not be denied
chance of higher education on account
of financial difficulties,

More attention should be given to

‘expand and improve the education at
‘elementary stage.

The Constitution
directs that free and compulsory edu-

_cation should be provided to all child-

ren up to the age of 14, The aim
should have been achieved within ten
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’
years after the Constitution came into
force. But I am sorry to say that even
20 years after independence we are far
behind the objective, This, 1 think, is
mainly due to the neglect of elementary
education and too much emphasis on
higher education.

The Parliamentary Committee Repoi_'t
states that “India has a special responsi-
bility for the promotion of Sanskrit”, Tt
has not given any reason why Sanskrit
study should be promoted, Probably,
they might have assumed that Sanskrit
is a source language for understanding
India’s ancient culture and civilization.
If this is the reason, Tamil has more
powerful claims for special study be-
cause Tamil is an equally, if not more,
ancient language. In addition to that,

Tamil is a living language whereas
Sanskrit is a dead language. Tamil is
a source language for understanding

ancient and present culture and civiliz-
ation. So, the Central Government
should give special attention for pro-
moting Tamil.

According to the Report of the
Parliamentary Committee :

“However, it is desirable that a
pupil should, before he completes his
school education, acquire some know-
ledge of three languages—regional
language/mother tongve, Hindi, and
English or any other language.”

According to the statement, the stu-
dent from Hindi region will learn only
two languages—one mother tongue,
that is, Hindi and the other English—
but in the case of the non-Hindi stu-
dents, they will have to learn three
languages.  This is discrimination
against the non-Hindi students. @~ When
there is such discrimination, how can
we expect national integration ? On
the other hand, it will lead to national
disintegration,

There is one State in our country
which is law abiding and peace loving.
It is the State of Tamil Nad, It cannot
be denied. But in 1965 the entire State
was boiling with emotion. There was
violence also. It was condemned by all,
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But all of us were able to sympathise
with the anti-Hindi agitation of 1965.

It is not as if we are against Hindi
as a language. But I am proud to say
that we are against Hindi being made
the sole official language. My Party,
the DMK, reflected the views of the
people, when it decided to stage a black
flag demonstration when Nehru visited
Madras in 1960. Everyone of the
DMK is an admirer of Nehru for his
scholarship and democratic outlook. It
was because of that, we, the DMK,
decided to wave the black flag in front
of him, so that he would know the feel-
ings of the people of Tamil Nad over
the language issue. When it did not
produce the desired effect, the DMK
Party organised anti-Hindi Conference
at Kodambakkam, Madras and decided
on waving black flag demonstration in
front of President of the Union.

Realising how strong the people of
Tamil Nad felt over the language issue,
the late Prime Minister Nehru gave an
assurance that Hindi will not be the
sole official language and English will
also continue to be the official language
until the non-Hindi people desired a
change.  But, unfortunately, the next
Prime Minister Shri Lal Bahadur Shastri
did not care to carry out the assurance
of Pandit Nehru. Unfortunately, Jan-
uary 26, 1965 was declared as the day
on which Hindi was to have become
the sole official language. The DMK
and the student community of non-
Hindi States warned the Centre of its
negligence in carrying out the assur-
ance.

The students of Tamil Nad formed
an Action Council and began demons-
trating to the distant Delhi that they
shall not be satisfied until the assur-
ances were given in the form of a cons-
titutional amendment. The DMK also
announced that it would mourn the day
when Hindi would be made the sole
official language. The leaders were all
arrested, The peaceloving and law-
abiding people were prepared to sacri-
fice. Many commited self-immolation.
Delhi sensed the danger and sent
Shrimati Indira Gandhi to Madras. She
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went t0 Madras and came back to Delhi
and said that the language policy needs
re-thinking,

Sir, 1 conclude my speech with a
quotation from the speech of our proud
Chief Minister, Shri C. N. Annadurai,
on the floor of the Assembly on the
29th of the last month. He stressed
three aspects of the language issue and
said :—

“In a multi-lingual country like
India it was not possible to make any
one language the link language for
the whole nation. Secondly, it
would be unjust and unfair to non-
Hindi speaking people to elevate
Hindi to the status of the sole link
language. Thirdly, they were al-
ready having a common language,
English, which did not exclusively be-
long to any one section of the people
and was eminently suited to become
a link language.”

MR, SPEAKER : 1 would like to
ask Mr. Amiyanath Bose whether he
would like to speak for five or ten
minutes now on this Motion or on the
other Bill which is coming up tomorrow.
On both the occasions, he may not get
a chance, The other Bill is coming up
tomorrow. I would suggest that it will
be useful for him to take a chance to-
morrow because that is a more purpose-
fol and a regular Bill. T‘heg;m, 1
would suggest to him that it will be in
the interest of his own convenience and
usefulness to take a chance tomorrow
when the other Bill is coming up.

SHRI AMIYANATH BOSE (Aram-

IS’?Sh) : I am entirely in your hands,
ir.
MR. SPEAKER : He can take his

chance tomorrow.
SHRI AMIYANATH BOSE: Yes.

MR. SPEAKER: The Education
Minisltﬂ.

THE MIINISTER OF EDUCATION
(DR. TRIGUNA SEN) : I am grate-
ful to the hon. members who have
participated in the present discussion on
the Reports of the Education Commis-
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sion and of the Committee of Mem-
bers of Parliament on Education. I can
assure all of them that the Government
will earnestly examine their support as
well as their criticisms of the recom-
mendations of the Reports. This will
be of immense use for us in arriving at
a final decision. One of the major re-
commendations of the Commission is :

“The Government of India should
issue a statement on the mational
policy on education which should
provide guidance to the State Gov-
ernments and local authorities in pre-
paring and implementing educational
plans in their areas.”

The State Governments were all in
favour of this recommendation and the
Government of India decided to give
the widest possible opportunity to all
concerned to express their views and
opinions and after examining them
critically, to issue a comprehensive state-
ment on the national policy on edu-
cation.

Ever since the submission of the Re-
port of the Education Commission to
the Government, in June 1966, its re-
commendations have raised a sustained,
nation-wide debate on all important
problems of educational reconstruction.
The Report has been discussed in the
Press, public platforms, universities and
teachers’ organisations, It was discuss-
ed with the State Governments in a
Conference of State Education Minis-
ters in April last. The Committee of
Members of Parliament representing
all important political parties in the
country discussed it and submitted its
Report thereon in July, 1967. The
Central Advisory Board of Education
discussed it in August; the Vice-Chan-
ceHors discussed it in September, the
Rajya Sabha discussed it in its last
session and we have just concluded the
discussion in the Lok Sabha.

It is true that some of these discus-
sions have been heated and controver-
sial, but I welcome the churning of
ideas to which it has led. It will en-
able us, the Government, to start a fresh
and vigorous programme of educational
reconstruction, more closely oriented to
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the realities of the situation and the
needs and aspiration of the people.

1 must deal with two specific issucs
that bave been raised in this context.
The first is the point raised by Mr.
Masani and Mr. Anthony that the Re-
port of the Commission should not
have been referred to a Committee of
Members of Parliament. 1 am afraid, 1
cannot share this view., In a modcrn
developing society, indeed in any
society, developed or developing, the
proper conduct and organisation of edu-
cation is impossible today  without
political decisions of one kind or an-
other on fundamental educational issues,
If I referred the report of the Commis-
sion to the Committee of M.Ps,, Sir, it
is because I believe in democracy and
because I wanted the full support of
Parliament in implementing the recom-
mendations of the Commission. Iu
any case, if this is the advice they had
in view, they should have tendered i
at the time when this Committee was
being set up. After having sent their
represeatatives to work on the Commit-
tee, Sir, it is grossly unfair to raise the
issue at this late stage. Sir, 1 wonder if
they would have adopted the same atti-
tude if the report had been more to
their liking.

Sir, regarding the second point raised
by Mr. Masani and Mr. Viswanathan
who objected to the present discussions
in Parliament and to the issuing of a
statement on National Policy on Edu-
cation on the ground that Education is
a State subject, I humbly beg to differ
from them on this point also. The
Constitution vests certain important res-
ponsibilities such as Central Universi-
ties, Institutions of national importance,
co-ordination and maintenance of stan-
dards of higher education in the Central
Government. It must also perform the
essential federal functions of clearing
house, co-ordination, provision of stimu-
lating but non-co-ercive leadership and
financial assistance, Education is thus
a working-partnership between the Cen-
tre and the States. This is the reason
why we entertain questions, resolutions
and discussions on educational matters
in the Parliament. This is the reason
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devoting a great deal of its time tlo
educational matters. Sir, in‘fact._the
one justification for the sustained inte-
rest of this House in education is t.l_;at
education is a national concern.  This
will be more so when we begin 1o use
it effectively for the purposes of natio-
nal development. 1 have, therefore, no
regrets for bringing” the report of the
Education Commission before Parlia-
ment, nor do I offer any apology for
our decision to issue a Statement on
the National Policy on Education. Such
statement would guide the State Gov-
ernments, local authorities and by edu-
cating public opinion on right lines, Sir,
I believe, will assist in the effective im-
plementation of educational pianms. It
can, to my mind, also form the basis of
a Central aid for education and, Sir, as
1 have said earlier, the State Govern-
ments who have always to be kept in the
very centre of picture, enthusiastically
welcomed it the mere.

Sir, I will not take the the time of the
House in discussing basic issues in edu-
cation or the main recommendations of
the Education Commission. As I have
said earlier, there has been general
agreement, as mentioned by Prof.
Mukerjee and Prof, Madhok, on most
of these problems and it is probably for
this reason that the House has pre-
ferred not to discuss them. I shall,
therefore, deal in some detail with the
language problem which has figured as
piommenﬂy in our debate.

Sir, it is so unfortunate that this
problem has become a hump in our edu-
cational progress.  But the only way
lo get over it, to my mind, is to put
this controversy behind us, by taking
clear and unequivocal decisions and by
implementing them in a firm and sus-
tained manner,

A Bill to amend the Official Langu-
ages Act has already been introduced in
this House and will become law some
time. I am sure the apprehensions of
some of our friends that Hindi is sought
to be imposed on them would thus be
put at rest. This will also enable the
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country to consider the proposal of
adopting the regional languages  as
media of education at the University
stage on merits. Let me state it cate-
gorically that we support the proposal
purely on merits and that no one ]mq
any intention to use it to impose Hindi
by back-door or for any other ulterior
purpose.

My hon, friend Shri M. R. Masani
raised an issue that Parliament had no
right to interfere with or legislate in re-
gard to the medium of instruction in
universities. 1 humbly beg to differ
from him., In the famous Gujarat
University case to which he had refer-
1ed, this issue was discussed in detail,
and the Supreme Court held that Parlia-
ment and Parliament alone had the
authority to legislate on the subject of
the medium of education. It said :

“It is true that medium of instruc-
tion is not an item in the legislative
list. It falls within item No. 11 of
the State List as a necessary incident
of the power to legislate on educa-
tion. It also falls within items Nos.
63 to 66 of the Central List. In so
far as it is a necessary incident of
the powers under item No. 66 of the
Central List, it must be deemed to
be included in that item and therefore
excluded from item No, 11 of the
State List. If there be Union legis-
lation in respect of co-ordination and
determination of standards, that
would have paramountly over State
law by virtue of the first part of arti-
cle 256 (1). Even if that power be
not exercised by the Union Parlia-
ment, the relevant legislative entries
being in an exclusive list, a State law
trenching upon the Union field would
still be invalid.”

The second point raised by Shri
M. R. Masani was that Parliament
should not disciiss the problem of medi-
um of education because it fell strictly
within the autonomy of the universities.
I am myself a great believer in univer-
sity autonomy and will yield to none in
my support to that principle. But I
cannot share the absolutist view of uni-
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versity autonomy which is implied in
Shri M. R. Masani’s observations, The
universities can no longer live in an
ivory tower of isolation, They have to
provide leadership in social, economic,
political and cultural spheres and the
more they try to do so, the more would
they be required to interpret their auto-
nomy in the larger comtext of their
obligation and responsibilities to the
nation.

The Education Commission has ob-
served :

The universities have to share their
gecisions with lay agencies or autho-
rities out side the system just as they
have to share them with one another
or with organisations within the uni-
versity system itself. It is parti-
cularly in such problem that issues of
university autonomy have to be
handled with great skill and imagi-
nation and it becomes pecessary to
develop attitudes and conventions
which will do justice to university
autonomy as well as to the valid
claims of society.

I submit that language is a very im-
portant issue whose implications go far
beyond education and the decisions on
this problem will have to be the deci-
sions of the nation as a whole of which
university system only forms a part. In
other words, universities will have to
respect and rise to the aspirations of
the people, about their languages just
as the nation will have to respect the
eaperience and wisdom of universities
in organising teaching and research. In
the recomendations of the Education
Commission, this delicate balance bet-
ween the imperatives of a national po-
licy and the fundamentals of university
autonomy has ben fully maintained,

I now come to a discussion of the
merits of the proposal. 1 have clari-
fied my stand on this subjeét on seve-
ral occasions in the past. Moreover, 1
find that the proposal has received over-
whelming support from all sections of
the house. Even Shri Masani does not
object to the adoption of regional langu-
ages as media of instruction, his main
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point being that the issue should be
decided by universities and not by Gov-
ernment. Shri Anthony also does not
object to the proposal, his only major
point being that English should also
continue as associate medium of edu-
cation. 1 therefore do not think it
necessary to rencarse the view of Gov-
ernment in any great detail once again.
I shall make only a few general obser-
vations.

The to adopt regional langu-
ages as media of education is based on
irrefutable grounds. I am fully con-
vinced that this is a change in the right
direction and has to be welcomed.
There are well-known academically ir-
refutable grounds for the adoption of
regional languages as the media of edu-
cation. It has also the support of all
great national leaders like Tagore,
Gandhiji and Rajaji, 1 cannot resist
the temptation of quoting from Rajaji's
uddress, perhaps for the benefit of my
hon. friends of the Swatantra Party.
Addressing the Convocation of Osmania
University, Rajaji said :

“Osmania University is unique in
all India in that the imparting of the
highest scientific education as well as
the teaching of the humanities is done
bere through an Indian language, the
rich joint product of Muslim and
Hindu contact. It is unique be-
cause every other University through-
out India uses the English langumge
and from what one can see, has no
intention of using any other medium
within a measureable distance of
time . . . I am one of those whose
confirmed opinion is that the stu-
dent’s mother tongue is the best
snd most fruitful medium of inst-
ruction . . ."

SHRI LOBO PRABHU (Udipi) :
On a point of clarification. 1 want to
know from the hon. Minister if this is

the opinion of Rajaji now? He is
raisquoting.

~ MR. SPEAKER: He is not yield-
mg_
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DR. TRIGUNA SEN : Delivering
the Convocation Address of Calcull.g
University on 3 Ocober 1947, Rajaji
gave expression to similar views. He
said
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“l now come to the question of
the medium of instruction. Friends,
we have been told that the die was
cast in favour of Bemgali 27
ago. This decision, though taken 27
years ago, has not yet fully been act-
ed opon and English still continues
to be the medium of instruction
in the University. The English lang-
uage sits on our thoughts even as
this academic robe sits upon me.
This robe may be beautiful and may
sometimes protect one against the
weather, but it is on the whole an
inconvenience.  Just so, the English
language may be beautiful, but it
sits heavily on our thoughts end does
not let them grow or move about
freely™.

In his own home State, delivering
the Convocation Address of Madras
University on 24 August 1948, Rajaji
said: among other things—I would
quote this for the benefit of my hon.
friend, Shri Lobo Prabhu.

SHRI NATH PAI (Rajapur) : I did
not like to interrupt the hon. Minis-
ter . . . Is he yielding ?

MR. SPEAKER : If he is yielding,

will he yield also to Shri Lobo Prabhu ?

DR. TRIGUNA SEN: “As for
language, it is no good trying to impose
a medium of instruction on young peo-
ple which is not their mother tongue.
In the past, parents preferred their chil-
dren to undergo the disadvantages of
the English medium because, against the
druwbacks of a foreign medium, the
advantages in life of superficially angli-
cised culture were great. They delibe-
rately allowed their children to learn
language through subjects, rather than
subjects through language, because faci-
lity in the use of English language
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helped one very largely and covered
many defects. These advantages must
pow soon disappear, and the drawbacks
in using the foreign medium will be more
and more obvious as we go on. Nothing
is gained by depriving young boys and
girls of the advantage of the mother
tongue or some language mnear to it.”

1 hope these quotations from Rajaji
have not unduly embarrassed my Swa-
tantra friends,

Pandit Jawaharlal Lal Ne!?ru. in a
pote to the AICC in 1940, said :

“The policy governing State edu-
cation should be that education is to
be given in the language of the stu-
dent. In each linguistic area, edu-
cation from the primary to the uni-
versity stage will be given in the langu-
age of the province . . .

“The medium of instruction for
university education will be the langu-
age of the linguistic area.”

A committee was appointed, as men-
tioned by Prof. Mukerjee, on the
medium of instruction at the university
stage in 1948. The Members of the
Committee included Dr. Tara Chand,
Sir C. R. Reddy, Shri M. Ruthnaswamy,
Dr. D. S. Kothari, Acharya Narendra
Deo, Sir Shanti Swarup Bhatnagar,
Prof, Humayun Kabir, Dr. Lakshmana
swami Mudaliar, Dr, Zakir Hussain and
others. After discussion, it was re-
solved by the Committee—I quote :

“(1) English as the medium of
instruction at the university stage
should be replaced during the mnext
five years by Indian languages,

“(2) Universities should within
this period adopt the language of the
State or Province or Region as the
medium of instruction and examin-
ation. After the period of five years
(from 1948) English will cease to be
the medium of instruction and exami-
nation.”
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The Minister of Education, Maulana
Azad said in Parliament, and 1 quote :

“We have accepted the recommen-
dations of the University Commission
(the Radhakrishnan Commission)
that higher education be imparted
through the instrumentality of the
regional language as the medium of
instruction for some subjects or for
all subjects.

‘We would like the medium of
instruction to be the regional langu-
age in course of time.

“Eventually reigonal languages
would become media of university
education.”

Dr. K. L. Shrimali, the Minister Pf
Education, said in Rajya Sabha in
April, 1960 :

“As for as the medium of instruc-
tion is concerned, it has been the
policy of the Government, which 1
would only like to reiterate, that the
regional languages should be the
media of instruction, There can be
no two opinions about this matter.”

Lastly, Mr. M, C. Chagla, Minister
of State said in the Lok Sabha in De-
cember, 1964, when Mr. Frank An-
thony was present :

“I have been accused of having
changed Government policy. What-
ever policy I have been enunciating
has been the policy of Government
and continued to be the policy of
Government,

“Let me enunciate what is the
policy about the medium of instruc-
tion, The Government has agreed
that ultimately the medium of inst-
ruction in the universities will be the
regional languages. That must be the
logical evolution of our policy. Once
we introduce the mother tongue in
the secondary schools, it must follow
that the best system of education
should be to impart to them edu-
cation in universities in their own
mother tongue.”
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And I do not recollent Mr., Frank-
Anthony having protested against it.

Sir, Shri Frank Anthony referred to
the report of the Emotional Integration
Committee and in doing so, the correct
picture was not presented, He is a very
able member of the Bar, but I am af-
raid the Bar is unfortunately full of
dust and it is the custom to throw dust
on the jurors; and they tried to do the
same thing in this House. He did not
give a correct picture of its view-point.
May 1 with your permission quote it
fully? It said :

“The importance of having Indian
languages as media of instruc-
tion from the lowest to the
highest stage of education is a
matter of profound importance
for national integration. There
is urgent need to remove the
gulf that bas existed between
the masses of the people and
the intellectual elite. For cen-
turies, Indian intellectuals had
to work in some common
language, first Sanskrit, then
Persian and recently, English.
The gulf between them and
the masses of the people has,
therefore, persisted. Only the
adoption of regional languages
as media of instruction right
up to the university level will
help to remove the gulf....
We are not unaware of the
practical difficulties involved
in the switch-over to regional
languages at the wuniversity
level. Safeguards have to be
devised to prevent the lower-
ing of standards. The
over must be preceded by pre-
paration of text-books and
arrangements for translation
from English and wherever
possible, other modern world
languages. In order to main-
tain inter-university and inter-
State communication, special
attention must be paid to the
teaching of the link languages
English and Hindi—when the
change-over to regional langu-
ages is accomplished. We
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would, however, like to point
out that, in the name of safe-
guards, the switch-over should
not be delayed indefinitely. It
is unfortunate that even after
fifteen years of Independence,
the country has not progressed
for in this direction. The time
is overdue for breaking down
the barriers that have existed
for long between the intellec-
tuals and the masses.”

1 would also like to point out and
emphasize that the change-over to the
regionaal languages as media of educa-
tion has already started. As of today,
36 universities in the country allow a
regional language as a medium of exam-
mination. In nearly 15 universities, the
proportion of students opting for re-
gional languages as the media for this
level is 90 percent or more. In 17 uni-
versities, the regional languages can be
used as media of education at the post-
graduate stage also. The process of
change-over is being quickened by seve-
ral factors such as the keenness of the
State Governments to effect it as early
as possible, the adoption of regional
languages for administrative purposes
in the States, and the virtual breakdown
of English as a medium of education in
many places. This process, you will
understand, is irreversible.

The only unfortunate part of this pro-
cess is that this change is being brought
about in an ad-hoc and casual manner.
There is no plan behind it; no sizeable
attempts to produce the necessary lite-
rature; no programme to strengthen
simultaneously the teaching of English
to enable the student to have direct
access to the growing knowledge in the
world; no interest in orienting and re-
equipping the teachers for the mew res-
ponsibilities and so on.

The question before us is not whether
we shall have the regional languages as
the media or not. That question has al-
ready been settled. The only choice be-
fore us, to my mind, is, shall we drift
into the change-over under the pressure
of unacademic forces, without a plan,
without adequate preparation and with-
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out the essential safeguards? Or, shall
we take the trouble of carefully planning
the change. The choice, of course, is
obvious. We must bring about a plan-
ned change with a view to raising the
standards of our education. This is pre-
cisely what the Government is trying to
do.

Of the various criticisms of this pro-
posal, I shall try to reply to only one
which I comsider significant. It has
been often said that the adoption of
negional languages as media of education
at the university stage will disintegrate
the country. 1 stated in the Central
Advisory Board of Education that if
this policy were to pose even the slight-
est threat to the unmity of the country,
[ shal be the first one to oppose it.
Regional language or no regional langu-
age, the unity of a nation is of para-
mount importance. But I cannot share
these fears of some of my colleagues.
Before independence many were the
gloomy prophets who said that this
country will never be able to hold to-
gether once it becomes free. But we
have held together, When the country
was reorganised on a linguistic basis,
again we heard similar forebodings.
In fact, prophesies of doom have not
dicd down completely as yet. But the
manner in which the entire country
stood up as one man against the Chinese
aggression in 1962 and again in the con-
flict with Pakistan in 1965, has clearly
given the lie to such fears. I have no
doubt whatsoever that our wumity is
strong enough to survive the change-
over to regioanl languages as media at
the university stage. In fact, I am con-
vinced that our unity will be stronger
for this change.

Still the big gulf between 90 per cent
of the masses and the 2 or 2.5 per cent
of the Englishpgiented intellectuals
exists. The regiofial language, I am
sure, will immediately bridge the guif
and unity in the real sense of the term
will pervade in our national life. J
realise the need for a common language
or languages for communication bet-
ween different parts of the country. I
also feel seriously concerned about the
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fissiparous tendencies that are coming
to the surface in our country at pre-
sent, But with all humility, I submit
it is an over-simplification of the pro-
blem to believe that a single medium
of education at the university stage is
the answer to all these evils.

AN HON MEMBER : It is one of
the answers,

DR. TRIGUNA SEN: A common
language of communication does help
national unity I believe, but it is not
necessarily a guarantee against disunity
and dissensions. A language can be
used for quarrels also. If it is a power-
ful language like English, it leads to
powerful quarrels. My own approach
to the problem is to emphasise the con-
tent of education rather than its me-
dium for purposes of national unity. I
fully share the view of my hon. friend,
Shri Madhok, who said that the major
objective of the educational system
should be to promote national cons-
ciousness and a sense of national res-
ponsibility. If this were to be done and
if we elders can set a good example to
the younger generation by our own
behaviour, the unity and progress of
this country will be far stronger and
greater even in the midst of multiple
media of education at the university
stage. On the other hand, if we fail
to see these essential points and adopt
appropriate measures, we shall be deem-
ed to disintegration in spite of the con-
tinuance of English as the sole medium
of education at the university stage.
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I have been designated as a great re-
former as also a disruptor of national
unity, as an idealist educator and also
as the destroyer of good education, as
a bold enunciator of a new educational
policy and also as an innocent abroad
who has been taken for a ride by the
politicians. Sir, may I humbly submit
that I seek no credit for the praise and
I am equally undisturbed by the adverse
comments ? All my life, Sir, I have
tried humbly to follow two principles.
The first is that my decisions should
be guided by my loyalty to my country,
to education which is a powerful ins-
trument for its development and to the
students and the younger generations
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wham I love. The second is that 1
should practise what I am convinced
about or I believe. In this matter also
the same twe principles have guided
me,

1 believe the adoption of regional
languages as media of education at the
university stage is a programme which
will help this country greatly in expedit-
ing its development, and as one entrust-
ed with the responsibiliy of guiding
educational policies I shall try to imple-
ment this decision.

Another issue which has received
some attention and on which differ-
ences have arisen is that of neighbour-
hood schools—mentioned by  Shri
Masani and others. Here also there is
agreement op the objective that the
social segregation which now takes
place in our educational system is to
be avoided and that common school sys-
tem of public education which will pro-
mote social cohesion and national inte-
gration has to be brought as early as
possible. 1 fully support this objective.
I believe that the social revolution we
need can be brought about most quick-
ly through a programme of this type.
In fact, I call it the cornerstone of an
educational system intended to promote
socialism. But differences however
arise with regard to the manner in
which the objective is to be attained.
My hon. friend of the Swatantra Party,
in particular, opposed the idea of com-
pulsion put forward by the Committee
of Members of Parliament on Educa-
tion and he would prefer to reach the
objective by improving standards of
common schools and a large-scale pro-
gramme of scholarships. What I would
emphasise in this context is a unanimous
agreement on the objective. After giv-
ing necessary goodwill and the demo-
cratic spirit of give and take, I am quite
sure some satisfactory method for reach-
ing this objective can be devised, and it
can be ensured that the transition to the
new system is so planned that in the
process lof change-over existing good
schools are not only conserved but mul-
tiplied. A variety of approaches have
been suggested, I take note of them
and I can assure the hon. Members
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that we will do whatever is possible

keeping these safeguards in view,

Sir, I thank once again the hon.
Members of this House who have given
me the benefit of their views by parti-
cipating in the present debate. Unfor-
tunately, most of our time was taken
by language problems although there
was a little discussion about problems
like economic and social status of
teachers, student unrest, improvement
of textbooks and a few other things. I
wish it had been possible for the House
to consider these other important re-
commendations. However, I assure
this House that the suggestions made
by hon, Members will receive careful
consideration while forming ithe state-
ment. [ thank the hon, Members once
again for their co-operation.

MR. SPEAKER : There are two se-
parate motions. Each motion has got
one amendment. Shri Yashpal Singh
is not here but I will have to put his
amendment to the vote of the House.

SHRI LOBO PRABHU (Udipi)
Sir, I want to seek one clarification.
The hon. Minister has been quoting
from various statements. May I en-
quire from him whether it would not
have been more expedient to rely on
his own deductive processes instead of
on statements torn from their context ?
With reference to Rajaji, I would like
to ask the Minister one simple question.
May I know ‘whether in honesty he will
say that Rajaji holds that regional lan-
guages should be enforced in the uni-
versities 7 He has, I hope, been read-
ing what Rajaji has said. If nmot, I
shall be very glad to furnish him with
a copy. The second thing I would like
to ask,

MR, SPEAKER : Not so many.
SHRI LOBO PRABHU : | have a
right to get a clarification.

MR. SPEAKER : No right. He want-
ed to ask a question and I permitted
him,

SHRI LOBO PRABHU : Is the hon.
Minister aware that Rajaji has changed
his view just because of the fact that
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‘he very university to which he was re-
ferring to, Osmania University, had
faileq in its experiment and given up
teaching in Urdu medium ? Another
point of clarification is, he has been
very easily assuming that Shri Masani
has agreed with him about the introduc-
tion of regional languages in the uni-
versities. 1 wish he . would see the
script. The point he made was, and
I want the Minister to answer it, that
there should be no term fixed. The
third question is, if the Minister is will-
ing to accept the independence and in-
tegrity of the universities, will he
affirm in this House that the universi-
ties will take the decision and mot the
Gmt 1 want a reply to all these
questions.

MR. SPEAKER : I will now take
up the amendment.

SHRI LOBO PRABHU : Sir, this is
not fair,

MR. SPEAKER : He has answered
all the questions.

SHRI LOBO PRABHU : He has not
answered all the questions. Sir, you
must respect the rights of the opposition
parties.

MR. SPEAKER : The Minister will
only repeat what he has already said.

SHRI LOBO PRABHU : I have ask-
ed three specific questions and I hope
and expect that he will answer them.
Let him say “Yes" or “No”, Sir, 1
would like you to have some considera-
tion for the views of the opposition.

MR. SPEAKER : He has answered
those questions,

SHRI LOBO PRABHU : He has not
answered. These are specific questions.

MR. SPEAKER : After all, it is left
to the Minister. He feels that he has
clarified all those points.

Now, I will take up the amendment
of Shri Yashpal Singh. Though he is
not present here, I have still to put it
to the vote of the House, because it
has been moved. So, I now put the
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amendment of Shri Yashpal Singh to
the vote of the House,

The amendment was put and negatived.

MR. SPEAKER : Now I will put the
main motion to the vote of the House.

The question is:

“That this House takes note of the
Report of the Education Commission
1964-66, laid on the Table of the
House on the 29th August, 1966.”

The motion was adopted.

MR. SPEAKER : Now we will take
up the second motion. There is an
amendment moved by . Shri Lobo
Prabhu, I will put that amendment to
the vote of the House.

The amendment was (put and negatived.

MR, SPEAKER : Now I will put the
main motion to the vote of the House.

The question is :

“That this House takes note of the
Report of the Committee of Members
of Parliament on Education (1967)
—National Policy on Education, laid
on the Table of the House on the
25th July, 1967.”

The motion was adopted.

17°55 hrs.
*MAHAJAN COMMISSION REPORT

MR. SPEAKER : Now, the House
would take up the half-an-hour discus-
sion but before beginning it may 1
point out the procedure? Every day
1 am getting into some difficulty be-
cause a number of Members want to
put a question or make a speech. The
Rules are very clear. Those who would
like to put a question should give notice
before 11 O’clock and if there are more
than five Members who have given
such notice and who want to participate
in the discussion, lots will be drawn and
the five names selected; otherwise the
half-an-hour' debate 'would become =2
one-hour or two-hour debate.

" *Half-an-Hour Discussion.
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A pumber of Members have sent
chits now. There are already five names
with me which have been sent to me
by the office. If I allow all of them
who have sent chits here, it will not
be a half-an-hour debate but it will be
a one-hour or two-hour debate. There-
fore I would say, “Please do not put
the Chair in an embarrassing position.”
Everyone of the hon. Members should
get the privilege but we should also
follow the Rules instead of embarrassing
the Speaker after coming here,

Somg friends are also leaving chits
in my office room. When I am not
there they leave these chits and go away
and it is difficult for me to make a note
of all these. With due respect to all
the hon, Members, may I request all
the Members to follow the Rules in
future, if not today at least from to-
morrow, so that the Chair is not put
in a very very difficult position.

SHRI 1. MOHAMED IMAM
(Chitradurga) : Sir, I gave it long ago.

MR. SPEAKER : But I cannot help
f’t if in the lots some names do mot get
in,

SHRI LOBO PRABHU (Udipi)
He is interested in the subject.

MR. SPEAKER : But how «can I
help it? Those interested alone will
give their names but when there are 20
or 25 names, all of them are put in the
ballot and some of them may not get
through the ballot. It is not in my
bands to ignore somebody and put in
somebody else's name. I know, Shri
Imam came to me even yesterday and
I have noted it. I requested him to
give his name to the office and he has
given it to the office.

SHRI K. LAKKAPPA (Tumkur) :
You are very sympathetic today,

SHRI NATH PAI (Rajapur) : Mr.
Speaker, it is a pity that a subject which
should have been allotted a full day is
to be discussed within half an hour.
You have been good enough to explain
your difficulties. This is a matter

Report
(HAH. Dis.)

which was awaited with bated breath
by the whole country, this report of
the Mahajan Commission, and we had
thought that since the matter concerned
not one State but three States and in a
larger context the whole country the
House would be provided an adequate
opportunity by the Government taking
the initiative in providing this oppor-
tunity. Unfortunately, the Government
has tried to suppress a discussion of
this subject in this House by refusing
to place the report on the Table of the
House and it is because of the refusal
and the strange, inexplicable attitude of
the Government of India that we had
to take resort to this hardly satisfactory
method of raising an important issue
through a half-an-hour discussion.
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I would here like to draw your atten-
tion to what a condition we are reduced
to. The Chief Minister of Maharashira
when confronted by his Legislature told
them that it is for Parliament to dis-
cuss and decide the issue, but his col-
league and political mentor, the Home
Minister of India, refused even to give
us an opportunity by withholding the
report, I must say, it is very significant.
May be, the Government thought that
perhaps it was better to avoid a discus-
sion in the open so that there could be
some counsel and we could reach an
agreed solution. But I do not find any
evidence of any effort being initiated
by the Government to bring the leaders
of the Opposition together so that an
agreed solution could be found.

A dispute like the one which we have
in mind is an unfortunate one, It should
pnever have arisen. Why did it arise ?
I do not think there is anything wrong
with the people of the three States con-
cerned. They are as good as any na-
tion can boast citizens to have. That
is true of the people of Kerala, of
Mysore and of Maharashtra, This kind
of dispute arose because of lack of
courageous, imaginative leadership. One
often gets an impression, though it may
sound a little harsh, that the Govern-
ment of India has often shown a ten-
dency which drives one to draw the
inference that it may have some kind
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of interest in having disputes like that
pending, so that it cap arbitrate and
sit in judgement if the disputes are pro-
longed. It sounds hard but the way
this unhappy dispute between Mysore,
Kerala and Maharashtra has been kept
pending so long drives one to draw this
conclusion. There is circumstantial
evidence which corroborates this suspi-
cion. The choice of the commission
and the absence of the terms of refer-
ence is corroborative evidence that the
Government is perhaps interested in
prolonging the issue rather thap finding
an immediate solution in solving this
issue.

Why do I say it? I have all the
respect one should show to an ex-Chief
Justice of the Supreme Court of India.
And whatever my disappointment, as is
the disappointment for all of us, with
the findings of the Commission, this
will not detract from showing the res-
pect due to the ex-Chief Justice of India.

18 Hrs.

Having said that, T must say that the
choice was eminently wrong. The Com-
mission was required to delimit the
boundaries between the linguistic States
of India. Now, the hon. gentleman who
was chosen for this job was known to
he opposed to the very conception, Mr.
Speaker, of linguistic redistribution. Is
it fair to the issve ? Is it fair to the peo-
ple concerned ? Is it fair to the indivi-
dual chosen ? Is it not corroborative of
the evidence that the Government per-
haps did not want a solytion ?

Secondly, the total absence of any
terms of reference to the Commission
saw to it that the Commission would
not be able to do its job. The Govern-
ment of India, after all the tribulations,
trials and sufferings of the people in
the affected areas in all three States,
very unwillingly agreed to appoint a
Commission. The Government of India
could have done this long back, but it
took more than all these years since
1956 to persuade it to do what is the
simplest course of action, i.e, to resolve
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speedily the disputes which vitiate rela-

tions between States.

Mr. Speaker, we are passing through
a very critical stage of the nation and
the Government of India owes it to the
people of this country that nothing that
vitiates relations between the people of
India is allowed to remain pending.
These are pestering wounds which need
to be healed expeditiously. What is the
Government of India doing? We are
seeing dangerous tendencies in the coun-
try, we are hearing ap alarming kind
of murmurings in the country, and 1
do not think that the Government of
India is seriously concerned. I think,
this generation of Indians cap do one
thing, if not anything else, and that is.
to preserve the unity of this country.
Anything that endangers that unity, any-
thing that comes in the way of strength-
ening that unity, anything that jeopar-
rises that unity, needs to be attend to
immediately and it is in this broader per-
spective that I want to make my submis-
sion and I hope that the others also will
bring, while talking about this subject.
this wider national interest, whatever
may be our own feelings on account of
our happening, accidentally, to be born
in this State or that State. Let it be
remembered by all of us that the unity
is being put on a test and we should
not, however deeply we may be feeling,
do anything which may put a further
strain opn the delicate fabric of the unity
of this country.

I would, therefore, like to ask the
Government of India this : Was it
fair to the Commission, knowing the
background of the unhappy, unfortu-
nate dispute, not to give it any kind of
terms of reference and leave it to the
Commission to decide all such problems
knowing how complicated and delicate
the issue was? Mr. Speaker, you are a
very dependable witness about the harm
such a dispute can do to the relations
between the people. You also know,
Sir, how the issue can be resolved.
You are also a witness—and it is known
to many—to how such a dispute was
resolved; there was the unhappy dispute
between Tamilnad and Andhra Pradesh.
Luckily for us, and good for the coun-
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try, the issue was eventually resolved
by a simple thing; there was no magic
wand; the remedy was, the principle
adumbrated, was linguistic  homo-
geniety, village contiguity and relative
majority. This is something which ap-
peals to logic, this is something which
is fair, this is something which has eradi-
cated the problem, this is something
which brought these two quarrelling
States together and the bitterness which
was left behind was eradicated.

Now the Mahajan Commission was
not given any terms of reference. These
two facts, i.e., the absence of any terms
of reference and the choice of the Com-
mission, sustained a suspicion that the
Government of India was not seriously
interested in resolving issues which
divide the people of India. Having
said this, may I now make my sub-
mission ?

1 am sorry, it is a still-born report
and nobody should try to revive it by
claiming that it has been written by the
ex-Chief Justice of India. In the first
place, this was not an award. The terms
of reference make it very clear that it
is a recommendation. I am not speak-
ing here for this or for that; I am going
to make a plea and all should endorse
it—when they hear <dispassionately
what I have to say, I think, they will
be prepared to endorse. Let us try to
end these disputes which divide one
State from another,

SHRI HANUMANTHAIYA (Ban-
galore) : That was tried many times,

SHRI NATH PAI : If this is the
spirit, let us calmly and coolly proceed
with the argument.

1 want to make this submission, Sir.
In the first place, let us remember that
this is not an award.

AN HON, MEMBER : Who says?

SHRI NATH PAI : I say it and the
Commission says. (Inferruptions).

AN HON. MEMBER : It is not an
award,

SHRI HANUMANTHAIYA : Virtu-
ally it is an award.
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SHRI NATH PAI : Mr. Speaker, I
will read out from the Commission's
finding. The Commission says, the
Government of India resolution appoint-
ing the Commission says that the Com-
mission shall make its recommendations,
not give an award, Then the Commis-
sion in its report again says: ‘My re-
commendations on the matters entrusted
to me’. The Commission says ‘These
are my recommendations’. Mr. Spea-
ker, I would like to draw Mr. Lobo
Prabhu’s attention to this thing that
the Supreme Court in a matter which
was raised and which was agitated
before the Court on this issue, has said
that ‘The Commission is to inquire
and make a report and embody therein
its recommendation. The Commission
is not entitled to make an award’.

Mr. Speaker, I would like now to
come to the issue.

MR. SPEAKER : Mr. Nath Pai, this
is only an half-an-hour debate.

SHRI NATH PAI : Sir, the right of
the man who gives the notice...

MR. SPEAKER only 10
minutes,

SHRI NATH PAI : It is 15 minutes.

: It is

MR. SPEAKER : Please conchude
now.

SHRI NATH PAI : Sir, I bhave just
begun.

MR. SPEAKER : You must conclude
now.

SHRI NATH PAI : Sir, the right of
the hon. Member who initiates the de-
bate is to adumbrate the issue and since
T am giving you the proper perspective,
I need your collaboration and help in
this.

MR, SPEAKER : Yes, Yes.

SHRI NATH PAI : Mr. Speaker, ]
would like, in the first place, to point
out that it was a still-born report, Not
because 1 am dissatisfied with it. That
can be a subjective statement. Why is
it so? Because, (2) it is only a
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recommendation, (b) The Commission,
I am sorry to say, Sir, has ignored all
principles of natural justice, has ignored
all the facts, has ignored all the experts,
has ignored all the evidence given by
experts saying—I quote the Commis-
sion—"What do these experts count
for? It is an extraordinary thing.

But the Commission at one page of its

report says that it has not found out
any formula. I am going to make a
plea that the discovery of a formula is
not so difficult as if it is like discovery
of the United States by Columbus. It
is a simple thing; provided we are deter-
mined, we can find out a solution.

Mr, Speaker, in the first place, I was
asked by friends like Mr. Lobo Prabhu :
how can you disregard the findings of
the Commission. The Commission by
its inconsistency and refusal to adhere
to any consistant principle has destroy-
ed the report itself. One does not have
to read it. I will tell you. Now I would
like to read to you just only one thing.
Why do I reject it? ‘Not because it is
against Maharashtra. That is not the
material factor. How and when can a
Commission’s report be accepted ? Only
when a Commission will act as a Com-
mission, when a Commission will show
consistency, when a Commission will
show relentless adherence to some prin-
ciples. Now I would like to read only
one thing. I was not going into the
merits of the case to-day because mine
will be a general debate.

MR. SPEAKER : Now you should
conclude.

SHRI NATH PAI : Mr, Speaker,
you will have to bear with me a little.
The Commission says that 62% majo-
rity. ..

AN HON. MEMBER : How can be
quote the report, Sir ?

MR. SPEAKER : Anybody can
quote if he has a copy of the report
and if it has been already laig on the
Table of the House. Even secret CBI
reports have been laid on the Table by
Members.
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SHRI NATH PAI : I just want to
make a small point in this connection.
Mr, Speaker, I was saying that it is
really without any consistency, lack of
principle, disregard for facts, the Com-
mission—] would like the hon. House
to make its own mind—says that 62%
is a slight and unstable majority. I
accept it. (Interruptions). Another
point is : the same Commission says
that 41% is an overwhelming majority.
63% is slight but 41% is a convincing
majority !  Sir, the Commission then
points out the responsibility of this
House. What is the responsibility ? It
will ultimately be for the Parliament
to decide whether it will re-demarcate
the borders between the States, The
Commission says that it is unable to
resolve it. I will quote what it says.
“The ultimate decision of making ad-
justment between the two States rests
with the Parliament ang it is not bound
to decide this matter in accordance
with the agreements of the States if it
finds that it is not in the well-being of
the population concerned.” You seem
to have been rather very much in a hur-
ry to proceed with the debate, but I
would like to make a plea here that
we have for the last twelve years seen
that dispute. A report can be shelved,
but the dispute is not shelved; the dis-
pute remains with us and the dispute
cannot be put under the carpet; the
dispute has got to be resolved We
cannot allow such disputes to go on
vitiating and embittering the relations
between the people.

I would make a concrete proposal_ I
find that the Opposition parties can agree
on principles, the principles which are
well known and which were first adum-
brated, as you would recall, Mr.
Speaker, by Mahatma Gandhi in 1922,
namely village, contiguity, relative
majority and language as the basis.

I do not know why this report has
not been placed on the Table. I do
not know why Government did mnot
provide the House with a sufficient op-
portunity so that the House may, irres-
pective of parties ang States, dispassion-
ately try to find a solution to this pro-
blem, Even now, my plea to Govern-
ment and to the Prime Minister is this.
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I have already written to the Prime
Minister and I have pleaded with her
personally and I have the impression
that she is agreeable. Will Government
as a whole, therefore, make up their
mind in trying to acknowledge that this
is a festering wound which needs to be
healed and that this dispute should not
be allowed to continue like this, and
that it is too risky a game to play with
the lives and sentiments of our pepple
and in the light of that, will the Prime
Minister take the imitiative or will the
Government as a whole take the initia-
tive in calling a round table conference
of the party leaders of the national
parties so that we can sit together and
evolve certain agreeable principles and
fofmulate a basis on which we can
proceed ? If Government are honest
in preserving the unity of our country
and in seeing that the wishes of our
people will ultimately prevail and thus
we can continue our basic heritage of
unity, then let them make an effort at
calling such a conference, 1 feel con-
vinced that the Opposition will submit
to Government unanimous agreeable
formula and it will be up to Govern-
ment to take that initiative. They
should not go on pointing to Mysore
and Maharashtra. The whole respon-
sibility of Government is now very
clear. If the Central Government feel
that fissiparous tendencies have got to
be checked then it is time that they
showed courage. T, therefore, hope
that the Government of India will no
longer sit pretty on this issue but cour-

ageously come forth and accept my
suggestion.
MR. SPEAKER : 1 find that even

now Members are sending me chits.
This is only a half-an-hour discussion.
But it looks as if it would become a
two-hour discussion. I am not able to
understand how we can conduct the
proceedings, if Members go on sending
chits even now. For instance, Shri
Tulsidas Jadhav has sent a chit just
now and some others also are going
on sending chits to me, After all there
is some rule in regard to this matter. I
should not be put in a very embarras-
sing position every time when I am sit-

those whose names have been sent to
me by the ‘office after drawing lots, Let
not hon. Members misunderstand me.
I cannot help it. If they go on sending
chits it is of no use. It is not proper
because we do not have much time I
think we have to follow some rules in
this regard- and there are some rules
in this regard and we should follow
those rules,

Now, Shri George Fernanades. He
should only put a question and not

make a speech,

Yk b (et -
T WEET, A @Y A AT T T7T EF
2 ¥fe afefeafa #Y @ <& F o
T T8 FT TATIT AEAT1 1966 F
7€ 7R § 97 Tt F gfaw wida
FHY FHEN B AfeAv g @ ar I
THT IH I 1 TF 797 71T 233 7 w70
T AT | YT ey syt gfe et Y
R Y UF AT IF a9 4 7 A1
a1 f& U wfawe frae v smam s
STHT FY ATHTL T FX I FH9AT F7
due faa@r 9T | s wERd, T
T AYIGE T S AT AW F ¥
7 ST §F AT FT I A0 I AR
gfeed mrog WA femr
& AR foarr a3 Y g A At 4y
I g1 gafee U v § e
o HE St ¥ 7 IvEEe 59 a9
Fe @t F1 faar av AR e feaw @
f A @ s N ffmgd A s
AW I8 9% F1 A @ | amar ?
% o g e A, A g@ F AT w
g ST @, I, A AR g,
FTARADA g F A o fawww @
AL & A TR T IR F AT 5
AT 9T W@ g7

S st oY fe oY AT T @
@MY 99 #t g9 6 & far a@r
T W w&HT w40 ?
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SHRI J. B. KRIPALANI (Guna)
Government will decide nothing.

MR, SPEAKER : Why does Shri
Krishnamoorthi want to get involved
in this ? He could yield to a Member
from Mysore.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : When both parties in-
terested are fighting, there won't be an
end at all,

SHRI NATH PAI : I did not speak
for a State; I spoke for the nation.

MR. SPEAKER : They too will
speak only for the nation—I am sure
of it.

SHRI V, KRISHNAMOORTHI
When the Commission was appointed,
the Mysore people had some misgivings
about it. But on the understanding, on
the promise that the report of the Com-
mission would be accepted and jmple-
mented, they accepted it. The Com-
mission has given a categorical award.
Whether it is in favour of Maharashtra
or Mysore, it is not fair to go into the
merits. My suggestion to Government
is this : There is a report, an award.
by the Commission. Before any deci-
sion is taken, keeping the status quo,
will nt entrust the Election
Commission with conducting an opinion
poll in the disputed areas as has been
done in the case of Goa, to ascertain
their preference for joining Maharash-
tra or Mysore ? This is the only way to
solve this dispute.

SHRI A. K. GOPALAN (Kasergod):
I want to ask the Home Minister
whether on the question of demarcation
of boundaries, the main principles which
have been accepted were language,
continguity and village as the unit. If
50, why is it that as far as Kaser-
gode and the areas claimed by Maha-
rashtra are concerned, these principles
have not been observed by the Commis-
sion in its report?

When the question of reorganisation
of provinces on a linguistic basis was
taken up by this House, I as a Member
moved an amendment to the effect that
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where there are disputes of this charac-
ter, a boundary commission should be
appointed to go into the question with
these principles as the guideline so that
those disputes may be solved and re-
duced. Unfortunately, it was rejected.
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As far as Kasergode is concerned, the
Commission has said that 58 per cent
of the people are Malayalam-speaking,
but that the Malayalam they speak is en-
tirely from the Malayalam spoken in
Trivandrum. When this is the recom-
mendation, that the Malayalam in one
part of Kerala is different from that in
another, what is the difficulty in Go-
vernment telling the Commission. .. ...

SHRI VASUDEVAN NAIR (Peera-

made) : Shri Mahajan does not know
Malayalam.
SHRI A. K. GOPALAN : What is

the difficulty in Government telling the
Commission: ‘we mean no disrespect to
you. But you have abandoned all the
principles of linguistic basis'?

MR. SPEAKER : Shri Kanwar Lal
Gupta.

SHRI VASUDEVAN NAIR :
is Delhi interested in this?

How

MR. SPEAKER : What am | to do?
Lots have been taken and these names
have come.

At waT e (fae =) ¢
Feqw AFEd, RO TR w1 T AT 7
dwmferer ot 1 d9Tg wETORE §
@ AT AT K @ T A% qg WA ¥ 2
AT arEt FY 37 I & F1E Far A
2 | ofFT % oo s % & I et
HETHA Fwe & a3 & IO H qw A
¢ amgfen aEw 48 € fF #W ot
afe s i #Y gfre 990 av agEe
Al At 7 T it g
FamT T fF Fr St FERT e W S
& TRIT 9 WINT F ATaTL 9T & At
a7 Qefafrefea s=ifraa & feamm &
q aElt ar g AwE oREnfee
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g F FIC Y g ? AT ag gen
i Ty T 3 Fode w3 faa
R 7o fafzva offy e
w1 @ Ay ¥ ool gE W
F AN O ¥ § a faoet ¥ § a7 arde-
A7 F§ | F5 g aT AT FA9 T
I faE s a9 gfamn
AT G T AT AfFT IR O
Y 3T AT A | 7 A w7 Fewd-
Ew g w@ry, I aTE el &
REWHT 7T 7 v W@ &
UF AT QOAT AFATE | F AT
AT g 5 Fr o A ATEi F A
F GrEgAwET R AT 48§ T ghiY
a1 e s q gnft 7w oy faoi
Fa1 i a3 o a8 & & 9F 9 ¥
ATYTE 9X aF ®¢ fof od AF AW
UHHT FTERT G ¢ 39 a9 Sl
F1EeH F74 F fow smo F7 TET AR

g7
SHRI J. MOHAMAD IMAM
(Chitradurga) : Mysore never wanted

this dispute to be reopened, and they
were against the appointment of any
commission. It was on the insistence
and the persistence and some of the
subversive activities of my Maharash-
trian friends that this commission was
appointed, and when the commission
was appointed, they healed it, they wel-
comed it, they never said anything
against it, not did they say anything
about the terms of reference, because
the only terms of reference in this case
was to resolve the dispute between the
two States.

Further, it is an award, firstly be-
cause there was an understanding and
an agreement between the Chief Minis-
ter of Mysore and the Chief Minister of
Maharashtra, that whatever may be the
recommendation, it must be accepted by
both the States. If I am correct, the
Home Minister also has categorically
assured us at that time that in order to
put an end to this dispute, whatever re-
commendation is made by the commis-
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sion ‘will be accepted by the Govern-
ment.
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I think this report has created some
stir and consternation in the mind of my
hon. friend Shri Nath Pai who seems
to have lost all sense of natural justice
and equity, because he has gone om to
accuse Justice Mahajan, who is neither
connected with Maharashtra nor My-

sore, he lives 2,000 miles away from
Mysore.
SHRI NATH PAI : And 10,000

miles from reality.

SHRI J. MOHAMED IMAM : He
has lost all sense of natural justice and
equity and he accuses Justice Mahajan
because he wants to get out the tangle
into which he himself has got.

What is an award ? Just as the re-
commendations of the Fazal Ali Com-
mission, appointed by the President of
India, were accepted, it is the bounden
duty of this Government that this Com-
mission's report must be treated as an
award, and that award must be accept-
ed.

1 regret very much that the Govern-
ment has delayed so much. In fact, so
many speculations have been raised.
Though I have got every confidence in
the justice of the Home Minister, I
agree with Mr. Nath Pai that be ought
not to have allowed such a long time
to elapse. He should have taken such
an important matter into consideration
at once.

Though Mysore also stands to lose,
it does not gain all its points, still in
the interests of the country, in the inte-
rests- of the unity of the country, it is
much better that all such border dis-
putes are put an end to, and unless we
are disciplined and umless we accept
the Commission's report, there will be
trouble.

Is it because the report is not to their
liking—first of all, they expected it
would be to their liking—that they want
to run away ?

MR. SPEAKER : Questi~
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SHRI J. MOHAMED IMAM : So,
this hesitation or indecision in such mat-
ters is always fatal to the interests of
the country. So, may I know whether
the Chief Minister of both the States
did not come to an agreement and an
understanding that they would accept
implicity the recommendations of the
Mahajan Commission?

MR. SPEAKER : The hon. Minis-
ter.

it Ao wifem  (gEawe) 0 F
i F rERsm g1 T 0 &
9 Atfeq fear v foeft 7 7Y amar
N, AT AET 471 qH ©F g
TR #1 A9 T F |

Feqm WERT ¢ § faw qg s
#t Famr g1

st A arfew : dw Afew @
YT 9T 1

AR AEQ A ®A GG @ g

=t qenfrare wrew (RO ) -
A & UF ATIHT & AT T 98T
I &)

MR. SPEAKER : Order, order. I
will tell the hon. Members what the
rules are. Suppose 20 Members give
notice in the office, they put lots and

. then, out of these 20, they pick up five
names. This is what the office has done.
Suppose, there are 120 names in the
office what happens? (Interruption). 1
am not interested one way or the other.
Please hear me.

SHRI TULSHIDAS JADHAYV : One
Member from Maharashtra may be al-
lowed. One Member from Mysore has
already asked a question.

MR. SPEAKER : I cannot help it. If
1 make one exception, how can I refuse
the opportunity to another? It is just a
half-hour debate. I have stated it al-
ready. I request the Minister to reply.

SOME HON. MEMBERS rose—
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MR. SPEAKER : Please sit down. I
will adjourn the House if hon. Members
continue to rise and speak. If you do
not want to hear the hon. Minister, I
will have to adjourn the House.

SHRI K. LAKKAPPA : One ques-
tion only.

MR. SPEAKER : How can I allow
one question to one Member and not
allow the same to others? I want to
know the hon. Member's mind. How
can I give to one and not to the others?

SHRI J. MOHAMED IMAM : rose—

MR. SPEAKER : I have called the
Home Minister. (Interruption) If you
do not want to hear, I will adjourn the
House.

SHRI K. LAKKAPPA : Kindly ad-
journ the House and let it be taken up
tomorrow.

MR. SPEAKER : No. It should be
finished today.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : Mr.
Speaker, Sir, there is no doubt that this
dispute between the States was rather
a long-standing dispute. (Interruption)
And, therefore, naturally, only with a
view to finding a solution to this prob-
lem that the Commission was appointed,
as an aid to Government to come to a
final decision. It would be wrong to say
that there is no intention of the Govern-
ment of India to settle this dispute. The
idea is to find a solution.

As we all know, these border disputes
are apt to create emotions anger, and
feelings, and therefore, I entirely agree
with Shri Nath Pai that we have to take
a national attitude in this matter. It
is only a national attitude that can help
us to find out a solution to this problem.
Even in this case, I want to make an
appeal to all concerned that under no
circumstances can we depart from our
national attitude to find a solution to
this problem, whatever happens, be-
cause the people of Mysore, the people
of Kerala and the people of Maharashtra
are ultimately the people of India.
Whatever happens. (Interruption) we
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must not say or do anything that will
weaken the bonds of unity between
these people. That is the final criterion
which we must accept,

The point was raised as to why this
report was not laid on the Table of the
House. We were keen to have this
whole question first of all examined
properly. It is no use rushing into
things. We are thinking, not in the
formal sense as Shri Nath Pai has said,
—about calling a Round Table Confe-
rence—but the Government proposes to
call the leaders of political parties in
Parliament and try to find out if we can
evolve some sort of national consensus
also in this matter.

SHRI K. LAKKAPPA : When the
decision of the Commission has been
given—when the award has been given
—why should there be a second thought
to it? Is it because he is coming from
Maharashtra? (Interruption)

SHRI J. H. PATEL (Simoga) :
Where was the common sense befare
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appointing the Commission? (Inter-
ruption)

SHRI Y. B. CHAVAN : Parliament
will have to take a decision in this mat-
ter. Parliament alone is the master of
this problem. Government will certainly
consider this question on merits and
decide this matter. Ultimately these
questions will have to be very carefully
considered from the national point of
view. After that, Government will ap-
ply its mind and certainly Government
will have to come to certain conclu-
sions. But Parliament ultimately is the
master of the decision. Therefore, I
would make an appeal to hon, mem-
bers not to allow their emotions to be
roused, but try to look at the problem
(Interruptions).

MR. SPEAKER ; The House stands
adjourned till 11 A.M. tomorrow.

18.31 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, De-
cember 7, 1967/ Agrahayana 16, 1889
(Saka).
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